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LOK SABHA DEBATES

9173
LOK SABHA

Saturday, April 4, 1964/Chaitra 15,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

SHORT NOTICE QUESTION
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qTAT Qoo [T F AT 9T & FE-
§Fm g

(¥) faeelt AR FAmw 7 S&F
TFEIT FT oo  &TT a4l
SAF  FA AF B Y IT A
qEg@ar 37 F7 fA0g faar g 1 (S§a
safgal &1 1w w18 7 ufus w0 gfF
g% & w2 faeAr swma 34 arfa &1
AAT F Yo NAMT AF (NAT AHA
& wfavim URT 2000 ®TF) & AW
57 w7 1 3@ geae7 ¥ FA QA A@

o T4 AT 9 FT AIHA &

I(a) Yes.

\ « (b) out of a total of 297 stalls and
Jhuggis, 260 stalls and eight jhuggis
wepe destroyed. The total loss is
estimated at about Rs. 3:65 lakhs,

(¢) and (d) No. The fire is reported to
have broken out some time between
8-30 p.m. and 8-45 p.m. The Safdar-
jang Firce Station got the news  at
8-54 r.m. and two fire engines reach-
ed the spot at 9 p.m. with suppiies
of 600 gallons of wualer cuch. The
jets were immediately directed at the
fire. There was no difficidty about
water supply as hydrants were avail-
able at a distance of about 100 feet.

(¢) The Dclhi Municipal Corpora-
tion has decided to give a cash relief
of Rs. 100/- cach to the shopkeeper
and Rs. 25/- cach to the jhuggi-dwel-
ler. Loans to the exient of 50 per cent
of the loss subject to an overall ceil-
ing of Rs. 2,000/- in cach case will be
given by the Delhi Administration to
those who have suffered a loss of over
Rs. 150/-. The total expenditure on
this account is expeccted to be about
Rs. 2 lakhs.]

Nag:FrazITgiFIr TR
®T Yo fRAZ 7T Ay At WL, F9r v
g w7 7 T L, & AT WAS-
fait= a3t 9 w4, A1 IFF O AT A
A F Hrow AT * H T A LENs
aqr ?
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=t gt oY & g F g Ar g ?
May A AT F A

stogrdt 9 ¢ aF F A w9
®raT 35 qgf T g, A AwdF ¥
AT A T FETT T4 A

st &¥ ;. FAr qg 97 & (F fReedr
FORAT F 9@ EHAT CRII0E T F1A
F FROT THT FEA QIEHR Y {qAT
g ? Fr @ gH ag aaafrd fw
I AN FT A 717 3T AT I8 §
AT F40 TAET IT AN FT FIZ 27 A0
T%r g 7

gy ;- ANF TAAT T A
EEE IR TG A i e s O
qar 73t ar, eRfes G2 73 7 7y
2 1 AT wrdr 7Aoo

oY wgaT - 0 iE A & {F fgsAr
R} a4z 73T A=A A “r% afer ™ & ™
A1 e & mw gm0 g & wE 13
A S g AT 7T AT AT
T ATT = "rr FCIEE et i
qr’na'ifé i ar g1 & 7
CEAN [ ?:qr ™rog 1% AR
& gege ¥ Al @ Ay (97 IR
g ouAm A § sAer er A4 s
&\ # 1g st g F fF A1 A A
®710 ATEA A7 {9 T @, 97
Tq 7% (g0 A, A1fE T Ay e
THY FY FH A4 K AT ST

=t gt - AETE 7 ¥ AR
7T 9% £ | 7% AT TR 48 qer §
fir ag <t v A g, T frEr o
grq & A AN | T AR AT AN AT
0 AF WAR AT . AT UL ] W u6

CwrT § GAvGam ¥ BIA H AT o )

ST A TOAr 3 e g, A fR R
TAraT &, 39 A E AE CFHE
Fr Nrgew g W T {77 g ag
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@R AT FL A K o & g
e R SEREE R in AT
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femt <741 @@y (77w 4r fF se
forymr TFwIE g1, 3 S84 e amr A%
77 nerzg awr 33 ¥ A (%7 A1
FiRoAT /LT ST T

Shri Joachim Alva: May 1 know
whether the hon. Minister is aware
that after the state of emergency,
caused by Chinese aggression, was
declared, our fire fighting equipment
in Delhi and in other important cities
was to be up-to-date and better than
before? If so, is the state of fire pro-
tection and preparedness in Safdar-
jung better than what it was before
the state of emergency or is it in the
same state prior to the declaration of
emergency?

Shri Hathi: The very fact that they
reccived this news at about 8-54 p.m.
they reached the p'ace at 9.00 p.wm.
and the fir: was extinguished at 10.25
Py, shows that it is quite efficient.

Shri Shinkre: Are Governmen! con-
sidering anv sieps so that these petty
smnll shops are located and spread out
in <uch a wayv that in future fire does
not casily sproad out like this?

Shri Hathi: In this case these shops
and jhuggies had thatched roofing with
grass. The Ministrv of Works, Hous-
ing and Rehabilitation had already
constructed cement concrete platforms
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Court

and thesc people were to be shifted
within a week or so when the fire
took place. Arrangement for roofing
is also being made. They are alive
to the problem,

=it wraw Ty : 347 74T AGRT °]
o w0 g 47 F 5w gFl @B
S Y o7, #5T g Fears oF 7

it gt : &Y g G 2 I g

st gmare fag : aar G @9 R 0
59 qTT 9T G G FT UG g, A
1<% fafrz gl 9% og=n ? vy granc
7@ 19 T W O 47 ) & (7 dNdae
i w7 3, st st w6 g
AT zwlan ¥g I g genda sy
g—emi qIT T O F-TT 37T %
TAfRwE &1 syE 7

ot graY : ag 47 uT g gifeen
 fr agr o7 AfElsTvm 9 g )
FE-fate & wgwA ¥ @ i AF
Far famr &

st go WMo @mf : 5w mry ¥
t1a faa & a1 wa §Td wiuary
awt a7 wge ?

Shri Hathi: Within half-an-hour the
police und the SP M. on duty reached
there.

Shri Bade: That is wrong.

Shri Hath’: You may sav it is wrong.

11.09 hrs.
NOTICE FROM SUPREME COURT

Nz Speaker: As 1 told the House
yesterday, T convened a mectinT of the
group leaders  yesterdav., and almost
all groups were represented.  Besides
them T had  invited a few o'her dis-
tinguished Members as well, We had
had  verv  useful  discussions. Of
course, variant and even divergent
views were expressed on this subject.
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[Mr. Speaker]

After these discussions my con-
sidered view is that this House need
not send any special represontative as
the reference to the Supreme Court
was necessitated by a special st of
circumstances that arose on account of
a chain of cvents in the U.P. State. I
hope the House agrees with this.

Hon, Members: Yes.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of clarification, Sir.
If I heard you aright, you said that
various divergent views were express-
ed at the meeting held vesterday. It
would have been much better if there
had been a unanimous view. DBut that
was not possible apparently. You have
just now been pleased to state further
that the meeting decided not unani-
mously but by a majority. . .

Mr. Speaker: There was no decision.
T only hcard th~ir views. There was
no decision. No votes were taken.

Shri Hari Vishnu Kamath: You have
decided thay this Iouse ncerd not be
represented in the Suprem- Court at
the hearing that comes off next weck
or whenever it mav be. Tt is obvious
that whatever decision tho Supreme
Court will give on this constitutional
issue  will be binding upon this
House

Mr. Speaker: 1 would ask the hon.
Member not to 2o into those things as
to what will be the effect and what
will happen at this stage.

Shri Hari Vishnu Kamath: I will not
go into that, Sir; T only want to say
that the Supreme Court has summoned
or requested or invited all the Legis-
latures in the country and also the
Central Legislature. I am not going
into the question of sovereignty, sup-
remacy and all that. But this is a
constitutional crisis arising out of this
unusual, extraordinary and unique
tussle between the UP Vidhan Sabha..

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: T do not
want to go into the merits; I am only
stating the facls, (Interruptions).
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Mr. Speaker: Order, order. It vsouald
not be in the interest of this House or
of the crisis that has arisen that we
should discuss it. T would request him
not to proceed with it.

Shri Hari Vishnu Kamath:
discussing i1, Sir.

I am not

Mr. Speake::
That is discussion.
tutional crisis.

He is  discussing it.
He calls it a consti-

Shri Hari Vishnu Kamath:
statement of fact.
the merits of it.
said so.

It is a
I am not discussing
All the papers have

Mr. Speaker: The papers might say.

Shri Hari Vishnu Kamath: Yestor-
day those very words have been used—
consti utional crisis,  constitutional
conflict, tussle, etc.

Mr. Speaker: Even if we take that
decision, different inferpretations
would be put on that if certain
speeches are made and in the light of
these, this might be misunderstood.

Shri Hari Vishnu Kamath: All right,
Sir. On a point of information. Is
this decision final su far as the entire
hearing is  concerned or, supposing
some devclopments take place later
on, will it be open {o revision?

Mr. Spcaker: I cannot say about the
developments that might take place
subsequently. Who can say about it?
But this is the presen' decision ‘hat
we have arrived at and T would re-
qu:st the House to agree to that. I
hope hon. Members would ugree to
that.

Hon. Members: Yes.

Shri Bade (Khargone): With due
respect, we agree we should not take
any part in the proceedings. But you
have given a very pithy opinion and
a very small judgment that this House
will not be represented there and
there was some discussion with  the
par'y leaders. If two or three reasons
may be given for this decision it will
be better. ’
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Mr. Speaker: I cannot agree to that.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I wanted to seek information
from you and also if possible from the
Governmenti on one point. It appears
that this summoning of the various
legislatures including the Lok Sabha
was done at the instance of an applica-
tion by the Attorney General. As 1
understand it, the Attorney General is
appearing on behalf of the Union of
Does that represent the view

India.
of the Government and the¢ ruling
party? That is the only point.

Mr. Speaker: 1 cannot say about
that.

Shri Shinkre (Marmagoa): Although
I do not wish to question the wisdom
of your deccision, may I permit myself
a few observations?

Mr. Speaker: I have said that no dis-
cussion should take place.

Shri Shinkre: Can the House have
at least a brief outline of the reasuns

at the back of this decision?

Mr. Speaker: He can come to me

and I will explain it.

11.15 hrs.

‘CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC TMPORTANCE

CrasH AT KuUrseLa RAILWAY STATION

Shri P. K. Deo (Kalahandi): I call
the attention of the Minister of Rail-
ways to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The reported killing of some
persons and injuries to severai
others in a clash at Kursela rail-
way station in Bihar on the 27th

March, 1964.”

of Railways (Shri

The Minister
some cons-

Pasappa): On 26-3-1964,

CHAITRA 15, 1886 (SAKA) Attention to Matter 9182

of Urgent Public
Importance

tables of the Andhra Pradesh Special
Police Battalion, siationed a' Manipur
Road were returning home on leave
by 4 Up Assam Mail. They were tra-
velling in the rcar portion of the
train in a third class compariment, in
which a party of Haj pilgrims and
others were also travelling. The train
had left Katihar and it was approach-
ing Kursela; it is reported that follow- -
ing some altercation, one of the ‘pil-
grims drew out a dagger and stabbed
a constable. a female passenger and
her child. The constable and the fe-
male passenger succumbed tc  the in-
juries on the spot. Thereafter, a clash
ensued in th= compartment and 1
the meanwhile the train reached Kur-
scla station on the North Easiern Rail-
way at about 1-30 p.m. Hearing the
commotion in the compartment. other
passengers in the train joined - the
clash.

The Superintendent of Police and
District Magistrate, Purnea who arriv-
ed on the scene with a confingent pf
the local police brought the situation
under control.

It is reported that during the clash,
3 persons died on the spot, 11 were
seriously injured and 55 sustained
minor injuries. Four of the seri-
ously injured are reported to have
since died.

A medical relief van waas rushed to
Kursela from Katihar and the Railway
& Civil Medical Offizers rendered
medica] assistance to the injured. The
dead and injured were removed in the
medical van to Katihar hospitai.

A case has been registered with the
Government Railway Police at Thana
Bihpur under Sections 302, 304, 148,
149, 336 and 337 of the Indian Tenal
Code. 57 persons in all, including 38
who were injured, weaore avrested.
Eight daggers and some knives were re-
covered from the possession of some of
the passengers. The Government Rail-
way Police, Bihar, in cooperation with
the Railway Protection Force, have
taken necessary precautionary steps.
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. Shri P. K. Deo: In view of the strain-
ed communal relations in East Pakis-
tan, is it not advisable on the part of
‘Government that in  al] the border
States where there is any such appre-
‘hension. or some Haj pilgrims are
travelling in a train. necessary protec-
tiorm be given by the civil authorities?

Shl‘i Dasappa: May I say, Sir, that
this is purely a question of law and
order and not connected with the rail-
ways as such? But I may assure  the
_House and the hon. Member that all
precdutions are now taken to escort
these trains with adequate police
foree. reinforced by Railway Protec-
tiorr Force.

- Al amee fag (dar) @
AN A NT EINE F Ay qvemh
R F A (FRa draTi 0

Shri Dasappa: My information is that
twa of them at any rai» are of the
Angdhra Police. So, they are Govern-
ment servants.

11.18 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I rise to
announce that the Government busi-
ness in this House during the week
commencing 6th April will consist of:

(1) Further discussion and vot-
ing on the Demands tor grants re-
lating to the Ministry of Works,
Housing and Rehabilitation; and

_ (2) Discussion and voting on the
Dcemands for Grants rclating to the
Ministries of Community Develop-
ment and Co-operation, Steel,
Mincs and Heavy Engineering, Ex-
ternal Affairs and Home Affairs.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of clarification.
I have a two-fold, rather three-fold
request to make. First of all, if I
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heard him right, I think he began with
the words “Ministry of Works, Hous-
ing anqg Rehabilitation", the first item
and then went on. Now, by the time
he appears before the House again
next Saturday—I believe we are work-
ing next Saturda, also—we will be
somewhere near three weeks from
that to the end of the session. I would
be grateful, and I am sure my colleca-
gues too would be grateful, if on that
day next week—I] am giving advance
notice—he wil] indicate to us as to the
duration of the scssion, as to when it
will come to a close—there are some
rumours floating but I do not want to
go into that—so that we can adjust our
subsequent programme accordingly.

As a corollary to that I would be
happy if h~ will let us know next
Saturday as to what legislation is
being tuken up in this session so that
we can prepare for those Bills. We
should not be taken unawares, and he
will kindly let us know next Saturday
the Bills that are coming up this ses-
sion for consideration and passing.

Lastly, some three weeks ago, 1 be-
lieve, when I raised the issue of the
scrutiny of cxpenditure of the two
Houses of Parliament, on that day
after a bricf discussion you were pleas-
ed to say:—

“As far as the suggestions raade
today are concerned, I am thank-
ful to all Members for what they
have done and I will do what is
feasible and proper in the circum-
stances. T will consider them and
I wil! do whatever is feasible and
proper.”

I want to know whether you will be
pleased to tell ‘he House whether they
are still under your active considera-
tion or whether the consideration of
the suggestions has been concluded.

Mr. Speaker: I have thought over
the matter in detail and have consi-
dered every aspect of it. It is not
possible to have the Demands of the
two parliamentary departments of the
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Lok Sabha and the Rajya Sabha dis-
cussed by this House. That cannot be
done Dbecause there is
answer that. A suggestion was made
in one daily newspaper (The Hindu-
stan Times) that the Minister of
Parliamentary Affairs might be given
the charge of the administration of the
Lok Sabha.

Shri Hari Vishnu Kamath: Adminis-
tration? '

Mr. Speaker: Yes, administration.
That is not possible in any case and it
should not occur to anybody that the
administration of the Lok Sabha can
be handed over to any Minister. . . .
(Interruption)

Then comes the question of how to
exercise a check or control or have
some examination of the demands that
are made. 1 hav. decided, though this
year it cannot be possible, that before
they are placed before me, 1 will
constitute a committee—most probably
of the Chairman of the Public Ac-
counts Commitee, the Chairman of the
Estimates Committee and one other
hon. Member, be he the Deputy-
Speaker or somenne else. that is, of
thres Members—to go into the ac-
counts, look in‘o them, scrutinise them
and then they will be placed before
me. After I have certified them, there
ought not to be any check.

He ask-
which

Shri Satya Narayan Sinha:
ed a three-fold ques‘ion one of
you have answered.

Shri Hari Vishnu Kamath: Twofold
for vou.

Mr. Sweaker: Tt is only a reaues'
that on the 11th he shou'd t~ll how
lona the session will last and what are
the Bills to be passed.

Shri S~{vs Naravan Sipha: Al 1
can say a‘ procent is that 1 will try.

nobody to

9186,
11.23 hrs.

DEMANDS FOR GRANTS—Contd.
MINISTRY OF INDUSTRY—Contd.

Mr. Speaker: The House will take
up further discussion and voting on
the Demands: for  Grants under the
control of the Minis‘ry of Industry. . .
No hon. Member is getting up?

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time more?

Mr, Speaker: 2 hours and 50 minutes.

ot waw fag (wrrer)  weww
YEEE, BRI B2 | 39T AGT HeTdqur
taws Fi FTT 7 i @17 AT H
fafi 221 &1 wifaT awewid g 7EY 27
aEAT # | 397 @A T iAW F fF 5T
{eTEHT 7 {oma qat § Fhr oA Fr
HIT TTAT FHE N OZW FT qTET TRy
: | FfEwE HS gfeeT T §HLT A
JIAT AT A AV T FT 4H gT
T # T4 o¥ 49T 47 fawiT #9 #y
TEIEFAT T | WEAE 92T § ) {afwee
FEIATS & YIAST F1T § ag HIVT F1]
FLA & AT T AN FTH FUST 3 &,
Sraf wiea s A¥T § I gurdl Foraq
Foqraed g, 970 § ¥ fFfr H av
qETSATE | T FT T 72 & &
qfsera SYStFEA S ZIT & I waveE

HIFT AR T3 VR

~

AW
)

RS

{977 & AT A ST W
WA §UIEe FRARTT §, W7 g
fafy qITTT & W gTa H AT a1 THH
SUTAT GRET SAT | 97 (TTEHT | oY
i WaTEE W TR g ST €
gAET 0 BRET BT ALET SAAr
Y g &1 S g NI FT ST
s AR I T AT EA
FuEr w9 Ao Fvar AT g "

*Moved with the recommendation

of the President.
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[t et farg]

AT F A7 W I AR F wEAy
q#AT AT FT SO HIFCZ TR (7 7 A
N2 G A1 Y ITHT AT AT TR
¥ WA 3 I 97 AT 4T T 18y0
ST 91 |7 F A7 HAS (oG A g
7 ur 97 @ &7 5 w0 S oy
T 2% AN GE AFH ¢ AR IRAT £
AH T W7 73 & 1 IFH vATH AF
FAATYT WUT F THT T HET F | ACee
T AR AR ZATE1F GiT J T Hz
T ATTT F7 I T THFLT 1T 7
é | FHFT FATT wE Z0T F Fi g
et § 3T HIA FH I a7 JAT
st fywamer o gw e S0 SfEgT g
T 2 97 A 2T WA #THF i AT
T AH EE T AT FE GFA H AT
FIAT T & A1 A *aer.. TEANT
I AR BT ®T T =rfa'=r i A4
T\ 3T § oRwAT E T A gT
F427 F 3AA1 TiewTen (o W IR Nfzg
TR TR (F LR AT PEIR R TAT AT
IA FTT &TR FI73 1 35 777 H ATH
AT ey Zrm Wy SeArd 0t ST #
CERI i

adr & A", T1F THE T A
a'rw? TF qZ7 &1 AT fa‘az: gl
&, TF E TOTAT AR KT AL 2| 9T AF
ST {737 {997 91 Q& 9IGRE FT SAR
T RFT A7 TATS AFT I Wi 1 TE TF
wymIirae £ 91 OF o faar ar wr 2
T/ & qUY ¥ (AT W A FT THTT STAT
g7 % aq T T A5 F1 FH A o
T ET & 1 gX 39T § fF 78 el A%
FFGEFA g1 AT & | Tg q1 3F & Y
1t AT F A § 9% @reAT a9 e
igmamg AT Fd TTHTA T 12
78 § IAGT T B AT W FFaAT 3
o7 FTI AT FH FoWA H ITET (WA

gwr ¥ agify yaw e A @ T
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grit | 3@ € 71 gee) g 1T e
FATE BT F7 T 1 FA ATE 6 OIFA
FTHT TET (W qAAT & | AER FEAT
% T YT WO FE AT FTRAF A
qIEY R

g AT A1 & A § #
FEF foiF FARTTAT ATHG {77 ST7
# T A TAFT TEAT T § ( FIAF
ST ARAF T OFTC W A YA
PN E 1T AA T HE A HET I
FT U T A9 9 F qow TE fF
TR IRV FHIT A AT G
I | THiwy § weAT AEE & AIgW
& o1 oy w7 ddvivea faur atg qmi
T gHT I TIE ZE AT
A 1 AE WTHT WNET W ao
T {gaer i 707 (2w &1 A [wear §
TE TAET QT TEAEA FIAT 2 AT FE,
q% INE( eAF KT § AT 7{,*’7 =T 2
ITHF ’s’«';if GEras e g F o # mem
TTA 1 BT BT TW OV '37T €T
%1 & o g 0 HATT A0 TEAT
fF fa ATg § glewd A9 FH@E |
qA@ g FF AT F T H I
T Y STAY & ST AFITE for F a1
F1 AT (77 T 3AE A9 H QL i
9TATA g7 & 918 7 (70 S |

TATY 34T F 9E 1 w1 € §AT
#few w2 71 afggr a4 wedT 7Y
FAAY faafr az wizgi A1 faRai &
at § 1 gw @A ¢ fF faRai § ST6r
afeai wra grET AT & FiE §gl
AT T & B WU g AR 9yl
#r afedi & wedr faka & 1| gafay &
ATET f gAY B & W A(TAT qAT
TEE TH A I35 AT 6T &hT i
gzt 07 WA A7 o) TgAT A9 (0HY
for wqafent &% T3 ATT 90T &1 A=
wTe fas @& |
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# e wgew & FEaO fF gurd
FOSETA A FTR IAfT FY & AgiE IO
HIAMT 9gA T AGT FH AT G &
g T FTR! FF A0 T | §TAT AEHFA
Iam 2| 9gw 337 Afvww & 9@ ar
83 @ qrgidd gAqy o, wfwT e
R AATA@ AT 1 T aZ &
T ®Y wafid §, {awAr & 99 g, §12¥
g 1 fF FTR AR § 39 @ & ) qgi
aF & gu 31 (agat &1 6T 25 WE
2 A9 &7 I & {F T gy
fRTTEHe FTHT ATFRT FT IGT & |

T o g fw & agde
1% H #3039 9T QX 6417 fT@r s
o7 IFFT FERIAR F A 94 FAAT
EqTT YT ATIAL, ACF £TAT T q3 |

Shri Liladhar Kotoki (Nowgong):
The Min:stry of Indusiry deserves
commendation for the continuing pro-
gress that it has achieved in the mat-
ter of industrial production. I wel-
come the reorganisation of the Minis-
try because that wiil enable the Minis-
try Lo devoic more concerted atten-
tion to implementing  the Industrial
Policy that was resolved in 1956 and
that is being pursued through the
different Plans.

1 would invite the attention of the
hon. Minister to paragraph 15 of-the
Industrial Policy Resolution which
runs as follows:

“In order that industrialisation
may benefit the economy of the
country as a whole, it is important
that disparities in levels of deve-
lopment between different regions
should be progressively reduced.”.

‘The paragraph then goes on to  say:

“Only by securing a balanced
and co-ordinated development of
the industrial and the agricultural
economy in cach region can the
entire country attain a higher
standard of living.”.
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This is the policy which the Ministry
of Industry has to implement.

Then, 1 would refer to chapters 10
and 11 of the Mid-term Appraisal of
the Third Five Year Plan. | shall not
go into the details, but from these
chapters we find that there arc several
scctors where enough  progress has
not been achieved. 1 ghall particular-
ly deuai with the small-scale industries
and that also particularly relating to
the north-eastern region.

[ have always becn raising th ques-
tion of the devclopment of the north-
eastern region, because that has as-
sumed a very great importance from
the strategic point of view. That is a
region which has not been developed
yuite enough, and my own view 1
that more attention should be given
to making this region as much self-
sufficicent, in all sectors including in-
cCustry, a; possible. In that context 1
would submit that therc is a lot to be
done.

1 would draw the attention of the
hon. Minister to the Survey of Third
Plan  implementation  (1961-62  to
1963-64) and the programme for 1964-
65 which has been issueq as a sup-
plement to the budget speech of the
Finance Minister of Assam this year.
Chapter 5 of that survey deals with
industries and mining. I do not have
time to go into the details, but I
would request the hon. Minister to
persue this document or this publica-
tion of the Government of Assam. and
from that he will find out what pro-
gress has been made in this sector.

I do admit that quite a headway has
been made in industrialising that area.
But there again I am sorry to say that
the progress 1is not as much as it
should be. There was a seminar on
small-scale industries held recently in
Assam in my home-town of Nowgong,
which was inaugurated by Shri T. N.
Singh, Member, Planning Commis-
sion, in charge of industries, and at-
tended by the Industries Minister of
Assam and also the Director of the
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National Small Industries Corporation.
I also participated in  that seminar.
The complaints that came from entre-
preneurs and small-scale industrialists
there are manifold. The first pertain-
ed to shortage of raw materials. The
survey I rcferred to indicates that
some of the industrialists there get
only 1/10th of their requirements of
raw materials. That means what?
That the fuctories remain idle for
most of the year. 1 request the Minis-
ter to look into this. The second
difiiculty is of finance. It is truc the
Nuational Small Industries Corporation
has cvelved a scheme ¢f hire-purchase
so far as macainery is concerned.
But for recurring cxpenditure, al-
though there is the Assam Finance
Corporation and the Industrial Fin-
ance Corporation. cnough has not yet
been done. There is no commercial
bank there which helps these indus-
trialists. This also has to be looked
into.

There is one more thing which has
not received cnough attention, al-
though several organisations have
been set up—that is, rural industria-
lisation. Rccently, on 8 March, we
had a seminar on rural electrification.
That was, of course, mainly for elec-
trification for agriculture. But there
the quecstion came about the high rate
of electricity in the rural areas. The
agriculturists cannot afford that high
rate. There itself I suggested that if
in cach block area an industrial es-
tate is cstabliched and the bulk of the
electricity is utilised for agro-indus-
tries or local industries, then the cost
so far as the agricultural sector is
concerntd for clectricty for lift irri-
gation etc. may he brought down.
While we ¢iconrssed  the Demands of
the Ministry of Food and Agriculture,
this question came up again. 1 suggest
that the Ministrics of Industry, Com-
munity Development and Foog &
Agriculture should meet together and
evolve an  appropriate scheme. I
think the initiative in thig  regard
rhould be taken by the Community
Development Ministry, to set up in-
dustrial estates. Once they are so!
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up, the Industry Ministry has 1o
come 1n to suggest what particular
industries can be possible to set up
in those industrial estates. As a lay-
man, 1 wouid admit that you cannot

have the same kind of industries
everywhere, and that is not neces-
sary also. These rural industrial

estates, which I call block industrial
estates, should firstly be agro-indus-
trial.

Secondly, it may be forest industry.

Thirdly, it may he based on those
things which are required for con-
sumption in thosc arcas. If these

three  thingg are kept in mind, we
can have small industrial estates in
each block area, which will  bring
down the cost of electricity for agri-
cultural prirposes also. Not only that.
1t will raic: the cconomic standard
of the rural people, and that is what
the Industrial Policy Resoulatyon,
particularly Paragraph 15 to which
1 referred, indicates and aims at.
I would request the Ministry to give
more concerted attention to this  as-
pect of the matter.

So far as big industries arc con-
cerned, they are doing quite well,
anq they will do well, because they

are highly organised. The difficulty
with the rural people, particularly
in my part of the country, is that
there is no industrial bias, no tempo
has been created there. Therefore,
unless industrial estates are establish-
ed. technical know-how, finance etc,
are given, no rural industry will
arow. 1 um quite certain about it.
I would request the Minister to give
his considered thought and make his:
organisation dealingz  with rural
industrialisation much more active
and consider seriously the suggestion
that I have made. I think tha! is the
nnly way in which you can make the
rural people industry-minded.

if  these industrial estates are
established in the block areas, then
the Panchayats may take them up,
as they are trying to do in Orissa.
That would gradually inspire even
the families to have electricity andi
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improve their cottage industries and
handicrafts. Some of the handicrafts
in Assam, which are of artistic fine-
ness and great value, like works of
ivory, bell metal etc. are in a poor
condition now, because of various
factors like paucity of raw materials,
finance, markets etc, and therefore
some of these industries are going to
diec out. And the Industrial Policy
Rnsolution says, and that is the policy
¢ the Government as a whole and
the Planning Commission, that we
have to create employment for all the
people. And  the rural people are
mostly either under-employed or un-
emiployed. because with the spread of
cducation, young men who are edu-
cated do not like to go back to the
ant.quated  system  of  agriculture.
Th«t is another problem.

So, if industrial estates are cstab-
lished, and an industrial bics and
tempo are created, 1 am quite sure
that thiy objective of rural industria-
lisution will become a reality. Other-
wise, it will remain in the Plan and
the Policy Resoalution only.

The same paragraph 15 of the In-
dustiial Policy  Resolution says that
“Government wants industrial co-ope-
ratives to grow. In my State, one co-
operative sugar mill has been estab-
lished, and that is now going into
production. There is  another co-
operative jute mill  which has been
registered. but nothing much has been
done sp far about it. T would request
the Minister to look intp it and see
why this co-operative jute mill in
Assam has not  been able to make
progress during all these four or five
years.

Lastly, there is a complaint from
the North-Eastern region that the
public sector major industries are not
being set up there adequately. Tea
industry there is in the private sector.
Public scctor  refinery is of course
coming un and one fertiliser factory
is also being established at Namrup.
Except that, there is no other public
sector major industry there. There is
one difficulty about the disparity and
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imbalance in industrial development
in the country; it is there in the policy
resolution itself. That is due to the
absence of various factors such as raw
materials, power, transport, etc. The
plan allocation of Rs. 27'5 crores for
Assam has already been exhausted.
In the remaining years, there will be
no electricity programme and conse-
quently no industrialisation also. 1
request. this Ministry to take up the
matter with the Irrigation and Power
Ministry and the Planning Commis-
sion and to see that the additional
allocation of 195 crores asked for by
the State Electricity Board is sanction-
ed so that in the two years of the
Third Plan the Siate may not remain
blank in respect of power production.
With these words, I support the de-
mands of this Ministry and I also ex-
press my thanks to you for giving me
this opportunity.

oft wagle mgaY (qeiear) . mae
‘ged, § AR aeqATE A E e wmw

;‘
a3 a3 g a1 9 faa

WET A% WU W A gAi &
937 & § faggs 741 AT F i3 w4
T q(T AT T AT AL EH T
# g 0F WAET F1AIA] g &
FITN TZTA FT LUTT T AT FAT IINT
g1 AT AT W@IFAT W TR ) Y
o7 AT AN G977 FUSE, FL
AT & FTH 97 (57 7977 21 § oy
fud w1 s T g 1 gEferar fsn
afs5dT darw ¥ o agT frssgr gan
fa=m & 1 g foer & ==t AT agT g7
g, S A, e, FOE, S fezdy,
FAT AIET, AT A7 TTE I A0 |
TAF & §I AT G FET AN HT T
o gFar & | FEA f@eT FAT AY
uTAfT I & FTIW fEET T wIET
& g9 N A FH FRT 5T WY A
T 78 FT F277 2 % qeF a@=y
#3T ¥T &  wfww qF wiF i § o
AT FFTY agat faars v & 1| A &
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FIFRY JAIT gl o @ & | g
faa & aiFt & wEwdr & gzag
@A § 1 faag 71T e gomea ¥ #E
Y sarfq adY g€ & | fFae weae @ i
F @A WET A AT § 7 GT A7 Ay
AR G491 a7 TZAE F wrar &1 Prar
g1 IAT T H1 qFT #7 ¢ o
fF grar Al AT A AT fagr A7 wEar
FISTH agr N AT G avmy & &
JAWT 99 997 g & AR a8 F1A AT
AL RE I I A A ISR coaa )
e AT § fF aar wewr § fE g
G, 9 Wi FE AmA AT w7
9373 a3 qmi ST faf wac
Feafaqt FY FvAT 9% @ 2 foww
FIOT  FISL, FATT  &74T FiFAG

AR T L TAT FATE | FOHTR T Tl
ITR A TFT AT wgiwad ¥ o2,
afex 70 A1 9 2 gwiv oF wIm
T TR AN TH AW FITL GT ATIAY
oY 2 1 wrse |1 fgrgema & A fgeg-
M AraT 929 F ATEAL AT AR
TET X R TR AT A A 2 7

F FEY THATT T X AT TG FY
F fedoft Y | & mmzwn gt ardvefy
FX AT g 74T AT 2, Ated Zad A
fatetr 17 wAwTt F 7 WA &7 F W
gt AT qAET FY T

# TR ¥ wZ 9RAT A g, fE
sy Feafasw & Gami & wvg w19 g9
q faa <t #T WY JTogrARer fTar g,
E I AT AIHAT G FET G AR
FTARINTT &7 AT WETITN IFHT T ATGL
T w1 7 (AT LY 2, T IF EEAT
1 gF T T 0iwT IAAT, 97 I9
FOFT TA-FEE AT Fr5AF @y
FTE A/ AN BT UAT-LET T T
& 7 T ATHTT AT qHAT 2 FF Frevam
THT I &, Hrady T frar 2, w1 Y
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T grear &, Fa Gan wearew 2,
ST aga & 9 Ol Y A T verAr
¥ 23 @ AR KT AW D mwar &7
IS FLEIT & fa9W 37 gie g am)-
AT FT AGIA & FWT IT AT &7 T
R O FIF { Wed(@ &, stata wra
T[W H JEY ST § SART ARG FT
TR F A, F9 F Mg -
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weq ¥ ¥ ¥z fAIEA @ fo amwe
[T G F1 F4IT AWET AR AT
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SfYqa # g1 wE, FIFTT K1 OAT qAwAT
FIAT =T

Shri Chandrabhan Singh (Bilas-
pur): Mr. Spcaker, Sir, I have heard
the hon. Members speaking on this
very important subject, and the more
I huve heard the more I have been
confused completely. To my mind,
the experiment between capitalism
and socizlism and their integration is
on the doldrums here. While discus-
sing the money, matcrial the method
and the machines, it scems we have
all forgotten about the man, the real
man, the real purpose for which we
arc sitting here. When 1 say ‘man’,
I mcan man and woman both. Both
of them should be healthy in mind
and healthy in body. What I am con-
fused about ig that people have dis-
cussed the cooperalive sector, big sec-
tor, medium sector and the rest, but
they have completely lost sight of the
poor villager and the village. 1 feel
that we should prepare a background
for a very good reception of their pro-
grammes in the villages where 82 per
cent of the population of 46 crores
live. That is very important.

What a tragedy it is that so far we
have not been able to define a village
even. I would like to ask the Minis-
ter, what is a village? There is no
definition of it. Unless and until we
define what a village is and what a
village unit ought to be and what we
arc doing for that unit, probably we
are all discussing something in the
air. 1 have heard some hon. Members
talk about cooperatives, some about
the problems and difficulties here and
there. So, they are in difficulties and
no one seems to understand what is
happening there. This is a very sorry
state of affairs. The Minister must
define what a village is. Once you do
that. you can start from that. Let
that be our base. Somec of the top-
most politicians have said that our
pyramid isginverted. That is, the base
is hanging in the air. The apex is
lower down and the structure or so-
ciety may tumble down the moment
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the head or the apex or the leader

gives way.

I have bcen told that an economical
unit of a village for a cooperative
should consist of 4,000 people. I am
not sure about it because I am not
an expert; that is what 1 have been
told. So, let there be one village or
a collection thercof, let there be a
demarcaiion of Jand and let a unit be
defined as one consisting of 4,000 peo-
pic. Once you decide the area and the
population, that would be your base
and you can start from that.

Let us take education of the basic
type. 1 mean that it must be purpose-
ful where dignity of labour should be
defined and shoulg be respected. All
the time we find white-collared peo-
ple working in a white-collared man-
ner. That is the greatest tragedy.

9198

We sce so much propaganda in paper ;

and press, but hardly anything is go-
ing to the real villagers. As I said,
let our education be purposeful.
there be dignity of labour.
everybody who goes to the basic school
be trained for some useful purpose.
That is very important. No villager
wants to leave his village. Let us re-
member that  important  point. But
there is no law and order in the vil-
Jage and no decent  person wants to
live in a village. T would ask the hon.
Members here: - Will they like to live
in a village as it is? Some of my
fricnds are laughing, but I know they
will not like to stay in the village as
it is even for one. night. Then, how
do you cxpect our economy to grow,
when we have to cater for 82 per cent
of our population? I feel our educa-
4ion has got to be purposeful and dig-
nity of labour has got to be nurtured
and the manual work, respected and
honoured.

Having done that, we have got Lo
increase our technical facilities. In
one big division of Madhya Pradesh—
Bilaspur where the population of
Bilaspur District alone is 21 lakhs;
there is no enginecring collese in that
division. They have just started one;
it is a pity; it is more or less a sort

Let -
Let ®
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‘of tamasha to have one engineering
‘college for a population of nearly 50
lakhs. When you come to polytech-
nics, there is none. Samec js the case
with small industries; there is hardly
-any. Taat is the state of affairs there.

12 hrs.

Sir, T had n¢ intention of taking
part in this debate, but I feel, after
having heuard the speeches here, that
we are not laying stress on the proper
things. I would, thercfore, suggest to
the hon. Minister of Industries that he
should st define what a village is.
Then, when we come to the question
of education, let us see that 1t is aimed
to achieve an end. He must also see
that such education is purposeful.
After that all types of technical edu-
cation must be started there, There
is such g ¢reat need, such a great de-
mand. such a tremendous upsurge in
the villuzes that  the  poor viliager
docs not know whal to do.  Most of
them have not g0 facilitie: even for
primary cducalion. Quite a numher
of them do 1ot know at all what edu-
cation is aird  there  is great drift

Let us go to the villages and start
out education therc. Then, our indus-
tries must be based on the villuges.
Every village must be made self-suffi-
cient in respect of all the viilage re-
quiremoents. The village requirements
consist not only of foog but also
flowers, gardens, vegetables, toilet
articles, cloth and other materials, If
vou make tha villages self-sufficient
in these respects—and that is what 1
understand, the Father of the Nation

aimeq at—then only we can progress.

He wanted our villageg to be self-
sufficient. We are in the seventeenth
vear of independence, and that has
not been understood by us so far. I
would request the hon. Minister 1o
keep this in mind and around an in-
dustria]l unit in the Centre, the
various units of villages in the peri-
phery, develop Textile, wood work,
smithy, leather and suitable type of
cottage industries. Then only T think,
we will be able to see the effect of
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independence in every hamlet and
every home in the villages.

That 15 all, Sir, I have to say on
these Demands, which I support.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Mr. Speaker, Sir, I am
deeply grateful to you for having
given me an opportunity to open my
mouth for the first time during this
session. 1 am doubly enccuraged by
the cheers and encouragement which,
I see, T am getting from the hon, Min-
ister.  This is primarily one of the
reason: why T chose to participate,
particularly, in this debate.

Sir, as is well known, the sympa-
thies of the present Minister of In-
dustry. particulariv for the cottage
industries are, if T may be permitted
1o say so. proverbial. Because of this,
I feel inclined to appeal to quarters
where I am sure some concrete re-
sulte will emerge. Thercforo, 1 take
this opportunily, with your permis-
sion, {o congraiulate the hon. Minister
of Industry for having given an im-
petus to industrial  growth in  the
country, though this growth is to
some extent static and it would have
been far belter if this growth would
have ‘been uniformly  distributed.
Therefore, regional  imbalance apart,
T am sure vou wil} agree that it should
be the sole concern of the Minister of
Industry to sce that anything that
happens to stunt the growth of in-
dustries should be carefully weeded
out and it should be his sole charge
to sce that industrial growth is not
merely permitted to be encouraged
but, actually, encouraged further.

Therefore, Sir, I have decided to
concentrate myself on one or two
important aspect: of cottage indus-
tries. It is a well known fact that
almost one-thirq of the total textiles
we produce come from powerlooms.
Powerlooms today is happily one of
the modestly modernised industry
which, we can claim, is run on, per-
haps, a scientific basis. If that scien-
tific basis is taken away by acts of
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Govermment and if that modernity is
to bc set against al] obstacles from
the acts of this Government, it should
be the sole concern of the Minister
to see that such obstacles are remov-
ed.

I am doubly gratefu] to the present
Minister of Industry because power-
loom industries, to my knowledge, owe
their very birth ang existence to a
committee headed by him. Therefore,
I am emboldened to say that this par-
ticular powerloom industry can claim
to be his legitimate child.

Mr. Speaker: Does the Minister also
acknowledge this?

Shri Shivaji Rao S. Deshmukh: Re-
cently, my Minister, Shri Barve,
having inspected all the powerlooms in
existence there, made a public state-
ment that powerloom industry is an
illegitimate chilq of composite mills.
So I hope the legitimate father of
powerloom industry will take enough
care to see that his child is not allow-
ed to suffer premature death at his
own hands. Therefore, if the hon.
Minister ig to be saveq from the charge
of genocide he should take immediate
steps to see that the powerloom indus-
try is set in its proper perspective.

From this 1 will switch over my
observation to the first obstacle which
to me seems to be the carefully man-
ceuvred operation f composite mills
—so-called textile industry—by which
they are taking out every conceivable
and inconceivable steps to see that
the powerloom industry is killed.
Therefore, I wish that he should
thoroughly investigate the causcs.
reasons and, if possible, effects of
these manccuvres on the powerloom
industry.

We were very glad when the hon.
Finance Minister on the floor of this
House announced tax reliefs. My hon,
friend, Shri Kamath, was cryptic in
his remark when he said that gramo-
phones, electric bulbs and acids are
nnt consumeq by the common man

111 (Ai) LSD—2.
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and, naturally, those incentives or
reliefs which were announceq by the
Finance Minister were subjected to
strong crilicism by Shri Kamath. Now
I wish to add to his list by saying
that superfine and fine varieties of
clothes, which receive proverbial ex-
emptiong by this budget are also not
consumed by the common man.

In this background, I wish to draw
his attention to this fact that total
concessions announceq to the textile
industry are in the nature of reliefs
as follows: super-fine varieties 20
per cent, fine varieties 20 per cent,
medium fine 374 per cent medium
variety B 40 per cent, coarse variety
67 per, cent. So, leaving coarse and
medium variety, the total excise re-
bate announced by the Finance Min-
ister are appreciable when we take
into consideration the lot of the com-
posite textile mills. As against this,
if we switch our attention to power-
loom industry, we fing that on 60
count yam the increase in excise duty
is 200 per cent, on 40s it is 188 per
cent and on 34 to 46 counts it is 121
per cent. My submission is that this
levy on yarn has been made after a
very scientific study. But one of the
manceuvres of the composite textile
mills is to switch over to yarn in their
own powerlooms, getting woven all in
their own mills, further processing it
angd selling it through their own sel-
ling agents as their own commodity.
Therefore, in the process, they kmnock
off as profits what legitimately should
have been an excise duty. My initial
reaction when I heard the Finance
Minister was that he hag cut at the
roots of one of the modus operandi of
evading excise duty and he would
be singularly successful in seeing to
it that excise duties are not further
evaded by textile mills. Then I could
not even imagine that the unfortunate
victim of this levy would be the
powerloom industry. Incidentally. 78
per cent of the powerlooms come from
my home State and it would be a
modest claim if I say that this power-
loom industry has almost unlimited
scope of expansion in Maharashtra,
and if according to our policy decision
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of agro-industria) gociety if the pro-
cessing of cotton to the extent of
spinning is in the co-operative sector
ang if the weaving sector is to cou-
fine to powerlooms and if powerlooms
are modernised and brought up to the
mark, as they are today, I see np rea-
son why the entire textile industry in
Maharashtra should not cater to the
needs of consumers and pass their
sole benefits to the common man;
thus, weeding out, if possible, the com-
posite textile mills from the sphere
of competition. But I find that, on
the one hand, these textile mills re-
present to the Asoka Mehta Commit-
tee that powerlooms are the single
cause for their losses and, on the
other, they purchase cotton at the
cheapest rates from the cultivators
and at the highest rates from their
own family agents, charge the high-
est rateg for the yarn if the yarn is
to be supplied to the powerlooms and
in the process show nominal Josses,
claim relief from the hon. Finance
Minister anq actually obtain it. So,
if, we can be so manceuvred in our
approach to the policy of levyirg
taxes, I think, the proper authority
to come intg the picture is not the
hon. Finance Minister but the hon.
Industry Minister and we should see
to it that no such abolition or levy
of taxation or enhancement of taxa-
tion is alloweq to take place as a re-
sult of manceuvre particularly and, if
it takes place, actually he shoulq be
in charge to see that it is removed
completely, if necessary. Therefore 1
address my comments particularly to
the hon. Minister of Industry in this
respect.

I must also place on record my
eamest appreciation of the hon. Fin-
ance Minister’s appreciation of diffi-
cultieg that are felt by the powerloom
industry. I happened to see him only
yesterday along with the representa-
tives of the powerloom industry in
Maharashtra and he was pleased to
promise that he would look into their
dificulties anq wil] get their entire
economics reviewed by the Central
Board of Revenue authorities. My
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only request to the hon, Minister of
Industry is to see to it that it ig not
left to the question of economics alone
but it is left also to the lot of his
department to see that this power-
loom industry which comes into being
as a result of manceuvres of the tex-
tile industry is not allowed to be kil-
led by the same textile industry.

It is an open secret that because
of the levy of excise duty on mill
cloth several mills have starteq their
own powerlooms and have in the pro-
cesg evaded excise duties. In order to
weed out one of these sectors, power-
looms owning only four looms were
exempted from excise duty, Thousands
and thousands of powerlooms came
into being as a result of purckase of
almost spent up machinery from the
mills at the most exorbitant prices.
As has rightly been pointed out by
the Estimates Committee of this
House, not only do the mijjs charge
exorbitant prices for their spares and
machinery which are almost brcken
and scrap but they do not also show
the same prices in the books because
their book value has no comparison to
it. A part which was shown in the
book as valued at Rs. 16 was solg to
the industry at Rs, 1,600 and shown
to the shareholders and directors as
rold at Rs. 16.

So, my only submission is that this
powerloom industry should not be
ailowed to be hampereq further at
the bands of the compos:ie mills. As
I was drawing the hon Minister’s
attention to this fact, in order ty weed
out the creation of powerloom indus-
try, there was a thorough investiga-
tion of the unauthoriseq installation
of powerlooms. As a result of that
thorough investigation 1 was told that
all units were duly licenseq and duties
collected from them at the rate of
Rs. 100 or Rs. 112, whatever it is,
from the powerlooms. But after this
again the Finance Ministry issued a
notification that al] those powerlooms
which were licenseq after 1st April
1861 should be levied punitive excise
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duty at the rate of Rs, 532 per month.
When the Ministry itself knows that
95 per cent of the powerlooms are
exempted from excise duty, when the
Ministry further knows that al} vower-
looms which were leviable to excise
duty continueq to be leviable to ex-
cise duty in spite of their tramnsfer
after that date, this strange notifica-
tion was perhaps inserted at the be-
hest of the Textile Commissioner and
the composite mills only to kill the
powerloom industry to the extent of
those looms which were acquired
after 1st April 1961. So, it boils duwn
to this that after 1st April 1961 the
powerloomg came to be transferred to
particular licensees not because tne
units were more than four and there-
fore leviable to excise duty but be-
cause of the so-called broken condi-
tion of the machinery itself or because
of certain industry being wiped out
of existence because of the taxes and
levies or manipulations of the textile
mills. Therefore, 1 suggest to the
hon. Minister for Industry that he
should take up this matter with the
Finance Ministry to see to it that
mills—if necessary, by legislation—
are forbidden to provide processed
yarn to the powerloom industry and
even yarn in the form of beams
should be forbidden to be supplied to
the powerloom industry. 1f raw yarn
can be supplied to the powerloom in-
dustry ang if the powerloom industry
can help to process it from their own
units, then the excise duty on thosc
units shoulq also go ang there is a
considerable case to see that on what-
ever yarn is sold to the powerloom in-
dustry the excise concession is given

I wish to draw the attention of
the hon, Minister to the economics
that they have worked out. Accord-
ing to them, the net result of the
Budget levies would be that every
powerloom unit will be losing ay the
rate of Rs. 224 per month. If this
economics is true, if the industry can-
not work economically, it shoulq be
the purpose of the Minister for In-
dustry to see that such levies are
withdrawn and, if necessary, they are
withdrawn much before the Finance
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Bill comes up for discussion in this

House.

WMo T wAEY ®fgan (wdaET-
qMT) WA AEREY, WA FTIOT
ST wrag g7 7 AT g1 E It SAe
9 §UFIX T §9 § I AAT 2,
AfFT & g7 AT FT FFAT FTEATE
oF q IHiAy fF IARFETr | Ay
7 & g A7 § M7 guL gafon fw
foger qa<g awl & awTe ®Y faedy oY
qraey ¥ 18 A1 Ay T8, Fad JTA-
0wt Aifa =Y & fomwr § g3 o9
F@ §, gt fF & wgar 9 g
f& IEriETT 7 Aifg gawd ©Y
TEEA A FT FTI0 GG & II7 98 §
f& qray @q Afaai # gow g
faar agr gas AT v@ fRar @ W
&g faar aom f w1 g gt e
T aTFY T FF G ITCA | AfFA AEAT
¥ T 99 F1 F F & FIC IIRA-
FT07 Y ALY §Y AT | CHET HF & qY¥
1 g7 & & qeEra e oF wa
Y FEae aret @ W gER ww § FIAfaee
@t § | gafaw ag Faw  fadht 99
oI GIETN Ky qIH AT W H
AT FIA g fF w9 AT 9ur wser
R S % 47 IgE @ ALY gRIT
a7 qF IarE fegama &1 Ay
& @Far 1 # @7 FgAr W@ g fr
fogar Y &% g 99 1 T@AT
a1 AfET IgF faw qgdt @d a®
t & ot o oy QWY aui &
darae &1 Hlas ¥ uwfas ww @rd
q q9 FTASA & &7 F gERiEr
§ fog wmar ste 0 @A @R
i @oq FT ATfAFIEO g o
2, @ AT ¥ g AW & g
FT grgfaarsen g1 aar § | g
¥ aga A & T fF fegear A
fFNT ATT FT Qo000 To qé}ﬁ%ﬁ
@I ST | 797 aqyT fFar Sy J1 7919
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[3Te ww wgR fear] -
WA AR fgam & AW AW
T & N G2 fggw g9 & Iaw
fema § 93 W@ wgar  gnn-
FIOT F A9 a9 awar & | AfFA @
#4 7z a1 &7 av AR S FeraT-
[t ¥ a7 f 3@ qrmEy  fa fes-
| 1T JgY g1 | Wa g S
9T o9 M FY | FEATIRT & ¥ ?
TR JfFAT @ag # AT Sy
N qg JETEY 1 SR & AR safa
Y GUT Y TFEAT 1Y foray fa -
FI7 A T 99 T I TgT a9 FI FAAA
&1 STAT & A7 IGN(H FIH FT I
& WIAT T 1 g ®9GT Fgr § @UT §
oET |

FretiE AT ARG FET ar fF ww
At FomERY § AR gal #fAai §
sate feaamad, afeq & {67 & A=t
Tz fewrs: f% fafea gfear srara
F qafuw oz g qgd § ag
FIGAT WA FTT JHIAT WA & AR
W gifew &7 1 71T IgF JIWA
¥ & &1 {7 7 e wvafagi § J@eas
£\ T ST qH WG aF A4% fwar |

oA § o ara a2 {1 FgAT 9Ear
g % wraeg fa= 99 & wagew vdw
¥ uF gaw famar fa S w18 feed g
IT 9T §F agT 9% FT IAIC T aFAT
g1 SR &1 %Wy @ fzar eo
FFTT Qoo GHIT aF FT f2q7 | I
7 9f Ty gWT 7 gEWET LA AR
g f& &7 & =9 #ia7i § §y eq
T 1 f A arars, # feet § w0
YT AT 20 &, TEF FATTET dg
FTHT &7 FAT &F, IT FTE! HYAT
q3GT FAT T | Al AdvaT 78 § '
FUT FY @ISt T FATEHY FT qF TAT ST
aHRar ¥ |
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12.21 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]
=g g¥ag ¥ § oqS! &1 I 95
FT gATaT e § | faww s e
t oz & I FY FJATHA ¥ THY I
EEandi g
“grEar g ¥ fw dTar & fa)
Fg & &Y T gwIR a1H )
grerma & fam am
geara ? wF & U+
99T AT |1 qAT ST
T g WrewE | g9 ge-
I FTY Y g HEAT
&H 33, TATE T2 |
Ta aad faEY qoF H A,
fergrama &1 @rE AN
Fgai, WL W7 dEl &
T4 gT EWIT IEHy,
gsme gl, & gIT gl
FUET § ESI wgHY
IAGT ) ITE AT fAwrd
F—fzigraA & @w
gt )
gy § 1 ¥ wwaar g 6F
oY EheT T qedt &€ § 0¥ aiag
Fga gu @iy, @fEw wmw tegae @
T /AT FH AATEY R g, TR aTAGN
F1 FEd &, W T faaia 1% g
Jge o g Y 9T -7 (Fmd
qier § Tw ATOgw S FEd
FeraTe 1 gedid ¥ FiE wiaey
FEY &, gedT 7 95T § ®i maey
Y 2 TESET I &7 9T F¢ fEar
F79 &, AT frgrena &1 g an-
FIU FIAT 9TEq § | FEl & GaT HTam
SYIRET #T9 & fad gav @y #51
qIa @@ gl oSl § AR E T
FT F fam | ag F87 2 fa we qAT
AT Qoo AT S JITEIT TF STUAT AT
ATHT qEaT T G419 S3A7 | § T
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T g f& @R #§ wWR F
fag s&Q 2 % "I q29TL FT JIHAT
aF fear g o WS oI FAT
qeary § afadrg § &% 9% A &
AT I qT9 AT Y NF § FT7 ITH
FOT ag  fagaw agY sma ar dEEn
gt ag aret | g fAgra faaT qaam
FY FE GUISAE a7 a7 &, TATSH-
ardt g Dty £ F1F g A @A
AT IS a9 qHAT 2 1 F A
ar FEA g PR wIer W AwEr
T A @ e fn F faa
o framr ® A o

1 a8 agd @ T A9 § w9y
T FTAT Agar g frowa qw wwE
&1 @qq &7 AV ITFT WESAT AT
gd & #1% frar fggens § A8 and
Y, AT A% wyaEE Ty e
Amfee 1 s@fm oor AW W
femmr & oY & 1 AW e fToam
0 TEEIIM ey F O o |
T HETR 47 qfmeda &F g,
ar wE Sy wrt ¥ grg A gl AT
®A Sare a1 5 g oAt wfaw g
A% wmE g wfgr wR
faadt st g1 7% g =nfey | afwd
foegra & a9 g fr @ &
T @iy @ g, o aE 99 §
IAFT VLT THFIH &1 T /i
St B ud & I w7 F7 fAGaw @<
Y faur 9 | 9 qF {Agaw g 8
JT TF FTER § FO9 TF FAT F9-
IO HIX FHIR 39 JuT q@w frar
FQ@ § A ITAT &7 Q@i F IAT
IFH Vo & AT I F A TS
1 fgear @21 foun 33 € o) #1879
oW 73 @@ qur | A & o fawra
WTE @A TAT WA § oA A
FeIRN &1 AeATd USEEFW F7 faq
S WR B SR gl 9§ ¥9 a9
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¥ frgawr @ 2 g S meE
ar s A g7 fagaw §, S et
q3, THRT G i 97 WY T A faaer
BT A1 At aX frdaw §, & 3%
frarar & fog a9 fRg | &7 39 8
fraau #1 B " fEa s
=gy |

& & g9 719 & 0F A 78 F@
Tg § & oe fegema § avard
AT AT TS T FAT AT 94T R
f& a@r S9ar a1 78 FE g g
I fwafmaaed ) g
qIF qafwal & faAi § g wgRw o
freft 38 T &7 {7 FT FiIT FG £
% fqu &€ 7 #7F WAt ww
faaet mrer Fv=T 2 SfEw W) F
A% IT TEET 4T eAW AW T AIGY
AT AR AT TR @Y A F feru
a1 7E fo@ gqEr | OHT wEear i
A F OHA 9T qg WA 9dW
fe gn =g faam w=e1 W Y,
AfeA ofigd &7 "gwersal &1 91 ALY
FEA, AT A167 ZY SART A FFAT
& T T AFT AT | W At
T HIHAT T4 S&aeT g0 ST & fF
fe o & fegema & o7 mradr &7
qG T AT fF A A F gE 7
FE O FTH T | AT FI TE
for g3 #1003 qg g faqd Fwi I A
AfwT A q@ TR GEY TS 47,
Fifs: TGN T AT TR AT ATATY
AFCE M IA F W fafawes | gy
MG Fagaagad |

X gy oF F€ fF 39 I A
Rl M @9 F F qF fraw 4%
e @ g | AT £ 373U 9w we
g fr TEEEi § omweAr A =9
% femme @ d%Si AT & Y93 § g
g | e § @i Al B
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[si0 T waER Aear]
THOUG AT AT G | A W WA
fafws sfast a7 smam & & | W
Tfed o ax fegrama &7 &< safaw
A A e @ E fr frr a &
¥ avETE 3. AW 4T 3, AT S
SORT @Y, W FIW F g Fw g 6R
@g § @19 7w FEd fenad fqd
IFT K § IIT F190 48 R qF
g R ok & fow o § feg-
@ § grmfas wfwr & o g &
FETG Ul ¥, AT Awfi §
T ¥ # ofrar & 27 ¥ Aol gt
o Tt § 1 39T A g @ fE o
feemm ¥ 9, T\, TEE frew Y
Awfat g a1 muE I FEE @l
oFAT E |

T T% § 3B B AR I w5
2 foradY 391 eIy Ww A% AAET &
ITH F K I AT FATAT FT AMEW
Iy w2 g fF e A " AN
TGEF &6 oY, 5T ox de
FT TEEE F7F T AMET, ATHT
fegma fader®t #1, (5981 mq 93
QRTSIE FEAE | TAFT TEEC AT
fear stma, {T AET A T TF Tz
ot T & S 1 Aeen 97 9 &
g Jwm, Fifs mw 77 o | A=t
ar dmifaar g1 W & § SR W
feara faderst & aoiufaat & el
@A F F AT ET

7Y A7g @ vw o\ Ay Y quHrT
¥ & m wgn g & oo A% fw
qAME AWt & frr wd famm W@
FATT T ) TT FoF FEAT SO
Fw &% & T = e A e
frarar q&F Sar § J1 o 9w ¥
fau oF gaArE FAAT FET & 0 A
AN T T THE GEE AT AT WA
FIE F1 977 4@ faar 77 & w7 I f
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oot gt @ S T A7 SeET wuAr
g mfs § ¥ 3 § o fewmdd
¥ fwq 38 7 a9 AR TIFT §9 Al
fae qrar

T a7 ¥ & HOF a=y WA
F @A FEAT A E | B2 WA
q47 F g1 WA Sfud gwm W 7Y
fae oar, @@ W #7 s § e
Sar avar & 1§ e ua TF (&
ECR o G LR E RSN g o i (R4
AT UF £ 1 %3 9% A ¥ qATR-
FI7 A1 A1F T AZGMT § | ITH! T
gfaqm g §, @7 T TR
faedY 2, zafan & 3 a3 saaqfaqt
F1 fogar aCFT ¥ a0y W@ A <H
vz & T AN A T JTAT FW §
afe wiz M §) = oaE AR
famr qr 1 W7 T A9 d w1 g
BT TEY & 1 T o gl gr vt
FaT gY & & 1 fFw & o A qTw
F a3 ¥ gars: fF ga ai ) 5w qw
a7 e WA freer &0 & &9 &
TIW FT I IAT IR g, § &
#F1 afvarr 780 q7ar 1 oo fagaa
FT TH § T8 qo¥o HiT qqco TTAI
g1 wfew wew § o gt F1o@w
2 ag quoo ¥ Qoo ®AAT AF § |
@ NN T GG T T
q & wwd § | agi ow 5 fadfaa
F vz w ma & W1 wE
FEEVE AT eV A% F afa-
fafr sew w9 IR wAar & &
FE I gl F fag q=ar oW
frsaor & a1 9T AdY foerar | 99w
$o AT co dFTT saTar TMH wT faear

g

T ag ¥ Ay A< foaa g
Izq § 9 v {6 £7 qF & T 0
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arar 7 & | gHrl WIF aga gy
g1 T § | 3T gAY wrEal a7 Al
O g ALY TEAT | FAT GrEY T
FT gqUAr & 1 & su i § gy
arar Fregar, *fFT feare & qic g%
Fgar g fF w7 oF 5%F g9 a7 #
YT sArfag #1 o7 A9 v gar w3
F g AT I FT FETU ) JTTAT
T gFA qTF  FIGRF FIAT
a8 @ ¥ fawrr § ag waewa g
79 @ & faav wh Infas &
mavaq § | 7feT 57 & 9 o7 wredt
F AR A FE G

T AW F1 HANES TFAT § )
gz S mweAT W7 q F arfy
qify & 391 faegs agar T 93M |
fergeama & magt A7 &F &7 WA
faega fars I87 & | 7T 71 97 ArET
g1 i & fF mre Py AT fe 7w
AT T A T AWAIT & IAF) qIY
sarer gfaar, wivaw 37 g fae
=1fgT, IqE Sre-a1E AT WA qiET
g @At ST | A &7 HTw SO
g w1 FF gaArAr | ag 0 fE
AT FF RSV I BIT ARG &
g w3 frar qar @ fggmr g
gl oS & wg® FRAr  amgar
g & 7 a8 Y w87 fw 3¢
e oTwg § ar wd g =fEA
fady 7371 g =gAr g OF fergema
F 9@ ¥3 AU FEdA FOF qH
T @ D 9T F, AT 9w AF A
g™ @i a7 a5 fegewa F1 I
Foor 1 Adt "emr 1 A8 fagma
sedt £ fu fwgar A fargema &
g a7 F I A § IEH IR
AT HW FE AT FY 9T G FAT FH
MafETr F faw g F s F
geqare fwar @@ | $iT o= a% a2
Ffrrdr g ag gt a7 as arEr
9 qA(F g, T wAF 2, qriwena
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warE g, W ary O wonw §
59 39 g @i #r G=t v §
A fa 7t #7y & fF ag arATwEY
T & 1 AT WA T A FES
g fF 39 #1 @ goroEe ¥ 7€ g
gl & | wwIETR #T ogdy gy &
foa a7 ¥ ? gt QT wwEQ
¥ zFel ¥ & a1 @Y @), AT o
¥ 7 ST F AW A ) ag a9 A9
ok, A 9¥ qF & a1 wroar
a9 T ara Fr F1 K @ow fer A
g | OF a1 gafgaw w7 agrd A
ETAr IF17 wfad gom W uF fren
499 ¥ 90,000 TgAT WA FT faar
TTFREFY FrAY AF T FTH FI 7T
g 1 ¢ 5 g7 a7 femw @ g
2 1 wreHr wgar & fE g w1 1wt
QAT 1T & 90,000 FIY HEA T AT
ETARIFT QAT AVFL ! A qHEA
FT THFIT W AT FHLT AT /T
qr ag T wg Sy gy &

M FareT
™

(waTigr) W

TTo T wANET wifgar : FoATAT
St FEy & wWmrowaT. L.

W1 To Hlo wAWl (FITYY)
waF w47 fradmw &

To A wAgY Afgar ;. aadf
qiza Fga § fr fodere & 1 g8 @i
1 ¥ 7 mqradE ggw A+ F7 o
2 1 39 g &1 fo@q ag J@IT
ATAT FFCAT JAT T § T &7 TTH
F Tt wawl gfaam faent & fF 7
IFH FATF T Fel¥ F w7 Fi
afan 2 7 faar w73 & | 99 aF 7@
Y A Awdr RN, 37 FT R
FH 0 & A7 W ;1 gg gWRT & TwaT
vzar | zafan & aga g f oae & 3w
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[sre Tm A gL ifgar]

F GUTA 917, I § I 9T FS09@
fear @@

Shri Heda (Nizamabad): The part
rlayed by industry in our economy
sppears to be heartening, when we
consider the increase in production in
the industrial sector. If we take this
increase in production by itself, it may
not appear very satisfactory. After
all, the increase is only 9 per cent in
1963 over the previoug year, bu{ when
we Jook at the shortfalls of our eco-
nomy in different spheres, this appcars
very bright, and that is why I cal] it
heartening.

The availability of power, transport
and basic materials such as coal had
improved no doubt significantly, Elec-
tricity generated wag higher by about
one-sixth in the first half of 1963-£4
as compared with the corresponding
perioq in the previous year. However,
in major sectors like steel, alloy stceis,
aluminium, pig iron, files, coppur steel
castingg and forgings, nitrogenous sna
phosphatic  fertilisers, newsprint,
cement and cotton yarn, the country
was unlikely to reach the lev:is of
output envisaged im the Thirg F.an.
At the same time, the shortfaii in
many of these industries had not been
substantial, and in almost all of them
the industrial capacity targeted in the
Plan has already been licenced.

Now I come to the issue of licences,
which has been discussed here {ime
ang again, and I would like to focus
attention on one aspect of the prob-
lem. Though there are so many diffi-
culties in processing the applications
for licences, we come acrossg a sizable
number of licences issued week after
week, but when we look at the
number of industries that come up, we
find that there is a big gap. Why is
it that all these licences do not fruc-
tify? It is not that the licence-holder
feels that there is no scope for expan-
sion of industry. In many cases the
licence-holder wants to pass on the
Acence to somebody else, In other
words, he wants to sell it. Govern-
ment has been saying that they will
not allow it but these transfers do
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take place as mentioneq by various
Members in the House from time to
time.

‘What happens is this. Anybody who
takes a licence takes it in the name
of some firm or company, and when
he wants to transfer it, he transfers
the total assets of that firm. So, firm
“A” was owned by “X"”; now it is
owned by “Y”. Therefore, change of
hang is there, transfer is complete,
and transfer does not apear in the
lega] form. If Y takes over firm A
and changes its name, then the trans-
fer becomes complete, That is how
it is going on. The Government are
at their wits’ end. They should come
with some harsh measures. If any
licensee does not show sizable pro-
gress in the construction of the com-
pany or in production within one year,
he should be asked for a bank gua-
rantee and if he does not set up that
industry within one year, his licence
should be cancelled. Cancellaticn of
the licence shouldg be morc harsh.
This would eliminate people who have
no industrial mind or bankground but
who have got politica] or official
approaches and who want to cash it.
Such people just prepare some scheme,
which ig just a copy of similar schemes
already in the Ministry in various
files; they utilise that material and
process the application and get the
licence and then sell it. In most
cases, they are successful. This ten-
dency has to be curbed with a heavy
hand. The hon., Minister’'s first job
is to see that the non-industrial man
does not enter the industrial arena,
particularly from the politica] angle,
thereby creating a vicious circle.

I would now like to refer to another
point which was eloquently put by
Shivaji Rap Deshmukh, This Ministry
has to make up its mind about the
textile industry and be clear: what is
the place of powerloom, of handloom,
of textile unit, of a composite mill
and of only a spinning unit. They are
against ghost looms. But they give
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restricted licence to new powerlooms.
On top of that, they allow all lJooms
with the textile industry which they
are discarding to be sold. While these
looms are allowed to be sold, where
do they go? They go to the power-
looms and that would only add to the
number of ghost looms. So, Govern-
ment’s action contradicts its profes-
sions. If you want that powerloom
should have any place in the textile
industry, assign that place and allow it
to function, The policy changes year
after year. The trend had been that
bigger units of powerlooms should be
taxed more and brought at par with
textile mills, Five nP new excise
duty is put in this year’s Budget and
it is impossible for them to.bear this
unless there is some preferential treat-
ment or some change in the duty; they
will not be ablc to stand it. As it was
found last year that the quantum of
excise duty was less on smaller num-
ber of looms, large units which found
themseclves unworkable and unecono-
mic split themselves up and changed
into 2 or 4 looms. Now, the Govern-
ment says that any changes that have
taken place in these one or two years
will not be taken cognizance of by
them and those looms would be charg-
ed as if they were one big unit, Be-
cause they became uneconomic on ac-
count of taxation measures, they split
themselves up and have changed
hands. They have also spent more
money in this process, Now, Govern-
ment says that they could not have
any benefits out of these changes.
This is very hard. I would not like
to dilate more on this point, since my
hon. friend Shri Shivaji Rao Desh-
mukh was quite eloquent about it and
he has put the case squarely. I believe
that the hon. Minister, if he wants to
make his mind clear and if he thinks
there is any scope or chance for the
power loom in the textile indus-
try, he should assign that scope and
allow that industry to fulfil that role.
To profess one thing and take contra-
dictory action will only add to the

chaos and work hardship on the small
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people, who have not got the resources
or the holding capacity. Therefore,
the hon. Minister would kindly note
that the prices of the textile mill
cloth have increased, but the increase
in the powerloom cloth is not there,
though the quantum of duty is the
same. The reason is that the whole-
sale dealer knows that the powerloom
owner canot hold the stock, and there-
fore he has to sell and so he is not
passing the advantage of the increase
in price to the powerloom cwner,
and thereby it is the powerloom
owner who is suffering. Shri Shivaji
Rao S. Deshmukh has stated that it is
about Rs, 225 which a powerloom
owner has to pay as an additional
amount on the powerloom today be-
cause of the new taxation policy. It is
not only a question of that amount.
The loss that he has to sullc: through
the competition of the market is still
more. Therefore, it will be no sur-
prise that if the Government follows
the same type of policy, these looms
would become junks and therefore,
we will harm the class which has a
capital of just Rs, 25000 to Rs. 5
lakhs, the middle class or lower middle
class in the industrial sector, and we
will be killing that class and dis-
couraging them, ang thereby the pat-
tern of our industrial progress would
be changed.

I then come to another factor, and
that is, the availiablity of raw mate-
rials to the small and medium-sized
industries. In fact, when I say me-
dium-sized industries, I do not mean
medium-sized as today's definition
goes, but I mean only the smal]l in-
dustries as today's definition goes. The
scheduled industries are givern licences
for the import of raw materials on the
basis of their capacity or their require-
ments at the time of licences. If the
full requirements arc not given, an
effort is made to give as much as pos-
sible. This is at the time of issuing
licences, or in the beginning or the
starting of the jndustry. The small
industria] sector, irrespective of its
capacity, receives only an ad hoc allot-
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ment of foreign exchange which is
incommensurate with the require-
ments of raw materials and compo-
nents; particularly after the emer-
gency the small industry has been fac-
ing starvation of the legitimate supply
of raw material, and it has to make
up for the deficiency by purchases
from the open market at far higher
prices, which naturally raises the cost
.of production per unit, and thereby
the production suffers and also the
further progress of the industry
suffers. The hardships of the small
industries are worthy of sympathetic
consideration,

The Estimates Committee has taken
note of it and in their 48th report, at

page 82, paragraph 150, they have
dealt with this problem adequately.
Then there are several industries

which have got export potential, but
they are underutilised, and they are
not able to fulfil the target and come
up to their full capacity. The extent
of underutilisation was again examin-
ed by the Estimates Committee in the
same report, and at pages 40-41, they
have dealt with this question. T would
only mention that this question has
to be considered seriously. They have
mentioned a number of industries.
Among them, the chemical industry
has suffercd very highly. The short-
fall was more than 12} per cent and
it ranges up to 71 per cent, 71 per
cent of shortfall in the capacity would
almost mean ruination of the industry
itself. There are a number of cases
including the engineering industry.
And these sectors are largely confined
to the production of consumer goods.
‘These industries have got the export
potential. These people have got live
contacts with the wholesale dealers
who are in most cases Indians in the
countries roundabout India, whether
they are the South-East Asian coun-
trics or Middle-East countries or Afri-
can countries. In these countries they
have got a very good contact and it
‘would have been possible for them to
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catch the export market and increase
our exports. But the lack of raw
material has curbed their enthusiasm,
and thereby we have suffered all-
round. So, I want to plead with the
Government that the Government
should be very clear in their minds
and be a little liberal and give them
licences by issuing raw materials,

My last point would be this. Dr.
Ram Manhor Lohia has just now
stated that industry is one of the most
important portfolios of the Ministries
here. But if we look at the size of
the work of this Ministry, it looks it
is shrinking year by year. Even after
the addition of textiles and jute to it,
I do not think its shape and size are
commensurate with the big name that
it always carried. Therefore, there
is a case for rethinking on the part of
the Government over this problem and
bring this Ministry to a scope and
size, to a proper level, so that the dig-
nity and the prestige that it carries
would be in line with its work and
its scope.

st wag fag (f=vq7) © Sweme
qZrEg, g 2w &1 mias Avaar
¥ ZeET &1 0w g3y T L oamha
THY g7 F ATH AT F7 AT 97HY
AT & | 3T 92 AR AT & oA0H
# ga @ 78 a8 zeha qmt 0t 2
fora & T FTART gATZ ) IAF
oA AZA HY AT STRE.F FT qgTar
faar mar ¥ €A =g qrl A7 Y
T & oo fafeedY 7 gwwarz Z4 g A
qAATAE AW FAT g fF mmEs
gw? fr & 1A I93 T T30 714
far &

afed TeEe At oagar BoX
gt @wt & I fwar, g
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a1, AR &Y AT qFY, q-Afaer sAw
af, agt T7 femfod § aga @
wfaat fr & faasr aft g w7
g A fiat TvF ww T fafaedy
F1 gnd feamr &

77 A= g7 €@ 33fme e
T 7% | A Iefrzma gwEm &
T ¥ qAT "o & fF wrdde 9%
¥ S T gwn, IAH FrE @ ARTY
e AEY g% 1 a8 ¥ wmr g fE
grigz dwex ¥ o dFefat & o0
Forfras ar 7 @@y famn SEr @,
Irr g1 § I fefersgom A8 gar
&\ 7el FeT § &3 37 0T g g
am F¥ 1 Ghfms & fefemr g
feur st 2, fager ofonm ag g&r
3 fx geefie 1 a7t I & e
AT &8 frer @ W 3 FTew AT
AT 7T AT H AT & 1 zAfew ¥
qara g fF 91 F3e faar s @, 9w
F AR § 37 €Tq T JE [0 A9,
w77 fr 3 Zzefte w2t & fa wma
AR TEY IEA FAT & our Y,
aifF qg mwa 53 § 9 sy 1Y 99
T QU g7 FIAGT SIRT T T |

¥ fgaraa wawm v 2 fy
HEe a1 ag TR wdi 585 & Hy
ST AEY agT WFT FIRT F adfr off
g S 1 faer giagreE awE a0
FrEm™r ¢, 39 ¥ faw af @ A
St wAST A & TG g, 95H
&A% 1 @ T8 & 1 THET FIr ;v
g ? wEw 7z & PR oSARY ST FEET
faar @mT 2, g adr Afvws § @
ﬁawﬁ%qwma@mréavq
F1 qea 7 3 fx faga o w9gw &
§ 7w 4T 453 ¥ oW zofew 99
TETT § MATT FT IJAET THAT TFTT
T ZT TFA A AT 0§ I A
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T FFAT § | TFR FT T ACE Q7
s [T qEY & JfE 9 TEw
& qafaw & foa 58

wq & W o T A |y
Y N faeos TEY & TWHF QT H
TP TEAT A1EAT § | g @y F aw
2 fa ww el § g7 <A ¥ A
®1 3 AN AT 8, qgT ¥ ql A
.. amT foar & 1 Afew fomen
BT THE AR &1 qgEAr Wil
AT W TF T g o § oA
LA TF T AT & 7 A T T
2, gy @ Y ST fERm T mA qaT
g &, 9 faew o Fwer amT g
t a7 = Ed W faees IR
¥ AN ZAT & 0 W oMy A9 §
e ¥ fF @y 33 a7 §7 A
A Fi qTwE H oWMT LFmWT RAr
g &, I wiuF gwr gwvN e
& Y wrrqet 39 few & a3 v S fe
W qmy Tt § oaf ardr el
Y, @t s & (97 3% famr 1
a3 Ai7E s FvAr 2w fsmar
fad T &7 H$ W g8 FUET daAA
ey T & 1w & AT g A,
A & & FAT T fF se, T e,
YT AT, FFE, g, qrena, fasre
#F Tt wfr @ s & v
72t 787 | THH AR AT AT AW
ot snfaer &7 T & 1 A@AT ° S
1 BE Bl STHET A FT A
ANT TART AN &, FEY 3R AT 54,
frd & T ", THAH AL H OMURI
1 AVEIT TrFAT FATT AGY IA €A
1 3910 A gend a7 o7 ahFd
T 7 AT OF, TH THT FT £ a9
HIqHT TET T ETEAT 97 ATIAT A |
T qf fad W qaw wTE wRA
TFTIA FATAT & A T HFAT & AfHT
& FT q I @ & T8 #1 fagar
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& AF, 7w § weew g T ad
™ OHT AT IAIW N g 9w A
FL T § 1 wq A9 fawdr & 5o
T S T THIT O TT 77 FT
@ Fm @ Tl o e T
PR B IAW g9 Faw ¥ o™
I FEG ¢ aA AgY, A 39T AW
g AFAT &, FAT FE | ¥ AF AW
&t & fau safady @ 7T o T9
T WY T T QTR FT FFTET I
WP AUED IB A FB A% 19 H
FEAT T

@ § W5 F AN H FT TEA
AT § | B AW auE F7 FHY
At 2 AR ATE AT IART AR
o H ZAT 30 ZAT ZW OF qec3 F
€y AT T4 TWE TI1 9 AT WA
AT AT § FAfE qe§% ¥ is. g
AT =T ET G AT AT 1 AT e,
9853 AF w° ATZAR 2T wR AT
TR AT A AN TR g ) § Wy e
g1 A7 § fearad 93w H 9 gTee
R A1 A fema A g o 5 h
ez ATES {99 7 gy gEFarar F19
T TET 41 A7 fergea aree fafwee &
qIE qg TR X R WY T
FIAF qANT N g TIX NF qAE H
G =TT TET | AN I AT T AWE
AT GEIE | IW AT AY WO argt
o WF TFA F 0 AT e o oy @
# = mafwm, Argfor, fefaemeq
IR 31 F1 FHF GIT G AR IG@E
ar # W9 AT oY F R ) osay
WTEY BEA URHAR 7 | Afwe
I WEE AT ¥ WO WY e &
FTT TE AL W THE qET WA § FIRArT
AT F1 AT | SEr T wEa § fag
wEdr &, WA ¥ ww omar §, Ged
& fau gmws 8, agt ag wafval &

APRIL 4, 1964

for Grants 9224

faq ot aga wsdr & 1w T W
TegT WYX ST AT ANE G&T T §
MNfx wafoat ¥ f7q aga & § |
@ TAF F AT H AW Iw I A+
fagTea & "y mFsawar g | &
TNEAT g {F gx AT AT WM omA 70
FHFT 970 T EEeT TS (AT A |

39wy wiea, WA § aferw
faex wwIfew 41 AT Wawr )
st feqe £ afea® g727 nevzfoas &

T F, I FF QA E

.

“The Public Sector enterprises
unde_ the administrative control
of this Ministry are setup in the
form of companies in which the
shares are held by the President
or his nominees and which are
managed by Boards of Directors
which include both officials and
non-officials.”

~ a

dawaz % v § |8 g F8 7 1
T T WA LA S oaad §, SEp
9% FardigendT g g iR faw ufrar®
ITAEET g1, Fgi I A FW T\l
gar &, 980 97 AY FH w I G
s £ AfFF 1 9% gu gATE A
&, J% fgwras wgw F1 §, 9@ 9T AW
aga gy AT &g ) & M
HEEE FY TYE WMAET I3E (T
AqEEAT £ 1 TF FGETH oy F U
A & cg A Tgo w9y
WAL FET A TS AV | T GISTY
WU w9 FT HAT FHT A FE AT
wla ST 7 LremT w0 #fE
star fo masr sw £ ey ¥ oug
JfrEz W% g{ewy @y gaw SfwANS
& Arigd W TE WY g@ET ATH AT
WG TAVART F I8 w1 feam am oo
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a7 i mMT 3T T geyu-ue ¥ ¥
®IEELT H W MM AT ONETHRD AT,
984e—Y9 ¥ 3= AM@ 7 AV 98%o—
£7 ¥ T % ag

st wgAE  (Fam)
qIRA, FTw =ET F O
Mr. Deputy-Speaker:

IqVETY

How long

ddes the Minister propose to  take
for replying?

The Minister of Industry (Shri
Kanungo): About 45 minutes.

Mr. Deputy-Speaker: Then I will

call him at 1-30. Now there is quorum.
The hon. Member may continue.
=Y warq Fag : & g g @7 v
f# 92%0'e9 ¥ ¥ ¥o &7 FT wraar
AT | TreRE g, {wwafaw @
28SY TN TW HIFETA T TANET MG
Zfenr £1 77w & afrr afefwic fzar
T TREF TMW AT A5G | ATEA 0F
£ram # w9 & grIer mE 3gA adfer
JqTT AT TH FIEIE H qrer 2T 9%
FT A 1 7% -52 B IH FrTIr A
L6 A F GTIT IITRT TIT | MAANT
T R TR SR L2 - SRR A
¥ ogar 41 5 5w @7 e-v A
O owE g aT g
FIAW AET TTRET fARAT 9RT ZNm
37 BE®E X FmiaT 41 f& o oI@
g ¥ 1MagE W, @ pRas
TFETATA gFeAIgas wfy anTy shd
g =fs mmd ww aa & darae
& i 7€ oA gxfAm &= awd fav T8
AT U ZAT | g INA 3@ A0
5 TTRT A 1 Wi F0 ALEA 1E A
Foomar gm Wz oeamm oar
fur 1881-%3 § 3o UAfATF
q‘raw aa“r | "9 FeE W onrny b
T H U oww A1 A faer 1R ww
SR AT 30¢ AR {ATE Aied
adr | ATFT I F T w0 35 A ¥
AT A AU F OF T TRA
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AT IF Akl F & FT UFHY
# G § AR itm AE FHAT
57T faa'rqﬁa"q'g 3w &, fedfeza
§ 1 4z 98 T IARY a9w G frar
STT 3 1 34 40 ¥ ggaT Gger T
£ fF ag 9@ Y ™% o1 W & | 9w
TeET R WY aee 1 4T & feFar
qAG & AT A T & ) FA gF Al
A A6 YT ST A W& Q ar |
Ffew 9% aA9AT & oF @ Fg F
HIAT AT @R FTATE fF ug I
Wrmﬁ‘ﬁémf&rm%a&m
frar 2 fv 39 qgrer gl a:“r TTFRT
FAT E | & Foraran @rgw & FBAA
Mg e afw T WmE  TrEvEd
T@ET IiF T & FNA AL &7 FA,
g THF TSP qE & J@Wd A
T HFA, TAT qr@ €74 g7 A1 I5A
# zq ox, afea {Fdr &) {foe? 78
FAPT ST oA gy el weaiguy
31 owAd § a4 % 81 4 g e
g A FOel 89 Ty § afaa
48 FAE T7F #T A<H ST Wi § 1 3@
7 & gvearey wray A ag gn dad
F1 ®RA fegrrae g3 0T & R
F1 AT q@r o7 ww s o WA AF
oR TETEN IAF W 3T AT W4T
g oFw )

Dr. L. M. Singhvi (Jodhpur): Mr
Deputy-Speaker, Sir, I am thankful
to you for giving me this opportunity
to make a few observations on this
Ministry’s Demands mainly because 1
have customarily spoken on this Mi-
nistry’s Demands each year. I feel
that there is no reason to indulge in
the kind of back-slapping and mutual
admiration of which we have found
more than usual evidence in the de-
bate on this Ministry’s Demands,
because I think industrial expansion
in this country has suffered a set-back
rather than an acceleration, This is
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borne out by the fact that the increase
in the acceleration in industrial acti-
vity is not to be assessed on a mecha-
nical basis, on the basis of increase
from year to year, but on the basis of
the Cumulative increase in the
increasing level of economic activity
in this country. It is in this context
that T would, first of all submit that
industrial activity in this country has
not been expanding in a satisfactory
manner in spite oAthe fact that the
Government has been committed to
the policy of ever-increasing indns-
trial expansion.

One of the reasons—and it is con-
ceded by the Government—for the
slow pace of progress in the field of
industrial activity in our country is
the fact that licensing procedures are
complex, are somewhat mysterious
and are so labyrinthine that a busi-
nessman shudders to approach the
licensing authority. What is more,
the licensing in this country is highly
discriminatory, licences are granted in
a discrimiatory manner and licences
are revoked in a discriminatory man-
ner. The joke that is justified that
the Government has asked the kanoon
to go or have hidden good-bye to
legality and to propriety in ascertain-
ing the viability of projects which are
put before the Government,

Sir, we are told in the report before
us that with a view to accelerate the
pace of industrial development steps
are being taken to simplify procedures
and regulations relating to grant of
approval to schemes of industrial ex-
pansion. This is a promise which has
been made from year to year. But
these promises have been wholly un-
availing,

There is the report of the Swamina-
than Committee. We were told that
the recommendations of the Swami-
nathan Committee have been accept-
ed in toto by the Government of India.
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We find no evidence of this accep-
tanee. We find no overhauling of the
licensing procedures in this country,
and all that the Minister can say year
after year is to assure us that the li-
censing procedures are sought to be
streamlined.

I would like to say that complaints
persist in a large measure about favou-
ritism, about nepotism and, what is
much more, about bureaucratic delays
in granting licences, At one time the
Government had announced that leters
of intent would be issued within one
month of the application. I would
like the hon, Minister, when he rises
to reply to the debate to tell us in what
manner the Government of India pro-
poses to streamline the licensing pro-
cedures and to recast them in order
that they may be more in tune with
the demands and exigencies of natio-
nal industrial development, I would
also like to know in what manner he
wishes, he hopes and he proposes to
exclude the kind of favouritism alle-
gations of which were made even by
hon. Members of his party like Shri
Heda who gave us somewhat of an
inside story of industrial licensing in
this country.

1 would like to know as to how the
Minister proposes to deal with the
problem of speedy implementation of
licences. I would like, also, the Mi-
nister to tell the House whether there
is, really speaking, a definite formula-
tion of principles in the matter of
cancellation of licences and whether
there is any strict observance of
these principles.

It has been held by courts of law
in our country that licensing is a
quasi-judicial function. I am afraid,
the Government have tended not to
regard it as a quasi-judicia] function
but as a merely discretionary func-
tion. I find the hon. Minister nodding
his head in the negative—I presume—
but, T am afraid, I am not ablc to agree
with him.
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Bernard Shaw once said that Eng-
lishmen do everything on principle,
they behead their king on principle,
and alternately they restore mon-
archy on principle. It seems the
Ministry of Industry in this coun-
try also claimg to do many things
on principle but, as a matter of fact,
in many instances there is utter lack
of principle in the manner in which
they behave particularly in the field
of licensing.

I wouid like the Minister to touch
upon the subject of existing idle ins-
talled capacity in our industries. I
have raised this question year after
year in many debates but I find that,

in the first place, the data that is
available on the subject is highly
undependable and, secondly, there is

no survey ever made by the Govern-
ment either to assess the mag-
nitude of the problem or to show
determination to solve it. There
is a Jlot of lotus-eating in our
industrial sector today. There is a lot
of unutilised idle capacity in our in-
dustries today. But in spite of voci-
ferous demand made by us year after
year the Government is not able to
give a clearer picture of the problems
that beset this country in the fleld of
fuller utilisation of installed capacity.
I feel that this is a failure which
should not be allowed to go without a
comment. I hope, Sir, the Minister
would, in response to the various de-
mands made by us time and again,
give us a clearer picture of the posi-
tion in respect of idle installed capa-
city in this country and now he pro-
poses to handle this problem and to
face the problems of utilising in a ful-
ler measure the capacity available in
this country.

Sir, the problem of prices and of
quality control is another problem
that the Government have failed to
deal with in an adequate and satisfac-
tory manner, whether it is in the pri-
vate sector or it is in the public sec-
tor. We find that there is an arbitrari-
ness in formulating and fixing the
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prices; either there is no interference
by the Government or the interference
by the Government is of no avail, It
is because of the complete lack of
leadership in the field of fixing prices
that the consumer has to suffer in this
country and, in the ultimate analysis,
industria]l expansion and industrial
activity itself has to suffer a great
deal.

The problem of prices is equally
linked with the problem of our ex-
ports, and unless the Minister of In-
dustry can really suggest effective
means of controlling the prices it
would not be possible for us really to
promote economic activity in a satis-
factory manner.

I would like to make a brief com-
ment on productivity and what is
being done by the Government to pro-
mote productivity in this country. The
other day, in the House, we raised this
question and we gave vent to our fee-
lings of dissatisfaction in the working
of the Productivity Council. The Mi-
nister at one stage tried to take defence
behind the plea that this was an auto-
nomous body and they do not gene-
rally interfere with its working, I
would like the Minister to tell the
House as to what is the magnitude of
the resources committed to the Pro-
ductivity Council by the Government
and why it is that he would like to
keep it away from the supervision and
scrutiny of this House. 1 would like
the Minister to answer the question as
to how these resources arc being uti-
lised and whether it is not a fact that
there is a widespread complaint of
favouritism which is being practised,
it is alleged, in the grant of various
scholarships for going abronad under
the auspices of the Productivity Coun-
cil.

I would like to touch. now, upon the
public sector projects which also come
under the control of this Ministry, It
is heartening to find that some of the
public sector units have made good
pogress and have been lifted out of
the stagnation into which they have
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fallen—for example there is the Na-
tional Necwsprint and Paper Mills
Limited which has shown gratitying
progress, I should also like to congra-
tulate the Government for the good
progress Hindustan Cables has regis-
tered. But I would like to know why it
is that the production of co-axial
cables has been low and why it is that
the shortage of raw materials could
not be taken into account in good time
so that production of these cables did
not have to suffer.

I would like to add a word about
the Hindustan Salt Limitcd. T had at
one time raised this question with the
Minister by writing to him and T re-
frained from raising it in this House
last year when I spoke on the De-
mands of this Ministry tecause I had
hoped that there will be a satisfactory
outcome of the letter to the Minister,
setting out the position in detail in
respect of the rights of the local tra-
ders of Sambar lake. Sir, jt is unfor-
tunate that government assurances
are not implemented; they are defied
and violated with impunity. Tt is
unfortunate indeed that the adminis-
tration of Hindustan Salt Limited is
permitted to practise wanton discrimi-
nation . against the local traders, who
were assured of protection and of
fair treatment. T hope that the Minis-
ter would be able to give us an ex-
planation as to why it is that the va-
rious complaints against Hindustan
‘Salt Limited have gone unattended,
not even looked into, and that the
local traders’ grievances, some of
which appear to be highly legitimate,
have not been dealt with in a satis-
factory manner,

1 would like to sav a word about
" the work of the National Industrial
Development Corporaticn, which is

also under the general control of this
Ministry. It functions, we are told,
mainly through its technological con-
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sultancy bureau set up during 1959-
60. The functions of the bureau are,
apart from rendering tecnnical and
consultancy services to governmental
enquiries, include making preliminary
studies, investigation and selection of
sites, preparing detailed project re-
ports and the designing of structures.
Now I would like to ask the Minister
whether he is quite satisfied with the
preliminary work that is done in our
country, before setting up various in-
dustrial projects. We have read only
this morning in the report of one of
our committees that on account of the
fact that no preliminary soil survey
had been undertaken in locating the
heavy engineering corporation at

Ranchi, Government have lost more
than nne crore of rupees. This is a
matter which is repeated almost in

every industrial undertaking which
has been undertaken under the auspi-
ces of the government in the public
sector. TIs it not fair aud proper for
the Minister to give us an explanation
in respect of his satisfaction or other-
wise with the working of the techno-
logical and consultancy bureau which
was set up three years ago? If he is
not satisfied with its work, if he feels
that it has not been able to discharge
its functions, would be not appoint a
committee to go into the question of
its inadequacy and to suggest measures
as to how this bureau, which is of
great importance to the establishment
of public sector projects, iz able to
discharge its functions in an efficient
manner? ' '

Then I would like to raise one more
question, which has been a hardy an-
nual, and that is the question of re-
gional imbalance in the irdustrial de-
velopment of this country, I am sorry
that this matter has to be raised year
in and year out, in the question hour,
in the general discussions and yet we
find not even a trace of the govern-
ment’s willingness to consider this
problem on an overall basis. We have
the monopoly commission, this com-
mission and that commission, but the
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fact remains that today s:me of the
poor parts of the country are getting
poorer, and this is because of the fact
that the Government have failed com-
pletely to consider this question of re-
gional balance in our irdustrial deve-
lopment. I would like the Minister to
tell us as to what he proposes to do
about restoring regional balance.

In the end, I would like the Minis-
ter to tell us as to what programme
he is going to undertake to boost the
kev and basic industries in this coun-
try. 1 find that in paper, in cement
and in various other sectors our
country 1s not making the requisite
progress, and that is basically because
we do not have machine-building
industry for this purpose. I would
like him to tell me what he proposes
to do about it.

One last word, and that is by way
of quoting the Chief Minister of a
State who said that Centre is com-
pletely apathetic to industrial pro-
gress in his State. I suppose this is
a statement which can be general-
ised further and almost every State
could say that there has been con-
sistent apathy on the part of the
Union Government in various
matters, where we have found that
the Union Government have not
given all out support to industrial
progress, particularly in the not so
advanced States of the Union. I hope
that the Minister will be able to give
a satisfactory answer to some of
these questions which I have raised.

ofY wEeT : IUvSRE TEYET, SN
¥ oFnm T 2

Mr. Deputy-Speaker: The bell is
being rumg..Now there ig quorum.

Dr. L. M, Singhvi: The restoration
of the lunch hour is the only cure.

Shri Muthu Gounder (Tiruppat-
tur): Mr. Deputy-Speaker, of course
there is some improvement in the
case of our industries and there is
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some progress in the industrialisation
of the country. But it does not de-
serve any compliment because it is
after spending huge amounts running
into crores of rupees, after waiting
for fifteen years with so much of
planning and after giving so many
facilities for improving the indus-
tries. Yet, the progress we have
achieved is not as much as it ought
to be. No doubt, we are self-suffici-
ent in some consumer goods, mecha-
nical and engineering goods, In the
case of some commodities we are
more than self-sufficient also. Even
though we are self-sufficient or more
than celf-sufficient in the case of
some commodities, the standard and
quality are poor and not up to the
mark. I am sorry to say that the
industrialists are misusing the short-
age of commodities in the country on
account of the difficult forelgn ex-
change position by manufacturing
sub-standard goods in the country.

13.16 hrs.

[SHRT SONAVANE in the Chair]

We are forced to depend upon indig-
enous products which are of sub-
standard. Even those sub-standard
goods we are not able to get in large
quantities in the case of ordinary
materials like hurricane lantern, ball
bearings, typewriters, air-condition-
ers, bolts, nuts, washers, cane-crush-
ers, thermos etc. Neither could we get
them at reasonable prices. The con-
sumers, whether living in the wurban
or rural areas are attracted towards
foreign made goods, not because they
have any aversion to local products
but because the quality of foreign
made goods is better than goods
manufactured in this country.

Coming to coment, Madrag State is
stated to be producing one-fifth of
the total quantity of cement produc-
ed in thig country. Yet, we are not
able to get cement at controlled
rates. A farmer or a poor man has
to pay Rs. 15 or 16 in the black mar-
ket t0 get a bag of cement. Black
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market is prevalent everywhere.

Within a few furlongs of the Collec-
tor's office cement is sold in the black
market. A new type of cement has
come in the market in Madrag known
as hydraulic cement. Cement in an
adulterated form is also sold in large
scale. Hundreds of cases are booked
in Madras for adulteration of cement.
We make tall claims that we have
made much progress. Yet, a farmer
or a poor man is not able to get a
bag of cement at controlled prices. At
the same time, a rich man is able to
get thousands and thansands of bags
of cement to construct a mansion.
That is the situation prevailing in
Madras.

Then, in South India we have got
certain peculiar industries. We are
not given as much encouragement as
is given to other industries in other
States.

We have got, among several indus-
tries, the sago industry. Sago is made
out of tapioca tubers. We have to
sell sago in the name of tapioca
globules only and not in the name of
sago in Bengal. Bengal and Maha-
rashtra are our predominant markets.
I at least the Government comes
forward to he'p the manufacturers of
sago, it will give a fillip to our in-
dustry. Lakhs and lakhs of labour-
ers are engaged in the sago industry.

We have got the State Sago Board.
The State Sago Board wanted to send
some representatives of the sago
manufacturers to the far eastern
countries to know the technical know-
how and to see how tapioca is culti-
vated there, but we were not given
enough assistance to go to the far
eastern countries because, T think,
this industry is only in the Salem
District and not anywhere else.

Not only that, we are producing
starch our of tapioca. We are able to
produce starch of good quality as
much as India is in need of. Though
we are In a position to produce and

supply as much starch as required,
some traders and business concerns’.
in North India manage: to get im-
ported maize from America and make
starch out of it. That hag brought
down the price of starch in our starch
factories and has affected adversely
the ryots. I find that the Govern-
ment is not giving enough or as much
encouragement to the Salem sago and
starch industries as they deserve.
That is why we are suffering a lot.
We are in a position to supply the
entire need of this country, as much
as the textile mills in India need, but
the Government should come forward
to take our starch and prohibit the
import of maize from America and
the manufacture of starch out of that.

Next to agriculture, handloom is the
biggest occupation of the people in
Madras State. Lakhs and lakhs of
people are engaged in handloom in-
dustry. On account of the current
vear's Budget the handloom industry
ic going {0 be affected. On account of
the reimposition of excise duty on
counts No. 22 to 34. the doubling of
the existing excise duty on all other
fine and superfine counts of yarn,
exempting all varns used for weaving
in composite millg from excise duty
and reducing excise duty on certain
coarse and medium varieties of mill
cloth, we will not be surprised at
least if in one or two months’ time,
thousands or lakhs of handloom weav-
ers are thrown out of employment in
our State. Unfortunately, our Fin-
ance Minister is not here now. How-
ever, T think, he will take all these
things into consideration and will give
relief to the handloom weavers by
removing all these excise duties,

We are now having all-India boards
in many States. We should have an
all-Tndia handloom board at Madras
because in Madras we have a large
number of handloom units. Not only
in Madras but in our necighbouring
State, Andhra, also we are having a
considerable number of looms. There-
fore, instead of having the All-India
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Handloom Board in Bombay where
there exist a number of mills which
are really a competing force to the
handloom industry, we should have in
Madras at least one all-India hand-
loom board. Madras deserves to have
this board and it js the most proper
and suitable place for this all-India
handloom board,

With these words, I request the Gov-
ernment to give all fillip and en-
couragement to the South Indian in-
dustries, specially, sago, starch and
handloom industries,

Mr, Chairman: The hon. Minister
will have to be called at 1.30; so, I will
give a chance to Shrij Tulshidas Jadhav
for five minutes.

Shri D. J. Naik (Panchmahals): Five
minutes to me also.

st gemEm s (AEE)

qarafs wgim, & o7 F gIERE T
g fr oo ¥ a5 e Ay featgw o
Fiax F1 aiw faqe w1 qwg femr
o9 T ggAT g1 gHY 97wy
57 fewig® o7 w1 aga a89 g1 IH0
o =gT N H LT oAwr a1
fraga w&m

TN & fau gw 7w ¥ u&
siafaew ¥ g% § 9a7 a7 fFwar
g afew § 3@ g fr ot o= gfe-
fasprer feogew & fau sa=r &
ST sSeka fagr smar & @ fw e
qifvs Afy & sga a0 ww £ fr
Figmifesy § g9 IMT F FH F)
NieT faar g | wgwfar &
I F T & faq saRr F sAwRr
AT fear sma 7 weafa F7 fadar-
FIO F I, gRfgaTy 77 am A
faa=teor 3 s, fedzamgaaA Q)
WA | &fed ag g 1 fagw §
Wt gw ag fiaT fras @Y T &
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W AT wgem & Pt @ fr oa ogw
gfeewior #1 aray @ #7 wow v
AT TGE |

7T A e WA wrwetr 9%
INT gyt F1 e ar § 1 awE
IF AT w1 g 5 I AT gut oF
faear et & g7 gz < iy & fra
W AT A g 912 81 AT gh
Y AT IR arfE wed ¥ I
1 F1 wfys dearem Dar § gk
3IF AT FAT FHA FTEAET G7 g
239 TN 9% | gafaw Jar F
FZT TE BIZ B 99 FgEl H qTF A
IEH & |

AT BT BT ITA g9 FT § IAF
faq o1 dfma w1 W gEd W
A8t famar £ #te afwfodz 72 frear
g frmas s arag
ary | gHET qve Wl AT &
gaTa ZiAT =AIfEw )

oo ¥ § @@ WY AT & geArfAd
aTeg 1 forar St 3w F @7 e
& qUe ¥ 97 A8 JHAT BT | ITH
faw & 37 #1 yegarg AT E | AFTST
W H B B qET JF AT T
FTHT TGT AT & | GXHIT /) IfFw ar
f& ag g7 o1 vui F T T
FfEm 3wt B BT qET I 0
fam fasmr g 1 amag g R 3T &
FIv @ wareT FX fasarmr @ 9w fv
=T agt feafamr ot ifr faes & 24
gfys foomar & &

WEITE § 9aT 5 qgd ARl
g W gmw § fggeaa # faad
Y AFH & IT H F 90, 91 ATH W
qET FE T FLE A ARE &
g H47 IgT 7L g agT g1 § AT
AT SEH TR T ¢ | &M F A%
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qE T ¥ fag g $gE Ww
¥ T aET g oaw A ogE ¥
GTHFIT q I WTH fRar @ IEF
fag & 3= wrgare ¥ g 1 AfF A
QY T T W 9g g¢ & wA
¥ v G5 ANfF q-¥-59 F A
Ty § S fau grETew gd ATw
a& &1 AT T ag & fF ge o wEl
farar maT & fF q-¥-59 & a@ T
QR qF 997 § 99 F fog gFETRw
qE IR A% q5 F Fa< fasrd 78
zﬁnaﬁrﬁwv@lmiﬁ
faw g & AN 7 dgrog F AKX
I F A A WA R A
e & fog g frar @@ 9y fieede
FT & T M g Wit 7 aF qw
FIENT 4T, 0-3-5¥ qF a7 47 | FfFFA
AT ©-3-%¥ ) TF 747 LT FE F:
3T qT qFETET I3 faar Y g AW
Fgar a8 € fF i fafeet ol
FrEq fafaeet & faer ¥ oz o &
gL F AW I qET qFF ) AF A
£ AT Fe &y § gAfay g9 qrET A
R FX fazrm g&0 & 1 #Afew AT
Fg g fr g o M amgr X AT
Y 17 9ER qF F HU A0 AT
A I oI § R gEY T
A AT N qET JF A A0G g §
AR IFF U g GET AEY |
fF a8 g7 gir & AR gFIT wman
9 3 1 wafaw aw e @ fF e
£9 qT gAfaar R AR AT A
faet & 1 qv @i 7 g 93 qaaEw
e 37 w3 A fawr wAnfzg 1 oag
THFETRT IUET TR AF ST & fw ww
qTEY qH 9T TF FEW F AT 303 a9
9R T Y 3T A TR | WY F
AR §F FIOT IART TG THAE &
AR ITF qT g A AT o
T § | T qEl I ST &g
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Ay § e Sty fafree aix
wigAe fafaees #1 g9 @ § i
q@F eI AT FfeT WX qEaw qE
¥ I @ g8 AT 33 faerd
TR A aE A AT

feafmr &/ #ifar fasw & fag
a7 gra Agfaas € s A
qUT ®IET FUST § 59 F I Sifamw
EQEl ?\sstﬁrx#&&%zﬁawaﬁwa
F7 I3 A7 9% a7 faar wwm £ A%
T 7 fami &Y 2o TvHe 47 frete
frer o &

wgi aF feafmr oy difar faed
F WEE g, ®rET Fm F fAu 3o
gz frefte feam mm & difegw ©
& fou g dd@w wEe few fear
™ R, w”rfwuaﬁ‘" fau Yo qvde
frefte fear stam £ o #19 & fou
fo gvge et fwwan

TET gOAT A q@ET g9 & q
FT SET IF F¥E §, 9 TF TF 1T
T FAT fo FIITH UT TIATT I
'Tgafﬂi ﬁ&#iwm,fmﬁ?oo
q7de %' qfg FT A TE & | FH T4
Yo FTILH § Y& F19¢H & I 9%
TeY ¥ Ay Gy g av, fomw ¥ Y
oo gTHE F1 3fg FT ML §

AT 9% d1 A L9
mr @ A e & fou agfema
T} fow sanr & aeafy &1 SzeTs-
JUT FAT {, SH 9T SART FT A
fear mam & 1 A wHmw § &Y wran iy
ag Gmfasy § 91 919 7 a8 ST
t 1 wafar 3 famdt § e arerevm
¥ fau st ¥ sarer wgfema &
Sicll|
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413 27 977 703w ¥ 79 oW
WYX T AT TerwTer foear mar 2
ER @ FEY A ¥ w57 gewi &1
TEaEr gt aGfge, afww gwm
¥ 78 war ¢ f5 gonT w7 '@ 99
TE T4 A8 & 1 gafag qd faadr
2 fF sarer ¥ saman e A1 v
HT TSEAF AT =TIET |

X F gz A s a1 fr free
AR # B2 B2 078 7R F -1
T dd 7w § wife ghsfagm
TR TIAT W §ET T e
97 A1 3 Zqm-gqaT 777 ¥ fag
JTT Tq & AT g9 T FwmRfeE
a4 17 BT BIE 4 7T 1 & | gAfAy
T H aifad F1 o7 qar @ 1 aeR
# wodl @ifadr &t e wifa,
fow & 3=t w1 drdgarzawa @,
aifx fergeam % wda AfT ww-gar
FT & qOAT f737g FT @ |

Shri Kanungo; Mr., Chairman, Sir, I
am at a disadvantage because the
debate in which more than 22 Mem-
bers have participated has gone wide
off the mark of the notices on cut
motions which were submitted to
you.

An Hon. Member: Many of them are

absent,

.l
) Sl?ri Kanungo: I am merely men-
tioning that I am at a disadvantage
and that means I have to6 go off my

bat extempore so to say. I am very
grateful to the hon. Members who have
spoken on the debate and as Dr. Sin-
ghvi says—it is not my statement—he
wanted to protest against the compli-
mentg which have been paid so long
bY all the Members, including Mr.
Dinen Bhattacharya, to this Ministry. I
am only quoting Dr, Singhvi, So, I
must be most grateful to all the hon.
Members for whatever appreciation

thig. Ministry hag been able to receive.
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Sir, the two things which are agita-
ting the minds of most of the Mem-
bers seem to be, one the revised excise
duties upon powerlooms and hand-
loom yarn....

Shri Dinen Bhattacharya (Seram-
pore): And sur-charge on sized beams
also.

Shri Kanungo: And the other, again
as Dr. Singhvi mentioned, about the
mysteries of the licensing procedures.
These, of course, are important, Here,
1 would submit that considering all
factors into which I need not go,
which have been elaborately discussed
in this House and in the Mid-Term
Appraisal of the Planning Commission,
I think, it is some achievemen: that
the industrial progress has not slack-
ened down. Of course, we
have not yet been able to
reach the targets fixed when
the Third Plan was being formulated
at 11 per cent growth and the House
is aware under what difficult cir-
cumstances we have been working
during the first two years of the
Plan. Taking all these factors into
consideration, T would submit that
the performance of industrial produc-
tion has not been too bad. 1 would
quote from a speech which I made a
month back to the Standing Com-
mittee of the Central Advisory In-
dustries:

“Though the trends in indus-
trial production are, on the whole,
satisfactory, it has to be recogni-
sed that the rate of growth of
production is still below what is
needed to achieve the targets en-
visaged in the Third Plan. As you
are aware, in the earlier part of
the current fiscal year, the Plan-
ning Commission undertook a
Mid-Term Appraisal of the Third
Plan so ag to focus attention on
the areas where a very deter-
mined effort ig necessary. I do not
propose to go in great detall
into the overall picture on our
performance so far in relation to
the targets the country had set

itself at the beginning of the
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Third Plan. It is, however, where we must look . to cellulose

necessary to bear in ming that in
major sectors, such as, steel,
alloy steel, aluminium, copper,
pig iron products, pipes, steel
castings, forgings, nitrogenous
and phosphatic fertilisers, sul-
phuric acid, newsprint, cement
and cotton yarn, we are unlikely
to reach the levels of the targets
envisaged in the Third Plan. It is
possible to read too much into
the shortfalls that are likely to
occur in relation to the original
target. In many of these indus-
tries the shortfalls are not subs-
tantia] and in most of them the
entire  capacity required to
achieve the Third Plan targets
has already been licensed.”

All I am trying to impress upon you
is this that we have not back-slided.
We are progressing but not pregress-
ing as much as we would like to do.
It is interesting that in the first two
vears though certain industries went
behind the target which means they
could not do it, like the sugar indus-
try, there were certain industries
where the percentage of production
over 1961-62 and in 1962-63 was as
much as 80 per cent, 60 per cent and
100 per cent, It is more significant
that these increases were in basic in-
dustries like steel, pig iron, alumi-
nium, various engineering materials,
machinery items etc. which are of a
basic nature. Qualitatively, I be-
lieve, we have not done too badly. It
is true that consumer industries like
cement and paper have not shown
that much of progress that they
ought to have shown. But I believe
that there were factors much beyond
control which have contributed to
this. For one thing, in the case of
paper, I would submit that the raw
materials source in India today is
almost exclusively bamboo, and the
supply of bamboo from forests is not
too adequate. In fact, some of the
areas, to my mind, have been ex-
hausted and we have reached a stage

material to be derived from materials
other than bamboo.

In the case of cement also, I under-
stand that the sources of adequate
lime-stone supply, not the sources for
supply as such but in a locality
where they could be utilised for
cement production, that is, in proxi-
mity to coal location, transport faci-
lities etc. are getting exhausted. We
are planning to go in for a large-
scale investigation into finding out as
much of the deposits as we can. At
the moment, all 1 can say is that we
are going to pay special attention to
improving the production Wwith the
existing capacity and also setting up
additional capacity in these two items
which are very necessary.

The basic factor that we have got
to remember is that we are just on
the threshold of an industrial civili-
sation. Till the beginning of the
Second Plan, we were almost
grouping. We did have some odd in-
dustries, some odd textile mills and
some odd factories, but that was not
industrialisation. We were as @
society more or less in the pre-indus-
trial civilisation era. During the last
ten years we have been passing
through a stage of transition, and it
will take many years to pass through
that stage of transition, of changing a
society from a pre-industrial civilisa-
tion society to an  industrial and
technological civilisation society. And
we have to do it fast, and in this
process we have got to remember all
the social problems which we have
to face.

Take, for example, the question of
the dichotomy of cottage industries
and factory industries. We cannot
just wipe away that cottage industries.
The economic pundits may say that
the production of khadi is any day
uneconomic from the national point

of view. The production of handloom
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cloth is uneconomic. There are good
theoretical arguments for that. But,
situated as we are, we have got to
see that our transition ig as smooth
ag possible and in the process we do
not lose the skills of value which are
eternal. The example is in the textile
industry. It could have been possible
for any theoretical planner to plan
out the per capita yardage of cloth
which would be necessary for the
population, taking into account
the growth of population, and taking
notice of the ‘economy of scales’ as
they call it, it could have been
suggested that we should set up
mills with, say, a  thousand
looms and the consequent spindlage;
then, the cost would come dowr, and
the consumer would also get it at a
lower price. But our planners and
Government have deliberately not
done that. In the Plan, they Lave
arranged that the trasition and the
equilibrium should be such that it
will not result in social disruption.
Therefore, the Third Plan targets en-
visage a production from the mill
sector of about 5800 million yards and
from the decentralised sector, hand-
loom and powerloom included, a pro-
duction of the order of 38,500 million
yards. In this process, we have to
keep the balance.

In regard to handlooms, hon.
Members should remember that ten
years back the production was rapid-
ly dwindling. But during the last
year, the production has recorded
2,000 million yards. I would say that
the policy of the Planning Commis-
sion and the Government, which the
House has accepted, has proved to be
a right policy,

Ags between the handlooms and the
composite mills, we have to remem-
ber that without the mills, neither
the handloom nor the powerlcom in-
dustries can get their yarn,

Shri Shivaji Rao S. Deshmukh:
Spinning mills are there

CHAITRA 15, 1886 (SAKA)

for Grants 9246

Shri Kanungo: Spinning mills are
there, but exclusive spinning mills
are not economic; only composite
mills are economic. I shall come 10
that point a little later.

Now, powerlooms have multiplied
phenomenally during the last five
years. 1 wag quoted as the supporter
of the powerlooms,

Shri Heda: Legitimate father.

Shri Kanungo: That is being thrown
at my face, no doubt, but I must say
that one point which I had emphasi-
sed and which I have been emphasis~
ing all through my life, because I
have been connectedq with weaving
for the last forty years, is that the
powerlooms should be owned by a
co-operative society consisting ot
handloom weavers only.

An Hon. Member: Why?

Shri Kanungo: I am not going to

argue about it. The argument has
been expressed extensively,
Shri Shivaji Rao. S. Deshmukh:

That is perfectly all right.

Shri Kanungo: That was the limi-
tation in this regard. Why did the
powerlooms grow up and how did
they grow up? They grow up large-
ly—I do not say all of them have
grown up in this way—or to a great
extent because the excise differential
was such that it was profitable for
the mills to get the cloth woven out-
side their premises and sell it in the
market. In any case, who is being
hit by the taxation provision which
I am sure my colleague the Finance
Minister will deal with adequately?
I am merely mentioning the position
of the different types of production

and the common production
programme. Here is a common
production programme and in

pursuance of that these are the steps
we have to take. Each sector of pro-
duction should not encroach upon
the other. Out of the 80,000 power-
looms today, nearly half—I am n¢o
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sure of the exact figure—are of less
than 4 loom units.

Shri Shivaji Raop S. Deshmukh: 95
per cent.

Shri Kamumgo: No. I am fairly
familiar with the lobby of the power-
looms operating in India for the last
15 years. I know the persons doing
it. I do not blame them. It is their
duty.

Shri Shivaji Rao S. Deshmukh: We
wish him to know the lobby of the
textile industry' better than the
powerloom industry.

Shri Kanuago: I know, because one
of my respected friends is there.
Everybody has got to protect his in-
terests. I do not challenge any of
the figures produced by the associa-
tions and organisations which play
up this thing and want to represent.
Nor do I question their bona fides.
But I know what it is. There have
been cases where a 24-loom slab es-
tablishment has been banami split up
into four or less loom units.

One hon. Member asked, what is
the rationale behind it; if a man
wants to sell his loom, he cannot sell
because the other man will have to
pay double tax. The simple reason is
this. If it is not there, then every-
one will convert it into four-loom
units. I also realise that it is a hard-
ship on the powerloom industry. In
any case it has been gsked: why
should Government have taken this
step? Why could they not wait for
the Asoka Mehta Committee report
which would be available in a very
short time? True. There is a time
for review and consideration of these
steps. Apart from what the Finance
Minister is considering, I understand
that the Board of Revenue members
have been going round the country,
receiving representations from all in-
terests, particularly powerloom ia~-
terests. '
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Shri S. M. Banerjee; The chairman
or member of the Board of Revenue,
Shri Banerjee, went to Bombay and
Calcutta. Some of the members be-
longing to the powerloom association,
whetner co-operatives or otherwise,
wanted to meet him. They had sent
in their memorandum both from West
Bengal and from Bombay. Their
only request is that the Asoka Mehta
Committee report should be awaited.
They want the status quo to be main-
tained in the meanwhile. What is
Government’s objection to that?

Shri Kanungo: Even if there had
been no Asoka Mehta Committee,
there ought to have been differential
rates. 1 cannot go into the arguments
about the rationale of the quantum.
But that it is necessary is correct.
The points which many Members
have mentioned here have been rep-
resented to the Central Board of
Revenue and they are considering
them. This matter will come up be-
fore the Committee. But what 1 am
trying to point out is that the power-
looms should be taxed. There is
rationale in it.

Shri Dinen Bhattacharya: Irrespec-
tive of whether big or small?

Shri Heda: Not on par with the
textile industry.

Shri Kanungo: I am not on the
quantum. That depends on the pro-
gress and the changes that take place.

Shri Dinen Bhattacharya: Co-
operative sector also?

Shri Kanungo: They are also pro-
ducers.

Shri S. M. Banerjee: Is that the

policy of Government?

Shri Kanungo: Yes. Some of the
powerloom co-operatives are free
today. They should not be. That
is what I am trying to say.

Shri Dinen Bhattacharya: It is an
injustice to co-operatives,
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Shri Kanungo: I had the honour to
suggest that for the transition stage,
where societies consist of members
of handloom weavers, they should be
free from excise duty for  a period.
But that does not mean that I wouid
support anything in a blanket manner.

Shri S. M. Banerjee; We have the
honour to contradict you.

Shri1 Kanungo: I am trying to say
that there is justification for excise

duty. The quantum of it can be
argued about—it is being argued
apout. In every sphere, we have got

to take care of the position in the
transiuon period and think and act
accordingly.

Some {riends have said that wmdus-
Wies al'e only set up by groups, aid
lndl smaller men and mewuwn dus-
iry people cannot go anead. 1 Junk
oury Baattacharya menuoned jt—bpe-
cause they have no financial facilil-
1es.  Obviously, Government does
provide capilal investment as loans
tor small industries, those which are
below Rs. 5 lakhs. From the very
naiwre of things, they cannot go be-
yond. But the credit facilities and
grant facuities available and all toid
for all industries of all categories
amounted in 1962 to Rs. 71.40 crores
and in 1963 to Rs. 80.82 odd crores.
This was not a small performance.
In a similar condition, in a similar
economy, I do not think any Govern-
ment could do better.

As -regards small industries, all
credit to them that in spite of short-
ages and difficulties, they are produc-
ing more and more.

Shri Shivaji Rao S. Deshmukh:
Much to the displeasure of the Gov-
ernment. Powerloom is not a smail
industry.

Shri Kanungo; I am talking of
small industries other than power-
looms—those which come under the
small industries organisation.

Shri Shivaji Rae §. Deshmukh:
Thank you.
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Shri Kanungo: In 1962, the number
of establishments registered with the
Director of Industries was 37,000, in
1963 it rose to 57,000. Government
purchases from small scale industries
in 1960-61 was to the tune of Rs. 6.48
crores; in 1962-63, it was Rs. 29.55
crores These figures will show that the
efforts of the small scale industries
organisation of Government are bear-
ing fruit.

As regards the raw materials posi-
tion for small scale industries, if hon.
Members go through the reports
which have been published, they will
find that it has been frankly said how
much it hurts. But there is no way
out of it because most of the non-
ferrous metals and many of the raw
materials have got to be imported.
We do not have the foreign exchange
to do so. Therefore, the little we
have—we are always trying to get a
little more—has to be rationed out
rationally. The procedure for this
distribution is that the State Direc-
tors of Industries assess the require-
ments State-wise.  Naturally, what-
ever they assess cannot be made
available, because it is just not avau-
able. Then, it is distributed pro
rata to the States, and the actual dis-
tribution is done by the Director of
Industries of the State. The Govern-
ment of India has no machinery, and
should not have any machinery, to do
the distribution in the States because
the States’ Industries Departments
are well organised for that, and by
and large they function fairly effi-
ciently. But the basic question they
cannot get over.

14 hrs.

Take the simple example of pig
iron. It is in short supply for small
foundries particularly. We have not
got it. The Minister of Heavy Indus~-
tries and Steel is considering the
question of importing a little hit this
year. Lake that in many things we
are short because we cannot cope
with the demand as it grows.
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Sh.ﬂ Heda: Is it not a fact that pro-
portionately there is greater cut for
the small industries?

. Shri Kanungo; No. I have gone into
it.  There is a little dichotomy, be-
cause from the quantity “X” of g
rare material available, we want to
get the best return in the ultimate
products. The ultimate product has
got to be thought of. Let ug take
the simple example of brass sheets,
If I have to decide the priority bet-
ween utensil-making, thali-katori-
making, and plates for making elec-
trical equipment, to which should I
or anybody give preference? This
is the type of thing which is happen-
ing.

I find that in the last four years,
in spite of all these shortages, the
production in small scale industry es-
tablishments has increased by 64 per
cent. So, that is something. Some-
body was mentioning about a pat on
the back. It is for you to judge
whether Government deserveg it or
not.

Dr. Singhvi mentioned about a
small matter—I am coming to the
policy later—about some letter he

had written to me. That is about
the salt distribution in the Sambhar
Lake area. I am sorry he is not here.
All T can say is that I have gone into
the matter, and there has been no in-
justice in it. T myself have gone to
Sambhar. One point that I want to
make clear is that while I would al-
ways help the genuine trader, I am
not going to countenance speculators
and men who are near-speculators.
A large body of that type had grown
up in that trade, and I believe in the
course of a couple of years it will be
straightened out.

Dr. Singhvi also mentioned about
NIDC, and how they are conducting
their consulting servicee. ~ When the
plants come up, as some of them will
in the course of a couple of years, it
will be time to judge whether the
consulting work of the NIDC bureau
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has been satisfactory or not. As
far as the Heavy Electrical Engineer-
ing situation is concerned, the NIDC
Was not ‘concerned at all. The soil

testing was done by the Government
of Bihar.

Shri Basappa (Tiptur): He also
referred to the bad state of aflairs
in the National Productivity Council
in the absence of Shri Lokanathan
and Shri H. V. R. Iengar from Delhi.

Shri Kanungo: I thank him for re-
minding me. He asked about the

commitment of Government. Govern-
ment’s commitment is Rs. 20 lakhs
per year,

The main function of the Produc-
tivity Council is not to help people

to go about on jaunts, fellowships
and all that. Its main function is
servicing the industrial establish-

ments in the country, and I am proud
of its work in this respect. 1 do not
have the time to go into it. If some
hon. Member raises a discussion on
the Report of the National Producti-
vity: Council, we can go into details.
But I may give you one example. In
the Bharat Electronics, the experts
of the National Productivity Council
were able to increase productivity
more than 60 per cent with Lhe use
of the same materials, same machines
and same personnel,

Shri Shivaji Rao §S. Deshmukh
(Parbhani): That highlights how
much wastage there has been.

Shri Kanungo: Tt is not wastage.
It merely shows....

Shri Basappa: The Chairman of the
Productivity Council is somewhere
in Madras, he is not able to attend
to the work here.

Shri Kanungo: The main charge
was that there was favouritism in the
selection of personnel for going on
fellowships, study tours etc. I Lave
myself looked into it. There will he
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disappointments no doubt because it
there are six fellowships, there are
600 applicants. The procedure is
simple. The local Productivity
Council submits names,

Shri Basappa: I was referring only
to the organisation, not the other
things. 1 mean the irregularities
committed by the Executive Director.

Shri Kanungo: This is Dr. Singhvi's
allegation.

The local Productivity Council
sends its recommendations about per-
sons of the proper type, the require-
ments being settled before by the
National Council. Then, all the re-
commendations of the local Councils
are got together, they are screened.
Then those who are eligible are list-
ed, and a committee of the National
Council goes round the country
interviewing these applicants, and
they take the help of the local Pro-
ductivity Council also. Ultimately
after the interviews, they grade the
persons whom they have interviewed,
their attainments and all that and
according to the grades, the men are
selected. To my mind, the proce-
dure is very good, and I do not think
that there is room for nepotism by
anybody.

Shri S. M. Banerjee: There
room for improvement?

is no

Shri Kanungo: I wish somebody
could suggest improvements, but I
have seen the scheme, and I have
been told by consultants, that it is
the best that could be thought of
under the circumstances,

About the organisation of the Na-

tional  Productivity = Council, it
largely  functions through th.e
local Productivity Councils. It 1is

provided that the Chairman should
be an honorary person. In any case,
the last Chairman, Shri H. V. R.
Iengar, has done splendid work dur-
ing his tenure. He resigned and ask-

ed to be relieved....

Shri Basappa: Why did he resign
and ask to be relieved? Because
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things were not happening quite cor-
rectly.

Shri Kanungo: Shri H. V. R. Iengar
is an old friend of mine, and we
should not read into the event more
than what he has said, namely that
his private commitments were so
much that he could not devote to it
that much time which he thought
conscientiously he should. I sup-
pose most of the Members are fami-
liar with the constitution of the
Council and all that. In any case,
if anybody is interested, a debate can
be raised on the annual report.

About the mysteries of the licens-
ing system, there is absolutely no
mystery about it. The fact is that
those industries which, according to
our Plan, have the highest priority
do not necessarily offer—sometimes
they do offer—high profits.  There-
fore, last year Shri Reddy listed about
22 industries, He announced that
they would be treated as priority in-
dustries, and that applications in res-
pect of those industries would be en-
tertained.

We have got another device. Where
the targeted capacity' has been reach-
ed, a list is published from time to
time stating that these industries are
filled up, no more applications will
be considered in them. They are
straightway rejected. So, we nave
got on the one hand, preferred indus-
tries, and on the other those that are
not necessary at the moment.

After the Swaminathan Commit-
tee’s Report, we have produced an-
other list, according to the recom-
mendations of that Committee, which
we call key industries where produc-
tion has lagged behind, where capa-
city is urgently necessary, and there,
a system of co-ordination has been
evolved by which a letter of intent is
issued straightway after, of course,
preliminary enquiries. All the items
of capital issue and capital goods and
all that is tied up so that this will
be facilitated. But this is available
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only for he key industries which we
have in our priority list. If anybody
comes for the manufacture of tooth
paste or something like that, patural-
ly there is ne priority. Considering
the limited foreign exchange for
capital goods, you will agree that we
have to discriminate and it must be
spent very. carefully.

Shri S. M. Banerjee: When is
Mr. Chopra going to submit his re-
port?

Shri Kanungo: I am not concern-
ed with it any more. I am sorry to
say that it is curious that the alle-
-gations which Mr. Bhattacharya
made were repetitions of pseudonym-
ous and anonymous petitions which
could be traced to Dalmia-Jain group
against Mr. Chopra. 1 can categori-
cally say that the allegations are en-
tirely wrong. The attempt ig to
blackmail a person whom the Gov-
ernment has employed. In any case
the Vivian Bose Commission’s report
has no relation with Mr. Chopra’s en-
quiry. The Finance Minister is in
charge of the Company Law admunis-
tration and he is taking -=nergetic
steps and he will be able to report to
the House in due time.

Shri S. M. Banerjee: According to
his information, there were certain
cases pending against Mr. Chopra;
there was an enquiry by the Spe-
cial Police Establishment cgainst
Mr. Chopra. He also enquired whether
it was a fact that Mr, Chopra was
paid Rs. 180 per day which no other
people get. We want information on
these points.

Shri Kanungo: The allegation was
that Mr. Chopra was liquidator of a
company which did not exist or did
not submit any accounts or some-
thing like that. It is wrong; I am
sorry that Mr. Bhattacharya has been
wrongly' informed and, curiously en-
ough, this is the type of allegation
which comes from the Dalmia-Jain
sources,
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Shri S. M. Banerjee: Is he not paid
Rs. 180 per day?

Shri Kanungo: Yeg,

Shri S. M. Banerjee: Then he will
not submit his report soon.

Shri Kanungo: It is for you to
judge. First-class auditors when ap-
pointed are . entitled to charge even
Rs. 100 per hour, if you want to
know that.

That reminds me of Dr. Lohia, Sir,
and for once I agree with Dr. Lohia
that socialism and progress are possi-
ble only with higher production. I
do not agree with the methods which
Dr. Lohia suggests The other 1dea
of Dr. Lohia is the nationalisation of
the profession of audit. Much litera-
ture has grown round the world on
this; that is just absurd.

Shri Dinen Bhattacharya: It is a
very good suggestion. You do not
want to end corruption?

Shri Kanungo: I am glad that Mr.
Bhattacharya agrees with Dr. Lohia.
I have, I hope, been able to explain
the so-called mysteries of licensing
policy, I may tell Shri Heda that
trafficking in licence is not possible
because in the key sector we have to
induce people to ask for licences be-
cause there are no industrial licenc-
es which are as profitable as before.
Obviously when an individual applies
for a licence, quite often he says he
is going to float a company but there
may be cases as Mr. Heda says of
company changing hands. If that has
been done, I would request Mr. Heda
to give me some indication and I will
certainly go into it, but I think there
are no chances of such things hap-
pening.

Shri S. M. Banerjee: 1 did not
speak. May I put a question? 1s it
a fact that a person who has been
appointed as the chairman of the
British India Corporation is also the
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chairman of the IAC and another
corporation at Bareilly? Why is it
that this particular gentleman has
been selected to become the chairman
of all three? Is it a political hat-
trick or what?

Shri Kanungo: I think the hon.
Member should address or give notice
of the question to the appropriate
Ministry.

Shri S. M. Banerjee: He is concern-
ed with BIC.

Mr. Chairman: He said that he did
not know.
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Shri Shivaji Rao S. ' Deshmukh:
The point about the two power-
looms and four powerlooms was not
that there was no transfer, fake or
real, since 1-4-1961  Since 1-4-1961
there was a ban on fresh licensing of
units of more than 4 powerlooms and
since the powerlooms which were
dutiable prior to that date were
there, why did the Ministry bring in
the mystery of 1-4-1961 and insist
upon notification that licence issued
after that date will be dutiable?

Shri Kanungo: I have tried to ex-
plain. All legitimate powerlooms
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have been registered long before.
Anything after this particular date

means that it is being transferred
mala fide.

Shri Shivaji Rao §. Deshmukh: No,
no; the point is this. Dutiable and
non-dutiable powerlooms have been
carefully examined and listed. What
is the necessity....

Shri Kanungo: Those who have
tax-marks need not fear.

Shri Heda: When a larger power-
loom unit becomes uneconomic,
naturally there is no choice but to
transfer it and only the smaller units
purchase it. Where it is a fake case,
it is quite different but when the
larger unit was’ remaining idle for
months and then it was sold, even
then the same plea is taken.

14.19 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

Shri Kanungo: I would expect a
suggestion from Mr. Heda and I will
then argue with him,

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of
the House.

All the cut motions were
negatived.

put and

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1965 in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 57—60 and 129
relating to the Ministry of In-
dustry.”

The motion was adopted.
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[The motions for Demands for

President to complete the sum ne-
Grants which were adopted by Lok

cessary to defray the charges

Sabha, are reproduced below—Ed.]

DeEMAND No. 57—MINISTRY OF
INDUSTRY

“That a sum not exceeding
Rs. 3435000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Industry’.”

DEMAND NoO. 58—INDUSTRIEg

“That a sum not exceeding
Rs. 16,97,90,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Industries’.”

DeEMAND No. 59—SALT

“That a sum not exceeding
Rs. 51,35,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Salt’.”

DeEmAND No, 60—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
INDUSTRY

“That a sum not exceeding
Rs. 28,52,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Revenue Expenditure of
the Ministry of Industry’.”

DemAND No. 129—CAPrTAL OUTLAY
OF THE MINISTRY OF IN‘DUSTRY

“That a sum not exceeding

Rs. 2,86,29,000 be granted to the

which wil]l come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay of the Ministry
of Industry’.”

Ministry oFr Works, HousiNnG AND
REHABILITATION

Mr. Deputy-Speaker: We will now
take up the Demands of the Ministry
of Works Housing and Rehabiiitation,
Seven hours are allotted. Those who
want to move cut motions will please
send slips to the Table.

I will first place the Demands before
the House.

DEMAND No. 90—MINISTRY OF WORKS,
HOUSING AND REHABILITATION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,75,000 be granted to the
President to complete the sum ne-
cessary to defray the -charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Ministry of Works, Housing
and Rehabilitation’.”

DemaNnD No. 91—PusLic WORKS

Mr, Deputy Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 30,98,53,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Public Works".”

DEMAND NoO. 92—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,58,47,000 be granted to the
President to complete the sum ne-
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cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Stationery and Printing’.”
DEMAND No. 93—EXPENDITURE ON

Dispracep Persons
Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 17,74,85,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Expenditure on Displaced Per-

sons’”

DEMAND No. 94—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
Works, HOUSING AND REHABILITATION
Mr. Deputy-Speaker:

ed: .

“That a sum not exceeding

Rs. 83,04,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which wil]l come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other revenue expenditure of
the Ministry of Works, Housing
and Rehabilitation’.”

DemanD No, 141—CaprrAL  OUTLAY

oN PusrLic Works

Mr, Deputy Speaker:

ed:

Motion mov-

Motion mo-

“That a sum not exceeding
Rs. 866,49,000 pe granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Capital Outlay on Public
Works'.”

DeEMAND No. 142—DEeLH1 CAPITAL

OuTLAY

Mr. Deputy-Speaker:
ed: .

“That a sum not exceeding

_ Rs. 22,63,32,000 be granted to the

Motion mov-

CHAITRA 15, 1886 (SAKA)

for Grants 9262
President to complete the sum ne-
cessary to defray the -charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Delhi Capital Outlay’.”

DEMAND No. 143—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF WORKs,
HOUSING AND REHABILITATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 7,90,12,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1965, in respect
of ‘Other Capital Outlay of the
Ministry of Works, Housing and
Rehabilitation’.”

Shri Tridib Kumar Chaudhuri (Ber-
hampur): Mr. Deputy-Speaker, Sir,
in discussing the Grants relating to
the Ministry of Works, Housing and
Rehabilitation, I will not be concern-
ed so much with the works and
housing part of the Ministry as with
the rehabilitation part. Only this
morning, we have been supplied with
a brochure detailing with photographs
and plans the various stately build-
ings that are coming up in the capital
city of Delhi and other places. I
would have very much liked if instead
of all this money being put in these
stately and super-costly buildings, the
money were diverteq to rehabilitation,
rehabilitation not only of the refugees
but also of the derelict and poor
people all over the country.

Having said that, 1 come to the
problem of rehabilitation proper, and
to that part of the rehabilitation work
which relates to West Bengal and to
refugees coming from East Pakistan
The report of the Ministry supplied
to us has divided the problem ol re-
habilitation—the rehabilitation of dis-
placed persons from East Pakistan—
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into two parts: one is the residuary
problem of the people who have al-
ready come to West Bengal and e]se-
where from East Pakistan and the
other is the problem of new migrants
from East Pakistan who have started
coming just now. But, in order {o un-
derstand the proportion and the
magnitude of the problem with which
we are confronted, I think it is ne-
cessary to relate the background of cer-
tain facts with which this Ministry
is not directly concerned. But, as we
have been informeq through the broc-
hure on new migrants—the report on
the fresh influx of migrants from
Pakistan—it was the decided policy of
the Government to regulate the
migrants from East Pakistan as much
as possible. and this they did, under
the terms of the agreement arrived at
with the Government of Pakistan at
the ministeria] level in the year 1956.
From that time onwards, it seems the
only categories of people Who were
alloweq to come were, orphans with
no guardians in FEast Pakistan, un-
attached women and widows with no
livelihood in Pakistan, wives joining
husbands in Pakistan, grown-up girls
going to India for marriage  (the
migration certificates in such case< to
be issueq only to the girls concerned),
families lving in isolateq pockets,
members of split families, etc. and
persons whose near relations—this is
the last category—on whom they are
entirelv dependent are in India. That
ic to say. excepting for these peovle,
this exceptional category of peovle.
all others were generally not eranted
anv migration certificate. That was
the accepted policy of the Govern-
ment. Instructions were issued ac-
cordinglv. But what happened in the
meantime? This was 1 think, in
1958, ‘Then, some decision was taken
at the Darieeling Conference in Nov-
ember, 1957. and from 1st March. 1958
these new resulations ahout migration
came~ into operation. In spite ~f all
these things. and in spite of thelr
agreement with the Government of
Pakistan, what happened?
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We are informed in the brochure that
in this conference—that is, the con-
ference which wag held in Dacca in
May, 1956—the Pakistan Government
solemnly undertook to take various
steps to produce a gense of security in
the minds of minority communities in
East Pakistan. But what was the re-
sult? Let me read from the report of
the Ministry of External Affairs for
1962-63. Therein, jt is mentioneg very
clearly that in spite of the fact that
we had the 1950 Prime Ministers’
agreement with Pakistan in spite of
the fact that in 1956, again, the Pakis-
tan Government held out so solemn
pledges to protect the minorities, “the
condition of the minority communities
in East Pakistan, however, continues
as in the last year, to be unsatisfac-
tory. There were serious communal
riots in Khulna, Jessore and Gopal-
ganj where the minority communities
suffered losg in both life and property.
Besides these serious communal
troubles, reports of offences against
the person and property of the mem-
bers of the minority community con-
tinueq to be received throughout the
vear.” Because the FExternal Affairs
Ministry is not concerned with rehabi-
litation, it did not mention that from
Gopaleanj alone thousands of people
belonging to the Scheduled Castes
came over to India, but because of the
decision that had been arrived at.
namely, not to give any rehabilitation
benefits to the neople who come after
1st March. 1958, these people were
literally stranded. T myself took up
the matter with the Rehabilitation
Commissioner of West Bengal Govern-
ment, but they said that their hands
were tied and so they could not do
anything.

Tn spite of these things, in spite of
these solemn assurances, and in spite
of all the restrictione put. neither the
influx of minorities stoppbed nor the
riots or violence against the mincrities
stonped. VYear after vear. migrants
are pouring in. In 1961-82 more than
13,000 people arrived. Then, in t -
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next year, about 11,000 people arrived
in spite of all restrictions. The latest
report of the External Affairg Minis-
try says that about 45,700 refugees
came over to India in 1963. That is,
all these people continued to come in
spite of all restrictions put, with or
without migration certificate.

And now, what has happened in
Pakistan? After January, 1964, people
have started coming in, almost with
the onrush of a flood-tide, The report
on the fresh influx of migrants has
mentioned that about 5,000 persons arc
entering India daily, some with migra-
tion certificatcs and some without
them. But not only this Ministry but
the Government as a whole must
take note of the fact that the morale
of the minorities in East Pakistan is
completely broken ang shattered.
They will not live there. The figure
-of 5,000 is perhap, based on the figures
collected at the Government reception
centres. But the fact is that almost at
cvery border point, people are cross-
ing over. Not only at the Petrapole-
Benapole border, not only at the
Hasanabad porder in 24 Parganas, not
only at the Gede-Banpur border. but
cverywhere people arc crossing the
border. I come from a border dis-
trict, Murshidabad and I can say that
even before these January distur-
bances in Murshidabad itself alieady
in 1962 angq 1963, after the Rajshahi
-viots, nearly 15,000 to 20,000 people en-
tereq from North Bengal. Most of
them are still there. They have not
been given any rehabilitation benefits.

Shri Hari Vishnu Kamath: Suvrely.
‘Mr. Deputy-Speaker, you will agree
that when my colleague Mr. T. K.
Chaudhuri is speaking, we must have
~quorum in the House.

Mr._ Deputy-Speaker: The bell is
being rung . . . Now there is gquorum.
He may continue.

Shri Tridib Kumar Chaudhuri: As
i was saying, the morale of the
minorities in PEast Pakistan is com-
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pletely shattered under the conditions
as obtain in East Pakistan today. I
do not know what would be the result
of the Home Ministers’ Conference
that is scheduled to take place very
soon. But already more than 2 lakhs
of people have arrived, According to
the very moderate and modest figures
of the Ministry, 5000 people are en-
tering daily. I might tell the Govern-
ment and the House that they must
be prepared for the arrival of at least
2 million, i.e., 20 lakhs of people in
the courge of this year alone. For the
time being, becausc of lack of facilities
for safe transit and also partly due to
the fact that facilities of obtaining
migration certificateg are still very
much restricted in spite of a little
liberalisation and because of the fact /
that there are no migration offices//s
outside Dacca, because of all these/E
reasons. migration is still very low./z
Only people who live near the borders;|7
are trying to cross over without mig- |-
ration certificates. v

The information that I have at my
disposal leads me to believe that in
the course of the next two or three
months, big jathas consisting of
the entire Hindu population of whole
villages will start moving without
migration certificates, even without
the assurance of safe transit facilit-
ies, only putting their hope in the
security of numbers because they
find life wholly impossible there. So,
I insist that the plan of rchabilitation
of new migrants should be made on
that basis, on the basis of 2 million
people, at 3 very modest cstimate,
in course of this year alone.

1 have a few suggestions o make
here. The Home Ministers conference
iy meeting soon. If we want to put
a stop to this process, we have @
right to ask of the Pakistan Gov-
ernment why with effect from 1961
they took the decision unilaterally to
abolish the Minorities Ministry iR
Pakistan, which they were bound to
maintain under the Nehru-Liaquat-~
Ali agreement. We, on our part,
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instead of lodging a protest, simply
abolished our own Minorities Mini-
stry and in this way minorities on
both sides of the border were left
without whatever little protection
they had under the Nehru-Liaquat
Ali agreement. So, my first sugges-
tion is that thig matter should be
taken up at the ministerial level
conference which is taking place
within a few days.

With regard to migration certificat-
es, because this Ministry i directly
concerned, I have to inform them
that a good deal of discontent is
prevailing on account of the restric-
tiong that still obtain with regard to
the issue of migration certificates.
I have already related the categor-
ies who were given migration certi-
ficates formerly. Now, after lib-
eralisation, four new categories have
been added: Girls of marriageable
age, families seriously affected due to
arson, looting ang killing, petty trad-
ers who have lost their wherewithal
as well as industrial labour, skilled
or unskilled and cases at the Deputy
Commissioner’s discretion. Accord-
ing to my information, he chooses not
to exercise any discretion in this
matter. Already in this House many
instances have been related about
the complaints of the intending mig-
rants, about the treatment, the
misbehaviour, they receive at the hands

of our migration officers in Dacca.

1 do not want to recount those com-
plaints, but I must demand of the
Government that these four categoriesc
which they have added hardly meet
the needs of the situation. They
must liberalise the conditions still
further and make it possible for all
those who cannot live there to come
away. There must be a categorical
statement, if not from this Ministry
from some other Ministry which is
more directly concerned. 1 know
what are the sentiments of the hon.
Minister himself. But he is here as
the spokesman of the Government.
The Government as a whole must
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make the position absolutely  clear,
s0 that there may be no cause for
discontent. A definite, positive

statement ig called for in regard to
this.

Then 1 come to the problem of
reception arrangements, The present
arrangements at reception centres
are absolutely inadequate. Recently
Some journalists were taken to all
these places and they have all re-
ported more or less unanimously that
reception arrangements are wholly
unsatisfactory and inadequate and,
whatever reception points we have at
two or three important border
stations. We must take note of the
fact that migration is taking place and
people are crossing over the border
at varioug pointg in North Bengal, in
Malda, in West Dinajpur and
Murshidabad. 1t the Ministry can-
not open reception centres in all these
districts,. the district officers should
be instructed to open some kind of
reception centres and use the
administrative machinery there to
find out who are coming angq issue
them the refugee certificates or
identity slips which the Government
have decideq would be issued to
these people. These things should
be done at once so that all the people
who come there can be careq for,
their problems can be comprehended
and the total size of the problem may
be known to the Government,

Now I come to the problem of
their rehabilitation. It is as yet too
early to talk about that. Only dur-
ing the last two months people have
starteq coming pell-mell. In our re-
ception centre at Mana 50,000 people
have been huddleq together, I do not
blame the Government. They were
not prepared for it. But still, with g
little planning and with foresight
something more can be done and con-
ditions can be improved. We have
seen in the papers reports to the effect
that two or three other transit camps
are going to be opened. This brochure
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also informs us that near about
Mana......

Mr, Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Tridib Kumar Chaudhuri: Sir,
I will take a little time.

Mr_ Deputy-Speaker He has al-
ready taken 22 minuytes.
Shri Tridib Kumar Chaudhuri: [

will take a few minutes more and I
will finish,

Mr. Deputy-Speaker: He may tske

two minutes.
Shri Tridib Kumar Chaudhuri: 1
am hastily concluding.

Mr. Deputy-Speaker: There are
other parties also.
Shri Tridib Kumar Chaudhuri: I

know, but many of them are absent
today.

Now, Sir, I was saying about re-
habilitation and reception. I would
like the Government to take a se-
cond look at the decision which they
have arriveq at in consultation with
the Government of West Bengal, that
nobody would be kept in West Ben-
gal and that people. would be taken
directly from the reception centres to
Dandakaranya. I myself come from
West Bengal, I know that the pres-
sure of population in West Bengal,
excepting Kerala, ig the highest. But
you are taking to Dandakaranya only
these people who want any king of
Government help. Of about two lakhs
of people who have come over, about
1,25,000 would be in West Bengal and
of them you have taken only 50,000
people or something like that.

The Minister of Works Housing and
Rehabilitation (Shri Mehr Chand
Khanna): This figure of 2 lakhs is
for Assam, Tripura and West Bengal
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combined together—about 85,000 per-
song in Assam, about 15,000 in Tripura
and a little over one lakh in West
Bengal—of people who have come
over from East Pakistan. Of them
about 50,000 have been taken to
Mana.

Shri Tridib XKumar Chaudhuri:
That is what I am saying. Of the
people who have come to West Bengal
only those who want Government
help have gone or are going to Danda-
karanya or to Mana. But the people
who do not want any Government
help, are there in the State itself,
adding to the floating population,
They, perhaps, go to their relatives
who are there. Anyway, you cannot
shut your eyes to the fact that they
have become a burden on the econo-
my of the country. You have to do
something for them also.

I might draw the attention of the
hon. Minister to a scheme prepared
by one of the most revered and res-
pected constructive workers in West
Bengal and, I might say, in the whole
of India, Shri Satish Chandra Das
Gupta. He is in the capital today.
He hag certain schemes which deserve
serious  consideration. This i a
nationa] problem. I do not insist that
everybody should be rehabilitated in
West Bengal. West Bengal has per-
haps reached the limit of itg capacity
to rehabilitate many more people un-
der the present economic condition, I
am very glad and I am also grateful,
as a Bengali, that the whole nation
has responded to our cry and has
agreed to settle the refugee; in Bengal
in gdifferent States in very large num-
bers. It has been recognised by this
whole country, by this Parliament and
also by the Government that this i5 a
national problem. New lines of
thought ang new ideas must be
brought to bear in finding a solution
for thig problem. I was very much
encourageq the other day to sep in
the papers a report that the Orissa
Government is preparing an industrial
scheme for rehabilitation of these un-
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fortunate brothers and sisters of ours.
It was also informally mentioned by
the hon. Minister, the papers said—
I do not know whether he was report-
ed correctly—that Rs. 84 crores would
be required for this purpose and that
amount would be granted. If indus-
trialisation is also taken up as part
of our rehabilitation scheme, then
many more people could be rehabili-
tated with proper planning in West
Bengal itself. I think he would direct
his attention to all thesc facets of
this problem.

But the main thing which the Gov-
ernment must do js to size up the pro.
blem from now onwards, Two mil-
lion people would come over, accord-
ing to my estimate, in the course of
the next few months,

An Hon, Member:
shocked.

The Minister is

Shri Tridib Kumar Chaudhuri:
The Minister may be shocked, but that
is a fact. Only the other day he said
that daily 3000 weuld be coming. A
few days back he said that jt would be
5000 daily. According to my estimate
the actua] figure of daily migration is
much more. If the number of people
who crosg over at all other points
where there are no reception centres
is also taken into account, if their
number is also computed, the number
would be much higher. Therefore, let
us not be staggered and overwhelmed
by this problem. We may be stag-
gered just now, but let us not be over-
whelmed by this. With proper plan-
nine ang foresight this problem can
be tackled. And, as I have said on
other occasiong and from other plat-
forms, this must be tackled on a war
footing. We want g declaration from
the Government that this would be
tackled so.

e e dad (TARS)
qurswer a7y, AfgAifg F @
¥ &% g agd F g ar faew
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T RS & N FT F amqy § 7
e ¥ faaret S 7ga TOw § @)
afegt # 7y & FT v QT v I
&) G F) A AT § | T ITF @A
TTFAST & | THY F ARR F AR g
/I F) AT qg AT ILIT FQ@ E
W F WET H AT g IT AW A
gizar WL faelm § | awer I F7
ag AT qF famy § | 37 a9 B
o TS q 0 AW, oF Ty TE
TS F7 33 ALY §

o FEt # Frer 97 fan T 2
forg® #1700 aafogt & 9w &Y Al
wE AW E T T AT A T
F o o A 37 & Al ¥ e
mE AT IY G FY U 0F '
7 g3 # 97 37§ B3 F WA
"EIET, WAL F7 FI5AAT gRAT & W
arefaat & w1v 93T 3, 37 7 wfywd
EGECEACCRER cer i I SIG
< & arg gy @& @1 zAEfAR
T %1 TS AdY 1Y | 3T & e dar
7 G\, ¥ #qr ¥7 9FF § 1 OF Al
¥ fo@ g7FT7 F1 F& FTRITET TN
=ifgr fom 97 g Avg FT 3@ W
IR F @9 T

AAET A1 g9 F) fadAr , FfFEA
o & qrg @™ 9gan #17 TEd $) =%
g TF A 01 F1 3w AT | WMAT F
Zgd IART FIAAT FIET @7 qIT 9T
waeadr agt fady | g g@w F faww
F w0 qrgay &7 1 AT fagre
F F797 F F2r a7 7 forad a1 a1
ad A, FAT AL FiY, Iaw) FTHA
o w7 97 & fay Iael WSS
& ST, T T AT oo, 487
F, % a1 FOLE OGAT NG |

oM wZITW, Rt § ns ¥
97 ¥ 3% AT T | 394 fod wew
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1 gaea B for wma, faawy &) wia
3ome e 1 § | T aga ¥ gfew
Y AN TAT AT Y IT Y FG
Tar & qu e s ey faga, S
foriy g A A & folr i gw A1 WY
W ¥ w17 faw F13m | et B OF
Q @ aF FW fyam X gAR B
aF ®) T AT G Toar faar ) FfeT
@ e T FT AT TT GFAT L |
I 2 TG, TS @ w8 1 F Ny qww
& g ) TS adl faelt s A
faeft | T T & T AN T
¥y g 1 et & fod Tw weg WX
a¥ at I qeEr Y glaar Fg 4
gF AY g T fem ma, afeA
I A N A AT ARG o & a
@Y frrer gt & | 3T RN A g
i & fedt sy mifgg § fd
Fr Afgw g fer ¥ gmand ad
F 1 S AT FAG FF & ITF) Q)
qra a8 faerer fgar war ) 97 gfe-
ot & ford v ¥ § 2z A &

feeelt # T 9 I8 WHIT A @
g | womr ¥ fafaed & fod &Y &t
g F 7FTT A4 | FET A F fa
&7 o9 | 3T M R fag A
Y wgar foar | 9g WY A9 F) T@Y oo
faa & gra ¥ gavg 41 ITH) WA
2\ % 98 7T FEP wAT T 1A
TF TORT /1 TTE F 9 A1 OAAETIY
AT & T fF frat ) frar o)
faat &1 g A 7Y faram 1 i Faeandr
Q@ F1E garg 7 gf | 97F a9 W
ATl 77 T 7Ty 3@ AT § )

TTHTT AT 1l &1 FsF 7407 &,
Fifosg sqroTT ATl F oS A @,
AfrT &7 aart a1 e w1 enT g
fear stam 1 3w s fe gt
) w5 fgar g faay 3 & e
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AN gE 17 A aF faw A F @
w® &

QRS fae & Tl & ered
I 1 ST qE 79T E WM A
THIT | qgT 3@ F T T QG |
TN & et me & ANy W@ ooy §
ar faf & T W 9N §, me
& A g g9 FT @AY § | ITH
qE T FATE T AT E

™ AIAEY F aWT F S T A
I g Y, AfET g8 W fam
T D T R A A [ F
& F fog @ | @F T F) T
FT &R FT ied AfFT TFTe I
F1E & TG FT WY Y 1| AT I
T FTTEE O Y & | T AT T
R T F wn & ¥ s ifed
qr | FTIE@ME ) 33T FEATal Y
T AT § | g H 3@ I A
T T AECT TEY 47 | e fgeger
F TS FY FTAT GTT 1 TEY § | HHTT
w1 W AT AT I STRA |

gt faeelt § wat & gv gae
T gE @ g Ay R & qg
gfvom I = & | &w AT F) Iy
QAT T@T AT AT 4T 1 F AT fre-
fogr &7 559 ¥ fF g 1 9F fagrar |
g Ft & fa¥ 97 @1 3ga T @ F,
afem g fraar gam ofus € fv 2
TR AL TRX | AT GO F AR
g fr el FT & T WX ITHY WS
w1 fergemd wrog gHT A1 a9 #)
wrem o 5 g A oaE g, wrfa
S FT T GO F T A I A
Iy F FH1E FT AT AT FT TG,
afFT @1 e ¥ 3T mew froad
gOd g1 &Y | ATei H XEA arg anit
® TR wrg emA TG feAr swav
w1 7 @A fr I @ gisw
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[Pt zrvi wr Y]
¥ AT ATy & 5 37 em fvar
srg |

Shri A. C. Guha (Barasat): Mr. De-

puty-Speaker, Sir, this Ministry  has
got two departments—Works and
Housing and, secondly, Rehabilita-

tion. I shall concentrate my remarks
almost exclusively on the second
department, namely, Rehabilitation
Department. But, before that, I would
like to say just one or two sentences
about the other department. 1 feel
that Works is almost inextricably con-
nected with Supplies. Without sup-
plies, works cannot proceed properly.
All along, the arrangement was that
Supplies was with the Works Minis-
try. I do not know why it was sepa-
rated. It was not for any adminis-
trative convenience but for some per-
gonal considerations. I think, that per-
sonal consideration now being over, it
should come back to this Ministry.

15 hrs. !

About housing, big houses are being
constructed andq beautiful pictorial
booklets are be‘ng supplied to us; but
the progress as regards low income
group housing is meagre, very meagre
and disappointing. Something more
should have been expected. I hope,
more vigour will be put in that res-
pect.

Another point is about the Controller
of Printing and Stationery. Last time
also T mentioned it. As in all techni-
cal departments, here also I feel the
Chief Controller of Printing and Sta-
tionery should be a technical man.
You cannot expect a CPWD function-
ing with a Chief Engineer who is not
a technical man; so, printing also is
a technical subject and the Chief Con-
troller of Printing and Stationery
should be a technica] man.

With these three remarks on the
other departments of this Ministry, I
come to the main topic. The problem
of rehabilitation can be divided into
two or rather three aspects. One is
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of the western side. That has more
or less been solved, though some resi-
duary problems are there. Then, there
is the old problem of the eastern side
and, I think, the hon. Minister cannot
claim that it hag been solved as satis-
factorily as on the western side. Much
remains to be done on that side. What
may be called, the residuary problem
or the problems of the partially rehabi-
litated people or the problems of the
not-yet-regulariseq irregular colonies
are problems which have been creat-
ing social and economic difficulties in
the economy and the social structure
of Bengal, So, these problems should
engage the attention of Government.

But all these problemgs dwindle into
nothing when I compare them with
the problems that are just coming on
the horizon, that is, the new influx bf
refugees. My hon. friend, Shri Tridib
Kumar Chaudhuri, made a guess that
the number will be about 2 million.
I think, nobody' can make any guess,
even an intelligent guess or estimate
of the figure that it may come to.
Given the opportunities, I would say,
all the 90 to 92 lakhs non-Muslim
minorities in East Bengal will come
out. All sorts of difficulties are being
created in their coming over India.
Most inhuman treatment is being met-
ed out to them, even on their way to
coming here when they have been fol-
lowing the trek in search of security
in this land of ours. Even then they
will come, as Pakistan is worse than
a hell for them.

In this connection I would like to
draw the attention of the hon. Home
Minister to one thing though he is not
here; perhaps, somebody will draw his
attention to this. There is going to be
a conference of the Home Ministers
of the two Governments. I do not
know what is the expectation of the
Home M'nister of this side. The Home
Minister or the Government of Pak-
istan have made the position quite
clear. They are interested more in
stonning the expulsion of the Pakistani
infiltrators. They are interested more
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‘in putting pressure on India for the
:solution of the Kashmir problem ac-
wcording to their own light. They are
mot at all interested in solving our
;problem, that is, the problem of the
exodus. They are not at all interested
-even in solving what is initially their
‘problem but which has now fallen on
us, namely, the problem of providing
.security to their own minorities.

The record of the Pakistan Govern-
‘ment in this respect is somewhat uni-
«que. Perhaps nowhere in the world
about one crore of people have been
so maltreated and indiscriminately
‘harassed ang persecuted during these
sixteen years. I would like to refer
to some past instances of commitments
and assurances given and broken uni-
laterally by Pakistan. In July 1947 the
‘Partition Council, that is, of undivided
India in which both the Congress and
‘the Muslim League were committed,
issued a press note referring to the
assurance given both by the Congress
and the Muslim League for “equitable
ireatment of the minorities of both
the territories after transfer of
‘power.” Then the Partition Council
press note continued:—

“The two future Governments
‘reafirm their  assurances. It is
their intention to safeguard the
legitimate interest of all citizens
irrespective of religion, caste or
sex.”

"This solemn assurance given on behalf
of the two dominant parties and on
‘behalf of the two coming Governments
‘with the seal and sanction of the Gov-
.ernment of Great Britain has been
Tespected by Pakistan only by viola-
-tion and utter disregard of this solemn
assurance. And Britain hag not utter-
ed a word of condemnation or dis-
approval.

This assurance was reiterated in
1950 in the Nehru Liaquat Pact. There
in the very first paragraph we find:—

“complete equality of citizen-
.ship, irrespective of religion, a full
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sense of security 1n respect of life,
culture, property and personal
honours” etc.

Then, it continues: —

“The Prime Minister of [India
has drawn attention to the fact
that these rights are guaranteed to
all minorities in India by its Cons-
titution. The Prime Minister of
Pakistan has pointed out that simi-
lar provision exists in the Objec-
tive Resolution adopted by the
Constituent Assembly of Pakistan.”

That Constituent Asembly is gone.
That Objective Resolution of the Cons-
tituent Assembly is also gone. Every-
thing hag been obliterated. So, even
constitutionally there is no guarantee
for the minorities there for getting
equal treatment; rather, under the
Constitution they are rclcgated to a
second-class citizenship or state. They
do not enjoy all the citizenship rights.
They are called jimmis. The term
‘jimmi’ means that they are just under
the custody or the tutelage of the
Muslim majority. That is their posi-
tion. They are not citizens; they are
only jimmis. They are only under the
tutelage or protection of the Muslim
majority. thew have no right of their
own.

With this background I would like
to give a warning to the hon. Home
Minister here, before he goes to the
conference chamber. The Nehru-Lia-
quat Pact is not the only pact which
was respected by Pakistan only by its
violation but previous to that I think
there was another pact, called the
Nehru-Noon Pact, about the distribu-
tion of Indus waters the terms or
conditions of which unilaterally Pak-
istan Government repudiated. Uni-
laterally they violated the terms of
the agreement, called the Nehru-
Liaquat Pact. So, there should be no
jllusion in the mind of the hon. Home
Minister here that he will be able to



927 Demands

[Shri A. C. Guha]

secure anything substantial from them
even on paper. He should not be lulled
into some false expectation and make
the position still more difficult.

I shoulq like to draw his attention
only to two clauses in the Nehru-Lia-
quat Pact and if he can secure these
two provisions, I shall be thankful
to him and also to the Pakistan Gov-
ernment. The two provisiong are con-
tained in paragraph (B) which says: —

“In respect of migrants from
East Bengal, West Bengal, Assam
and Tripura, where communal dis-
turbances have recently occurred

it is agreed between the two Gov-
ernments,

(1) That there shall be freedom
of movement and protection
in transit;”

This is the first condition which our
Home Minister should get from the
Home Minister of Pakistan: we want
nothing else. Let them give this as-
surance that there will be no harass-
ment or obstruction on the wav, that
there will be no abduction, molestation
and rape of girls on the way.

Then, the second condition is:

“That there shall be freedom to
remove as much of his moveable
personal effects and househeld
goods as a migrant may wish to
take with him. Moveable proper-
ty sha'l include personal jewel-
lery. The maximum cash allowed
to ecach adult migrant wil] be Rs.
150/- and to each migrant child
Rs. 75/-
~na. is the present condition?

overy bt of thing is taken away from
them in the name of this duty or that
tax, this subscription or that Zaquat,
for this purpose or that charity. They
are not allowed to come with anything
at all. Not a pie remains with them
~hien they arrive on this side of the
border. So, let the Home Minister of
the Government of India, when he
goes to this conference, try to sccure
these two conditions; nothing. else.
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There was “another condition also
that on both sides there should be
an agency to secure the abducted girls.
I do not think there has been any case
of any Muslim girl being abducted in
India. But there have been hundreds
not only hundreds, thousands and
thousandg ©f cases of Hindu women.
being maltreated, abducted and somce-
thing worse being done to them. Let
the Government machinery on both
sides try to recover these abducted
girls,

Shri U. M. Trivedi
Shame.

(Mandsaur):

Shri A, C. Guha: India has a tradi-
tion of her own. It is a tradition of
respecting the womenfolk to whatever
country and to whatever religion they
may belong. I hope our Government
shall try to maintain the tradition to
secure the honour of the women who
have been trying to come to India in
search of honour, security and safety.
These arc the three things which I
would ask the Home Minister 1o get
from the Pakistan Government in this
ensuing Conference.

Then, there is the problem of relief
and rehabilitation. As yet, there
cannot be any question of rehabilita-
tion problem. That will take some
time. But the main problem now is
about the relief organisation. 1 had
an opportun‘ty of going tuo some re-
ception centres. In spite of some un-
avoidable defects and lapses, I think,
the arrangement there is not very un-
satisfactory. What can be humanly
possible, they have tried to do. But
still, T should say, the arrangement
was inadequate. The staff is inade-
quate; the accommodation is inade-
quate.. The medical facility is inade-
quate. All these things should be in-
creased. The greatest inadequacy is
in the number of reception centres.
T do not like to deal with the arrange-
ments m Assam and Tripura. I
think, the Government there have
been trying to see to that. More-
over, in Assam and Tripura, the
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entrants are coming mostly through
one or twe main gates. But in Ben-
gal, they are coming, through the en-
tire border, and the border on West
Bengal and East Bengal ig nver 1500
miles. The reception centres now arc
only in three or four main nlaces:
two rail-heads at Petrapole, Gede and
Banpur and another at Bashirhat
where the people come through boats
There are many other places through
which people have been coming. Only
the other day, we got a report .that
about 1500 people were trying to come
from Khulna-Barishal side. They were
trying to cross over to India through
the Sundarbans side by charter-
ing three launches, They have all been
detailed on the Pakistan border and
they have not been allowed to come.
The House should realise the miserable
condition of those who ares detained
on the way. They have abandoned
their houses and as soon as the houses
are abandoned, they are cccupied by
the Muslim hooligans. So, they can-
not go back to their houses. They
have ben robbed of their property and
all their cash, and when they arc de-
lained just on the border of India—
hey are paupers and, I think. some-
thing worse than paupers—if they are
not alloweqd to come to India, they are
left simpiy at the mercy of the Pakis-
‘an hooligans.

Who are these hooligans? They are
not non-officials. They are the offi-
cials of the Pakistan Government.
They are the Ansars. They are the
East Pakistan R'fles anq they are also
the East Pakistan border forces; and
these are all Government forces.
Moreover, there isalsothe Customs
personnel of the Pakistan Government
They are all Government personnel
W_ho have been harassing and rob-
bing these people. So, there should be
made some arrangement all over ithe
border starting from Jalpaiguri to
Sunderbans side and reception and re-
lief should be arranced all through
the entire border. While in jail, we
had very often to complain to our
non-official visitors and we were re-
minded by those non-official visitors
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that it it no use expecting anything
from the Government and that the
Government has neither the heart
to be moved nor the body to
be kicked. Here also, in some
respect, I think, the Government
has been moving in a very routine
manner without allowing their heart
or the soul to be moved for the human
suffering. Those who offer themselves
to go to Dandakaranya are only tak-
ing charge of by the Government of
India. More than 50 per cent
of the persons remain in West
Bengal and it is less than 50
per cent, I think, 33 per cent
or 40 per cent, who offer themselves
for going to Dandakaranya. The
Government of India feel their res-
ponsibility only for 30 to 40 per cent
of the people who offer themselves
to go to Dandakaranya. For the re-
maining 60 per cent or 65 per cent
they have no responsibility at all This
is the heartless way in which the Gov-
ernment is acting. I feel the Govern-
ment should not take such a rigid
attitude in this matter. Everybody
who comes here robbed, harassed and
passing through most difficult days
and most bitter tortures, should be
rendered help irrespective of whether
they: offer themselves for Dandaka-
ranya or for starving in West Bengal
or anywhere else in India. T wish the
Minister here would make a declara-
tion that there will be no distinction
made in giving relief to migrants,
whether they offer themselves for
Dandakaranya or not, there should
not be any distinction at all.

Then, 1 come to annther matter. It
is not only for the question of relief
but also for rehabilitation. I cannot
understand how it can be said it is 2
national problem, the whole of India
should take the burden, but only
West Bengal will not take any burden.
1 realise West Bengal has a verv high
density of population. There is hardly
any agricultural 1and available in West
Bengal. But, I think, nowhere in Tndia
it will be possible for the Government
to rehabilitate those few lakhs of peo-
ple who will be coming by having
agricultural schemes. There have to
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be some industrial schemes, some com
mercial schemes, and I think, with the
.industrial schemes it will be possible
to rehabilitate a3 number of them in
‘West Bengal. Otherwise, they will not
only be a burden on the Government
of India but they will be a burden
.on the total economy of the State of
‘West Bengal. 50 or 60 per cent of
the migrants who are remaining in
‘West Bengal will either be vagrants or
they will turn into anti-social ele-
ments. They will consume and they
‘wil] create trouble ang they will not
produce anything by their productive
labour. So, even from the limited
-self-interest point of view, it should
be the policy of the Government that
those who remain in West Bengal
should be given some assistance so
that they can rechabilitate themselves
in some industry in or some
some commercial life or they can be
put in some factory labour. Bengal
is perhaps the most highly indus-
trialised State in India. So, there is
a scope for a number of Bengalis to
be put in these industries. As yet,
not even 40 per cent of the industrial
labour of Bengal comes from Bengal.
Mostly, they come from outside. And
this is not a temporary thing, but it
is a permanent feature, because every
year they come from outside. If every
year one or two lakhs of people can
come from outside to be engaged in
the industrial units of West Bengal,
is it not possible for some two or
three lakhs of the new migrants alsc
to be encaged in the industrial units
of West Beneal for purposes of ~eha-
bilitation? T anpeal to this House and
to the Government that this problem
should not be considered only from
the point of view of some agricultural
scheme, but it chould be considered
from the broader wpoint of view of
agriculture, industry and commer-
cial schemes.

In Dandakaranya also, if it is going
karanva project should be sunple-
to be onlv an agricultural scheme, it
j< bound to fail. Even the older sche-
mes or rehabilitation in the Danda-
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mented by some industrial schemes.
Only then can even those agricultural
projects prosper and give a proper
livelihood to the refugees gettled
there. !

Even yesterday, there was a discus-
sion about creating world opinion. It
is all for good to speak of creating
world opinion. But I would ask the
sponsors of that motion whether they
really believe that there is any con-
science or ethica] sense in the diplo-
macy of the world. Pakistan is the
child of the unholy combination of
Anglo-American world strategy. What-
ever Pakistan will do, America and
England will support 1f. Today, what
is our position? We have no friends.
In the whole world, hardly anybody
supports us except Russia. Except
from the USSR and the USSR bloc
we have no support from anvwhere,
and I cannot say that this support is
'on any ethical basis; this suppdrt is
because of their estimate of world
strategy or because of their considera-
tion of the balance of nower. So, it
is no use asking the American or
English bloc or the Western bloc to
help us in this matter. It is really
regrettable and shameful that evem
now in the American and British
papers, whenever the atrocities on
the minorities are mentioned, they try
to equate India and Pakistan, comple-
tely ignoring the fact that in Indie,
by Constitution, by practice, by con-
vention and by every other means,
the minorities are given every sgecu-
rity. Tt is true thattherehave been
some disturbances here and there
Considered in the bdackground of what
has happened in East Pakistan, these
disturbances should not be taken se
seriously. There is bound to be some
reaction here when we get those hor-
rible stories drifting and coming from
the other side of the border, and as the
refugees trave] from one State to an-
other, there is bound to be some re-
action. But any intelligent man in
the world will realise that in Indiae,
a Muslim minority member is as
secure as a Hindu: there is no contitu-
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tional disability, anq there is no ad-
ministrative disability, and there is no
-commercial or occupational disability
for the minority here. And yet, when-
ever there is any mention of the atro-
cities on the minorities or of com-
munal riot, the Anglo-American papers
always try to equate India and Pakis-
‘tan.

In this conection, I would like to
give one quotation from what a mis-
sionary by the name of Rev. N. A.
Kirkwood has said. He is the liaison
officer of the Church World Service
and some ‘other church orgamsation
in India. He saig that:

“A book could be written on the
atrocities—shooting, bayoneting,
baton attacks and rape—inflicted
by the East Pakistan Rifles and
the Ansarg personnel of the East
Pakistan border forces on the flee-
ing refugees.”

This gentleman was in the Garo Hills,
and he saw the Christian migrants
there, and only because amongst these
2 or 2} lakhs of migrants by now,
30,000 or 40,000 happen to be Chris-
tians, the Christian conscience hag been
stirred. Otherwise, thig litile ster also
would have been absent. I accuse
America and Britain of directly or in-
directly conniving at and encouraging
the Pakistan astrocities on the minori-
ties there, they are a party to that
guilt and to that crime on humanity
by their silence and indirect support
The guilt lies squarely on them.

I would appeal to the hon. Minister
to do one thing. Of course, I svm-
pathise with him, because the task is
so enormous. Any Government will
commit some mistakes. In the admin-
stration of any Government, there
are bound to be some lapses, and the
Minister in charge is bound to receive
some brick-bats and not bouquets.
But even realising that, I would appeal
to the Government and to the hon.
Minister to take some realistic an&®
human view of the whole question.
They should not be guideq by rigld
routine considerations. As I have
mentioned, relief should be given to
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all, irrespective of whether any
person opts to go to Dandakarnya
or not. Rehabilitation  arangemeats
should be made for all whether in
Dandakaranya or elsewhere, If these
refugees are properly rehabilitated,
they will repay later on the loan that
we shall give them today. We ex-
port today about Rs. 150 crores worth
of jute goods. I think that most of
this jute have been produced by the
refugees settled by the endeavours of
Shri Mehr Chand Khanna or hs pre-
dgeessors or by their non-e¥orts. Those
refugees are earning Rs. 150 crores
every year for the Government of
India and for this nation, by way of
foreign exchange. So, if the refugees
are properly rehabilitated, they will
produce wealth, and they will enrich
the country and the nation. Other-
wise, they will be a burden on the
nation.

We should not be frightened of the
enormity and the size of the problem.
If the problem is properly tackled,
these refugees will become assets to
our nation.

Shri G. Mohanty (Balasore): Mr.
Deputy Speaker, I have gone through
the report submitted to Parliament by
the Minister of Works, Housing and
Rehabilitation. From the report it is
evident that the Ministry has done
creditable work.

At the outset, I shall deal with the
Dandakaranya project which is the
most important thing in the report, se
far as I am concerned. The very name
‘Dandakaranya Project’ 1is repulsive
to those who want to go there, though
the name Dandakaranya has been
sanctified because of its association
with Ramji anq Sitaji. I would like
to submit that the Dandakaranya area
i3 not a jungle. Hundreds of villages
have been carved out from these jun-
gles, and these villages are inhabited
by cultivators in large number, culti-
vators who live there ag In the other
villages. in other parts of Tndia. These
cultivators have been supplied with
implements, bullocks, seeds and loans,
and they are now regular cultivators



9287 Demands

[Shri G. Mohanty]

and they are going to their work as
they used to do before. They have
forgotton their old home. Now boys
and girls are going to schools. Hund-
reds of primary schools have been
established, Secondary schools have
also been established. Those boys and
girls are enjoying a merry life, There
have been dispensaries established. Alsp
TB hospitals; and several mobile medi-
cal units are going about serving the
patients. Malaria eradication units
are going about doing hard work to
root out the fell disease. Hundreds of
wmiles of roads have been built up con-
necting important places and in each
village there are tubewells at both
ends and pucca wells at the ceatre.
Wooden boxes are being made at the
industria] centres. Thus these people
are helping in the defence effort.

The Ministry has done muraculous
work. But there is a fly in the oint-
ment. The Adivasis are not receiving
the attent'on they were promised. 1
am told there is widespread discon-
tent. To explain this discontent, 1
will read a few lines from the writ-
ings of the Chairman of the Scheduled
Castes and Scheduled Tribes Commis-
sion:

“The scheduled tribes wecre in
practice absolute masters of the
land they lived on and the forests
they lived in. Very few people
know about the’r attachment to
their lands and the forests. Bet-
wecen the years 1789 and 1941, 14
rebellions haq taken place—all
the result of their concern for
their rights in land and fores‘s
The price that the tribals had to
pay in blood to preserve the land
rights is something completely un-
known to the people of India”.

Again the same authority has said:

“No tribal is going to repose
confidence in our assurances for
the future unless we execute what
we have already assured to him in
the past and yield to him what
really belongs to him”.
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This will explain the discontent pre-
vailing among these people. There
are also other -reasons for tnis discon-
tent. I am told that the people who
have recently settled there, some of
the middle class people, are trying to
exploit them. The Ministry should
look into this and see that the people
in charge of the administration are
people with vision and imagination.

There is one other factor concern-
ing this discontent. The Adivasi boys
and girls there are taught Bengali lan-
guage and the Bengali script. If they
are taught Devnagari script, they
could very well learn their own langu-
age as well as the national language
with that script. I therefore request
the Ministry to look into this and see
that they are taught in the Devnagari
script which is the script used in our
national language.

Now I shall say a few words about
the new influx of migrants. The mig-
rants who came soon after partition
are d'fferent from the category of these
migrants. The previous category was
generally the educated middle class
people, who led others. The present
category is mostly the labouring class
who had remained behind there.
Therefore, their coming to our country
should be welcomed because *hey will
not live upon other people’s produc-
tion; they will produce and live here.
When 25,000 of the migrants were
proposed to be taken in Orissa, our
Chief Minister haq sa‘d that unless in-
dustries were provided according to
the State’s plans, theyv could not give
them sufficient cultivable lands. This
was nothing but bare truth. From
1898 settlement report, T know that the
per capita land in that province was
a little more than an acre. At pre-
sent, when the population has increas-
ed, the land per capitn would be much
less. Hence what the Chief Min'ster
had said about the 1and provision was
aquite correct. T understand from a
previous sneaker that Rs. 35 crores are
going to be provided for some indus-
trial projects in Orissa to rehabilitate
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these migrants.
news.

A previous speaker mentioned about
the Jhuggi and Jhompri wallas living
near the INA colony in the INA mar-
ket where houses were burnt down.
Although Government are spending
unitg of money for them, we are told
that the INA market was burnt down
by government agencies. That 18 the
rumour that goes. Anyway, we ex-
pect that the Government would take
all the care that is necessary for their
rehabilitation; as much care should
be taken of them as is being taken
of the other refugees who are com-
ing to India.

This is very happy

In the course of a speech, .ne Re-
habilitation Minister had told us that
the city could not be free of the jhuggi
jompdiwalas completely, because as
soon as they are rehabilitated, others
take their place. In our State, if you
go to any district town, you will find
that there are jhuggi-jompdiwalas
abounding in numbers. I very much
wish that this problem is tackled at
the base.

I am told that the West German
Government hag made a gift of Rs.
27,00,000 worth of machinery and
equipment for presses to be establish-
ed in our country, and that Chandi-
garh, Bhurbaneshwar and one other
place have been selected fqr establish-
ment of these presses. The German
‘Government is also offering scholar-
ships for training technicians. I ap-
peal to the Minister that these scholar-
ships should be given to the local men
because I know that in my State,
though they have established very im-
portant projects, the people are dis-
satisfied that the local people do not
find emloyment there. So, I request
him to engage as many local people
as possible in those works.

Lastly, T wish to refer to the unend-
ing negotiation that is going on with
Pakistan regarding claims of evacuee
dues, contractors’ claims and mova-
ble and immovable property of those
who have left them behind.
I am not satisfled with the informa-
tion that is given to us in the Report
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about this. Many a lacerated heart is
expecting more information about it.
Of course, we are dealing with an
unscrupulous neighbour, but we cer-
tainly expect Government to give us
more detailed information about the
progress of these deals.

s @o Yo TANT : IUTSqer WE e,
3 AATET 9% A TEW §) VT & IFF
a2 H FT FeAr ¥ ggd H wON wigwl
F owaAY 3T A A afeat #
wigst & A v g faes g
TFENT ®7 FRfoarar g7ha N a9
§I9g IF £ Siv o gl qw W owv
wrE

WY 9 5§ AAAE F wEAr
9T a8Y gt wEY @ @t & FgAw wrew g
fF I&TT 77 a7 ¥ & fF N Q¥ 1@
& qmaT gt wid, afgd Ak mad
MfFETT & 37 PR JmeT #1 7 7%
AFT F FT G T4 AT G &, I
far ux  wefger waem A
T | FM F AT qAT AT A oY qE
T FwZr & | ¥ 75 3q g a8 saar
f& @or S ar 9% fet qrge W
FH F1 T FT 757 | AfFT g "7
M I9F g7 goAA @0 90 afwe
AT &Y Al g3FT Frawg § e
IAA TAE | T OF 7 AW AL
TG FT FICFAT Tgr Far A7 72T §
. qifEErT &) A gTFa W@y al
wad o g 5 F1 weafEr wegfad
T SARHAT TET T FHAT | TIH A AN
BATARM & AT R E guF) I @
FLAT ] AT T & fod < g
AR gAY §TETT 9T A @
o a7 F 20 1 FEar @ e
3gFY ag farderdr oY fx ag 24 fF o
garR ®a aifeera § e am § 3T
JATYT A AT |

o & war oY F fAagA wAr
wigar g 5 arefafar & o srada
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[ = qo Mo FAT ]

g5 o7 SuH oF IT A e 7 QY
4 fF eys F A N g 9T
feear s€ ar afed ggi wET 9T M
feéfafado #1 #1§ e 78 feq
Sram | fwT g ety ¥ fevw a¥
ATz § wifeerd & g wrg w1
T m g A wa g fE
WR @ T FHIAAT # TE
g arew fad s s & gt
qT AT 7R &1 WL ST TG W
afay N fa=r qrefafemr & foan
T 9T IR FH FVAT AT W
aHY F1€ 37 1T WY fewm w0 Afeq
f& 5@ & 2aTQ) |IFT? WYEAAHT T
eI 70 § 9Oq &) srwed w9 )

FET A F1 Gl T, AR ITH
A GTEE 7 @AY g), A IAT WRW
WETT T A0 IS g7 7, F gogay
g fF 37 &gl 7 fog g & =l 7
wE TgETAT WfEd gr FEr A @)
91 TET & | SHET FRO T2 A & o wAY
WERY FTT FIAT AG WmEd | AfFA
THHT FTTT WA &g 2 fF Ig @A
HAE I F MY 77 W@ § W% ag
g famre R fr o 39 A& fear
ST 7HAT | g7 Y A fAaRT e fe e
HIq1 ) TF T F gL FT 0¥ HEH
oIFT R |

Q% TR waEq © WTTA 2ET 7

st @o HWYo wAWt : F Twr At
21 FfFT W £ T F AT o g
g T =AM

1 g fadT & fF g7 day 5
FIF AT FT OF IATUT AFC W |
xa fog adl ITEY maaTr £ A7,
ST 37 i ) s ey & for
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I T mfeen § T2 foe v oA
g, N afed o wad W e S
;i F) T § ST w7 oaw §,
ITE) L X F g wAFT ) JTEm
f& 7 Faw wdr qgigy, afew I=av &
FaTER WY WY T W FE G
7 fay qvr fraga & fF aea & agel
F TF HET IT AN /Y AT @A F
far mwt wrg

A A0 7T AIRA 3T AN ¥
frafafezwa #1 & | ¥ fragw & &
A H a7 oy daw fag &
ITF BT F7 3T TR AT B gEL
0% & Fgam g | K @wr ot ) qurd
g fom %8 & 3%W 9% 99 A
21 A o fapash § wresaw oo @
AT Y T 3T g 3 I A
2
1549 hrs,

[MR. SPEAKER in the Chair)
Y WET W ®EAT . T T

st @o WYo TAWE : T, FAT,
¥ g fod Fe1 o oaaw aF wom &
e ¥ IWH Y ¥

M FO FEA g fF gW 37 ga=m
) foHT gy F0% & Twar g

Fma & wem way o ¥ wEy R
FEC A H A A Ay A{ AT | IA
w2 qiF, € I g9 g of@nr &y
& ¥, wew darv g, wer sdw A
afea qdma & e wat N Awgfear &
FATX TEgh A vF WA Y TEY 51 e,
g fodt & fodqd A ¥ gwa e
2y 9% 9z {92 a7 WF aw @Er
o # q w17 | 79 ¥t v fegwa
qu g wfegd | ms W drd oA
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AW FT AT 3@ TG FT AT AL
@ 7w e faeeaT {1 ar
T TT F AT AL FT WA 7
wrET Ft W frmr o owdE § A
fra@reas 1 st oo § A faww
ST /I § | @ U BiE, B IAm
Ty AT ogEFT & | oW AT F e
#7an g f3 g ot W wny & va
¥ w7 FB TAT A7, IT %) W@ W I
T 38 99 7 T faw wxd &
gafag & agar fa dwe €1 FT
& g e fa ww 3w § woAr
qre o7 F¥ | wifgT ag ga oEr v
g fom &1 fo gum & zevee F9ame
g A% A1 WY EW ¥ 3A &1 TAIEA ¢
afF 7 a7 A ¥ wr g & sufEn
T 9% f& ga &0 sw F age
ST AW, HVT G W TG AT HT
| FNT § G I AT A 0hqr
foar mar a1 & awaA g B 9w W 9w
F1 9T ZY gr | S qA oA
gEqral W4T ad IR § oW W E
T FIT TR AG1 3, A 5 T &,
o &, frard § AR 37 & gEw
FR FM I AW gAgT AT TA-
faraw wife & |+ 39 S @1 SO F
fafsrw gadi & =i @ qaeT 0 0
gl A T F F@E § qqAT 9
W BiZ B2 FI@W A @ §, IT AT
T AW W faw wwr & AR
¥ quaar g 5 37 & adt T
FHMAT 5T qFAT § |

I qAT F1 g 4 ¥ fq7 7%
31 gRlFaFEr ARdl w1 @@ ¥ fag
g FG 51 g § fF gH g 9%
N &7 § 1 39 F o Aay Ty fAqaT
ug 2 f& Jwraer fedg w2 W s s
Yo FTE TWAr wer g 1 g A% K
WHAIT § 37 999 T A 4 A
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T SR A0} @, A A o
e F g F A A &
AT SAE # GfReis # faar wm
A w7 qaE B g T gw A
# SraT 7

wET AT A UF FEE FoIT
% agr qr fa B oAW1 A W T &
wr 77 fuRgwiyens faur a1 717
zg ¥ foqu 32 a1y o ¢ 1 sEfEg
g W Yo IT 44 FIE AT 3N qE
¥ 417 Y gg &7 femedfyonT g
T3, agav ag g fr 3w F1 oEition
faay s12 1 W TEE X1 g RSy
feemr ¥ & 53 qewrfaal 1 @A &
fao =angr 1@ | F€ ERIT ANME
feda wz w2 A1 qfw & =0
F fma a1 | WE qg FHIT TWT
qeaTdt wregt w1 ofdEnA §F a9 @
A, IqF TEHG ET AT IG FT AWAA
fedwr ®T 1 Lo ®IMIT IT FHTATICT
T{e dw & gaw & fag e
wnfgd | & awwar g fa g weT 7w
W wEe GF W g o 7@ fr 7
§qT 39 F qAalg # 7 99 1

TF qATH FHIC WA A AT L
HIAAT ®a¥ A qgr g "y feenan
qr f% ag 7 97 fe@r @ 9r, IR
g &M ¥ qewiiagt # g1 Aifw Fme
Gawgrd, SACRW K AR g G A
gEL gAY g W oad gu &, I &
A T TFE A FW T WD
FC 1 ag wwern fande @ fa
g A1 UL WG g ar A g6 & faqme
FTA AR g ft ww mma wow & fr
gL qeaTdt Wregi F1 A A fe@y v
g7, ot &1 Yoo, faT v ‘[ooo,f}.‘ﬁﬂ’
FT Y000, AT I H 000 { TAAT
feeft &1 4l faar mar ar a1 3@ A
37 & FTH XS W &7 &1 I wifgw
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[ 7 we e Fwlt ]
AT FIFAIR FT co FUE THT WXL
oYE T gFAr &, ArE s R M
T HFT A WY FH g8 WA QUE
ST A WA & Ay §, & gAwa g
fF a2 F SART A qo—q4 FUE
EWTT I7 A1 T WG ST e | W
qHaT # qafs @ AT F AW
9% 7 & A TR ] FH qg A a1 I93
few 7 faar o 1 7€ @ AT
g o § W {5 g waaw
3T 77 e 78 2 7| g 5w
fr § gaedl & a9 = @1 # faam
FG |

wEIzH  FifwAE A1 adr g &
37 w1 LAACET AT Amfgr o aAg
A A gAY FAA qeviagt v F
AR & fAgza F<ar qed § fF oag
g 3 s Jifed =i oA A
FT R F< faan s =nfgw
g aF fgaraag = 9% seputer
FTEAA 9§ faqg A vt #ga &1
qIFT IqrE 7 | qgT FArTARg =26
TR FEFQey 98 T ¥ A fora fx
a4 A F I § FT 94T I 9,
I A 1 A9 A TG & ge fmr w2
W IR g g qwn fear g ar
A ITN G g A wT foag & wa
HEREA A1 q9E A | BR SR a9
FfF T § =Y 7 AR fawx 5 gra
AN F 7 & FAA AT FIJ § IAHL
MY TgT & & ger feur ag Avqw
=a7 &) fFI | 7 " | fw g
qramy, aga AT e s gaw & fog
ferget@ & of QEERW T FIE
q1d W UL 3 gAY AW F gAY
Wz W A T

qifeeara w9 agi fgg geadeas!
N @ TE@ ¥ EOET & I
sMazEt # FEw F% AN A@T X
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WAT 3 qT AT GAT & | AT HTEAT-
v f &Xft mfeem & @ < &
AT 37 F wa f @i oF FEd D
W QY W § W a7 7 & e wega-
S F faA® A F AMEE ¥
fgaT® T wRET AW w®r Y oy
q=e, feg, wemm Q9 37 <@
2| FEAWE & faAE a7t 0% Aqad
MRIAT AR T AT T & I9 A
A® § AFAT AT fRATr @A ¥ faAw
wAT T T U F AR 9T 9737
fedra A @3 #1 a1 7 & A7 gafan
gl ¥ T ATIE F MY Wi gy
W FT A7 73 & 1 95 W IF a9
TAAT ALY AT ZAT & ) FET AY 3
@ w2 fa owg A0 faamr aw,
gIfan o fdfadmm weT wew
FX fea w7 | fRfswinT &1 a9 Qe
gr3famr & gowr 7 faar s | ¥ @y
T FEar AY fr g A wEy § fr
Iq 7 qAY IS ¥ 2 &Y 3% q2T TS
g f& 87 oF dofa F § qgT Iqwer
FIT F & 1 TH qATA FTIH AG J
s fFar I FifF 98 Wa<T I
T A% AT 7Z FTHATE F A1 A QA

73 # Y AgRT F AT 6 AR
ATATT TEAT ATEA | TG TATA Hlo
Yo oo o FT & 1 o dro Tgo
o ¥ g F AHAT HAT FAWT FqF
% feaw N w1 g T & | IE
fag % g7 1 v I ARATE ) K
o o Eﬁo o  TFT zlfa'q‘:{
1 gl § | ¥ IF F [@rg T,
T FT Qg & | wA q@ AT g
& o0 @w g & A it g o A0
T gw g § | g & ag wEAr
IR E fF H A @ W o
w1 g g, A1 gL Ho o Tao
o § awr w Rafrmiz F am
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£ 9% Tfd a1 & § ) ag it aw
ga&T faar 780 &1 g 1 feragee
o% F77 MF Do fo TaTo o
TFAGE W% I doger fedrgs F;
g o 88 g A § sy @rwr
Qi odr wd s 1

W atE Ty @ AN e
R & §, % dNT IRAEARE
& § IAFT q@ &7 e | ST A
®FaR ¥ o fenic & § ww w6 §
fo I ot ¥ & famr s
IEd qX ¥ ox $ A TR
af i & 9w g fr g9 $TT0%-
JuT TR F W4 4g qww A9
T |

Y TOF ¥ TIHFT T a7 qAT
& & ot aded 7 TaAde S99 A
@ & faw @ a1 | 5y I anE
R o Fod F e S9 & WRAl
A qF wo Al o & agt
‘¥ Fw omfz &1 Y@y w oA ) &Y
TG 9 FIOSAET 3T FIW 2@, IF-
awEfeT T T F@r W R Twm H
{W o 7F IF g A TG FT G
gt gf | w9 39 T § oF AT faes
aedr g & AW ExfAaw s §
AfeT oF w19 &7 & e ) § 0g
¥E wwar g fr &4 7o Q¥ ann T
FH I U X@r Afw feves FTON
¥ g T1fgd ¥ AfaT 97 a1 w0 IF
A faee a@m &% T AT R AT
qiwa § JdT fexes v F @

T & | 78 ot &t 99 § fF OF de-
mmwgfg.wam
wtgas § dnfad &1 § 9 s
XA & g a7 aww I & AfF ag
ARTNOTHUT aHET aq  qF 45 @
wifaT ged T o WY fat ?
% ae TEae dw & aww fol-
111 (Ai) LS.D.—3.
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deew F1 Fq F 9 TF AT AR
fa & o7 ¥ qg @E § WX ST AN
F1 o€ fore AR T & ML 9]
IMAR T @ ST &0

Wt "R . AAAIT e W
Y FHS § W R

&t qo HYo FAWAT :
€ fame wR =g
O fig ¥ maige S &
qenfodt & g & WX F FEA
gm0 ger fRE I @) e S
& wafoat & fau =g 0T &
fau arE s feenaT 95T 4r )
IF AT A ¥ F AT 91 fr frey
T X e Q¥ F@Eq TNy S
S mAve 99 & auafE &
fad 4 afed ooft aF a8 gor A )
gl 9% aWFd § Tadee 99 ¥
A & fAC @R FT TN A7 7
AT & 9 T A N 37 g 2 AfF
9 ¥ 37 45l feooit fes < 7 maddz
9 & s & fau §9 @ a7
say g1 fed 1 g Siwa & g fF
g 97 57 gufaw mase f7 § #m
FO@ F ag a8 maw ¥ 5 T2 §
wo¥ F@Ed ¥ 99 g | §f wgey
&1 7w & & fr frg a@ § e
7 ¥ Uq, feq ®1% T §, mee foawe
g 2, MIEEw TET § AT T4
Y wgEw & ug fogiw W faar &
Taie gy F) faae fF @ e
de At & uq, kT« T g
ITF AR s fk S me oA
fear s Tifeg @ &9 ¥ w9 TEH A
g Tl ¥ faw f72) Qw93 FEd wY
sEeqr Ay 3¢ WX A wifed o
QAT FTT QF agad wedt o ghit o
Iq & arx IS w g g )
TR THo Tio Y I ¥ 3 ¢& @19

aq ¥ @,
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[ ®o wlo Twil]
o g1 agt I H N ol W@
gaiwar, T g v -
HeQ fedom ¥ 7T AT, ge warew,
wag A9 F w9 WY FO a7l ¥ |
& T ¥ fo@m 1 W g i Traae)-
T % & fafrdy & g oot 3
o 99 ¥ gIsEiaeaT 39 F 9y Ay g,
/7 at w27 § 5 gemw @) o @
afFT 7T w70 } f¥ mg ganw @y
w1 F9) aAEd dar g Y g
@ AR oRfadsy s @ 2
& frazT #=m f& 39 A< F@r 91w
AT TG EE T F 1 BHIR T qa
WET WA W W 3w ),
qg TN agT FE g WA § 1 6}
e i f6 I e 7 ) Ay
frar £ AR A7 T it fga ard §
A F OFIT WTHIY TS § 3G U
feuara 73 @) % fema 78 1 awar £
wafas & #gm f& g7 a1 ® s ;vF
£ TTTAE T . A7 79 F 0F 70 a¥F
9, TAF 30 F 0 FTIT AT FY ATAIA
g T WA T g, v o 1 a7w
7z fa =g f oo Mo &Y qe1g
Yoo ¥TA HIZATY WY TATTE 3¢ &7F
A9, TTA T R fE wAMA
@fn dr #X fF g0 A qwed
a3 9T @A T §, T FEr 8
farral 1 g fear a7 WY T Al B
TAATIT FL &, 96! T ¥ Qe
¥ & qifaa hawn far o o

16 hrs.

wEt T e F1 S §, 9%
TR WA FAAY T A 9T §-
TR @A 19y WIAEfF
@ w0 FFERT F AT R G, Q¥
w3 F | H O BT §, IFT I
G F IAEW T T-®F AN §
ot aF g Far faser W T g
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mANT FA&t ot Y fafrgy foaady
wmar §, S DD § 1 W I
@ WY g At e 7 o g 4
& 97 ¥ Fgn e § 5 ag e o
IEY qOF ¥ 9F AT HwAy fafaedy &
a7 famt w0 @d & wifmw #3)

oS Aq F AHA AT Farer
uF Tt ffafaew &1 qavar &1 amat
W gH a9 Wy £ o
FT §NT & W7 f6T awa a7 mara g~
AT et e ¥ 9
frazT a=m fF g 7 a1 faRr
F, MfF sTaeIma A favaa @,
ag famrg #X ag w7 5 qar T @)
f& S qeTdl 4 wma 9 @ E, I
T I 3@ W F @G Ky HEdr
AT Ay |

Mr, Speaker: Hon. Members may
ncw move their cut motions rclating
to the Demands under the Ministry
of Works, Huusing and Rehabilitation
subject to their being otherwise admis-
sible.

Shri Dinen Bhattacharya:
move:

I beg to

“That the demand under the
head Expenditure on Displaced
Persons be reduced to Re. 1.”

[Policy of rehabilitating displaced
persons from East Bengal (27)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

[Failure to make arrangements for
resettlement of the refugees coming
to India from East Pakistan (28)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100"
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{Conditions in Mang Camp fin
Dandakaranya (29)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

(Failure to rehabilitate the refugees
of the “K” site plot at Prince Anwar
Shah Road, Tollygunje, Calcutta
(30)].

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

refugees

@3Nl

“That the demand under the
head Expenditure on Displaced
Persons be reduced by Rs. 100.”

{Failure to rehabilitate
squatting in muslim houses

{Need to probe as to the possibility of
resettling ¢ part of relugees from
East Pakistan in West Bengal (32)].

Shri S. M. Bansrjee 1 beg to move:

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[Failure to compute fully and tackle
the residuary problems of rehabili-
tation of refugees who have come
prior to January 1, 1964 since parti-
tion (63)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Inadequacy of arrangements for re-
ceiving and rehabilitating refugees
both old and new in Dandakaranya
(64)].

‘“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Inadequacy of rehabilitation measures
in Garo Hills (85)1].

“That the demand under the
bead Ministry of Works, Housing
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and Rehabilitation be reduced by
Rs. 100.”

|Need to regularisation ef
colonies (86)].

squatters’

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Need to pay compensation to refugees
for properties left behind in East
Pakistan  (67)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100™

.Need to provide alternative acccm=
modation to all refugees squatting
in houses belonging to Muslims and
Hindus and whose owners want those
houses back (68)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

(Conditions prevailing in Permanent
Liability camps of lone women and
children (69)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[Failure to develop the H. B. Coopera-
tive Scheme, Sodepur 24 Parginas
(70)1.

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

[Continuance of rule permitting age
relaxation for refugees in Gorers-
ment jobs (T1)].

“That the demand under tne
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”
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[Need to improve the condition of
refugees who came prior to Janu-
ary 1, 1964 in Tripura, Orissa, Assam
and the new proposals for rehubili-
tating those coming in latest influxr
to these areas (72)].

“That the demand under the
head Ministry of Works, Housing
and Rehabilitation be reduced by
Rs. 100.”

{Rehabilitation Industries Corporat:on
and the industrial schemes for which
loans were given to give empioy-
ment to refugees (73)].

Mr. Speaker: The cut motions are
also before the House.

ot Igw (ATAT) | Wemw WRA,
QeI qIFIT F TEGF TR
F FOr gEIR I T HeT qETH
QA B O WO 9 F) BT W
q@t gfFerT ¥ FEr AFAT H oA
@WTTIL AR A ad &9 ¥
oI NagIsg@RTAIE |
AT grar mIAT ST i Al A &
ng wfaal # N Miar g3 R,
37 ¥ WIT G F) qfFedT JTHTT
& A T gEn & T A wfeg | @
gie gz 91, AfeT g g waw
72, @ gark fag #1€ or 7§ @
& g7 & 5 agt 7 wev-gers gafuat
*Y wrae 2 ol § 1 F awa g fF
g feetl §1 &8 g areft gAY M€
L T A g wwA §

wgl aF wnfeal &1 wrad §,
A g N aafs R¥rRwH
o7 gAY ¥ w9y Fgr 3347 weonfagt
¥ T AT FAT F) FqTT 77 Fopeay
faoy & 1 & woordl ot SteP w §,
&gt T8T 38 @A gwend 47 QA §
W 37 fagrede I & sfcnfaat
¥ oY 3o wer a2 & wifeanfeaat # @
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T TH FY gaearg gar g § | gw A
F wreordT W= fF wew & 2@ § )
g ¥ 37 F T o foei, weta
T gMAR, 39, A AR
qIgElT § germ A §, 3 99 @8,
gaT, Hedy A Ad wraey  migaEy
far &

g afgr & st aw § 5
aifzifegi #1  &7 qEAOE g | o9
T qI AT qeT ISFTT H M,
ar sigarfeat # faaqr Aras fa
g€, Y gF mANT aIeq ¥ g AN
& | fear @ g3 & A7 37 g faay
Fa X Tg@EA N W P o
Qat gifagi & wid-arw ST
WA 421 gr, 37 & fu 7T mfzngr
faet # wornfal & a7 wed
IT At § wufag T FLA AT
qA@E § 1w I T FQ T A
qi= foraft % srmfadl ®1 & T FRA
MAM g T g B AR T =
gaTe WG g gWY AAW
# qEmg omdw W s T gfaal
¥ &g # g@r afi—m W
ofcrm o wee Al g, Wil
wifgardl wr faed € g & wwa
OF QT ST ¥ owWT FT A&
g g 1 faem wwa % oF st
& 39 s ¥ & o OF FuRTT A
forar @1, ECHFIT A J@IW FAH
iy, 1 98 ©q,000 TAA FT 4T |

wifzare) g Wi g3 # | 9T A
wrf W agwr gEar § 1 sieafagt
® WO T qA TG g §—
oF @ TANfAF T I T
g5y § T qUWEIfE @@ eT W
qEF1 933 & A W gt afar
qex agi q¥ &, @ & ot IT N T@er
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qiq &1 1 W mfgnfal Y qe¥
BN § SRAT FT MATEAAT § |

mrfadt & TwE FT I\ R
W TT 5§ W TN deRwed
¥ 1 =dw g NNl I #
71 i Ty § Wg AW §TRIT
57 9TH LWR § 7 W9 aF &
At ? g wred ¥ @ § YY T
uee g4+ wonfar & g &Y
2 Paage ¥ ziadr = F Tig 3%
QST EIW AN §, A AT A %E
19 & 7 g, gefeud ww @t §
®7 IB AT F FAT T &, WK,
WE CET F R WA R
T 99T AIWT NEY AT T TF 317
T EE el § Sedy thF adT MiEw )
WMT FoT LRHIT AT 057 3T &
= P A A T ivEaT g g
T R R EEIT A 5 A @MY
W LTRIT & T Wy & seEr
TXE HAT ETEIT A IT § G T
& Wfkg | FaAlw wAsT o7 F
FOETH § 1 WT AT F OWIAT
w€ maw am g g 78 vrel
oo fawd € AOowa ad
@ oof g &7 GRRT e T
g1 vt oo U Red o
WG gLy 1TATT & g T 47T §9Y
F g, o a9 TR 4 T aT F
TEW U &7 QI ARF AT WA FAT
sfeq ) o mfemfra L F rEIw
=& g T T wondl Y qrew
TE H oaw wam

& gma wear § & owew ¥
ERRAL SRR I AT SN (3 SR L Gl
T FiAw wud T A § 1 o
T oET wifT §, AT WA AT A%
Agt R ATIRIT @S g O
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g wEd g 1 I el & E w0
TAOT W T AT W G7aRE
& W T e A e wiwaie
Yot i s afro ) Faw?
W AT qqrAr gar § o R
qiw fqdi ¥ @ wwomd s w
FEET T, & ¥ el & 5O -
bt F fafgad fadt & wC @t
T AT E G g qreT & | gW
g g § a7 fem ¥ egw
FAFTAN T FarvaqfaF
A quE ATE-ael & @ gEl
mfendt wisen foegw ATE-agAt
TN R ACAE 519 fadft
&1 @ 75X | SfEA @ AAEw )
& T¥ swendt ¥ B oqg R
& TrEfal o oER A SR 6 4

FeFree § agaft T & wml
=IO FT FF T A wgEw R g
mAsIwy g afFs Fawar g aww
¥ T E el w0 @ wig
2i¥ § fr sikafal ¥ sadw &
nzT 2, ©F & & @A wmew § 5
deqen T OoaIH ARy A maEgl
& wmd asay & T @ aE
g & 13T g wRRET @1 fREET
g wnd wiwd @ § &A
SR & {1ew § WA IAET F wfE-
qfey’ &1 e a7 {Fegw aww wdt
3T €1

F 3 7 nf{7 wagwwfy
LEICE & JEE I R
deg T, iwwT A ¥ F 9 39
qF T g, U U F rWeT § T ewN
U AT T T ST R ET
T & wmicald wY SET ;T W
TR HE O aRE w5 g
§ @i a7 U s | § Ty
®EE F q.5w off @ fR P R

&
g
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[t 3%3]
g % g T oF qIfEw Aw
W | WF WER T OF (i
&m g, fom # & WY 91 O g F
war, ot AT fag, WY 4 gw Ao
T« g fedt ® AT R A ww a7
¥ 4T | I & ¢F qOX wifzarE
- 5 v Fre-a~A WR Afgerrat
& ¥ FT TAT AT WY AT | ETHTH
T OF-TF TF FFA IF TA-TE &7
UF FT 39 qifzam & 7R 90 o
@ 41 | 73 IAQ wEE & aw
WYX F=91 F1 qF U AT WK F@d
aTs dA1 Y HY w1 9FS gu o wie
g AN fargar IAe Y greT
®97  gw Fint X gAY qel "d w0
qIT IrIaT &1 Fgr 05 w51 AW g
¥r3aX T qg 9909 famr, ‘A 94
®T AT ? WA AR 1 AW AT
W F 7R faeem 7 fex g §
g FT 7 FrFW | A TR fAag &
39 &1 Fr OF a1 g7 anad &1 fv 2
g7 T 0@ & WS W gAT F
FAT T § R OF W H ¢ F
FOAA qrga W1 § W feedr & Wiy §,
gn qifeariie & WA € 1 A9 9@
sifed w9 gF ¥ 43 FT T Y I
T | FAAACE AK G, gH A IT A
7 $9 &1 wgdr wfsal # faar o
T71 oF Q1 "wizfagt w0 g fa ge
§1-ME F gra wirem-wteET 9w
qUHT | G &7 FA T SEAT F7 39
FHaIfET & a7 « fAQ, @ T=@ige
OF TAT AT F1E A AT A AL
gs gnir 1 g OF gferm & I g
iz o fz7 & aife mfgai £ ==
&1 GI3T T FGHA ¥ @I AT qF G
N yEEe § I AT AR HR® qT
wifgat @ ater @F | gL OF gfean ¥
X AIF FH FAT LEHFOT A
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mieat frd g feh | feat v
ag & fd, o1 fgama oo & qw
E 1 % A A faw g @ 3¢ ag
o &Y T 1 qan fear § 1 gwwwTw &
N W S e s
T N, IFT FE A S
g ]

vq & zwFw gwe fE &
I ¥y & ot greEe S ¥ ak # B
§Etr!rqg$’(m$‘tgﬂ1marga1§';
“The scheme will, tn all fils
manifestations, not only safeguard
the interests of the tribal popula-
tion but promote, in a positive man-
ner, their welfare, The States con-
cerned have Tribal Welfare Depart-
ments and their own programnes
for tribal welfare. It will be
necessary to co-ordinate these pro-
grammes with the activities of the
Dandckaranya Scheme. It is alsa
proposed to have on the staf of
the Dandakaranya Project, a Social
Anthropologist, to act as a high-
level adviser on tribal welfare”

T8 ot ;iR gEIT T F Qv §,
T TR A fawr g mfe-
FIfaat ¥ W= 1 GHAT ATET OF WY
w7t Tar v @) wwsr ey
ar f& o wrETEE (FT axd
aifs St wqwrT 9@ & feataat &v
o wfuwfal & gro g § ag T @Y
¥ | IWE T Goral § WX 9N
qq F AT A fAraar g oA
T & F TIAT AT S, T Y
T EOSTAT § | IRETH Y
&1 drar geag ag &, ST wedw
T & ST W A i s aw
foor & @ ¢ Tl g

REHAW W A R BRIGE
a:aﬁmﬂéwm,quoﬁg{ﬂ,
Iad wrifirs sfrerr dear sereege #
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WA 7T ZAT 41, I AR F TR
&1 gr ot A W wef e s v fw
Safiaa AT ww Mo §1 AR
B9 (EdiequT § W9 qg F eqlw
qrefagt ®, agr & wifzafadf M
Hm F 1 FOdEr F wE W R
W AT T g, q T F fin
& @ § 7L SET A} gt a e
A el & g ofe g @@ @
WS 9 # ! S il
& TET 9 | T Tgi T EFfPe
qQIFIT N F e A gan, w9«
A S & oW givgw [ OF
farq Exraer e g0 @A, v T
g grm fF Iee & o agi 91 F g4
FHET AT T QAT A/ E, ITHT
e e &1 1 W SRR #
xNFT TETIAT I[W A T@ AR
WA AT AT FI & fF S=w &
qurd &Y a7 g wifgerr wfge
FIXT | T TRAAT 9 &% ¥ AqG@
B GF Z(A KT FTRA T7T 7097 § 1
Ty v MR Y i fafaedy &1 foar
g AT gy T2 & 5 getan fafaed
§ 7od AR 4 g3 FqifF & g1 ar fr
qui w4, 4 grafat fafaed o d=w
1 g v a1 7 faw | 5@ Ad
WY en S Tifgd Ak ag F
it # sfafag F@ F F@ § O
AT T gy 1 oI F
afgrifeat s1 9t spagre §, ITf S
wyigfa &, 391 agE ¥ fag @@
F&d § o ugt 77 wEIIEaE #}
fagfea g1 ot agr & Wi & wag A
3qY g7 wIAT T % (F few T ¥
T FH S QR F18 T &1 1 7 wE-
ardr § 3w o e Ad A4, 7
O §4ET qE & mow fAg 1 S
@A T AL A AT @Y § IV Aw®
TG qx gfaa o oagt Y o
AQRT &, 3TN T TR FrE 3P W
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g Wt Z@a § a1 v g 9 § WK
I FE AT SN WA GV A
gfere £ & o1 FT Fq@ W F XA
2 fF 9wy @ aog & waw femr &0
aifarr #ET AWET & 1 v Wnr gt
o &, § T g <@ | wg a
aeGT TATHT & |

g ava oy ¢ 5 s @ faam
fifsd T g fiw @ T 2w
EHFT A svow 19§ a7 gd @, 9w
®1 "9 g FAfT |

oY #7 ICE & gH FEaw qriaie
et N AT E I T TN
g & 9g § W FT T AIEA
g | WY qATT A FAA A FAT § AR
ST % e HEL 6T ZT g1 JeAY
W T A1 HE H WA T qIE A
@A @ FX AL W JEAT § |
S FT F1 ATAT § I TIT FAGL §
fF s 1 SUA dig IR gEaT g, &
£Y 99 F1 g, & A 39 F WA §
qiz gTATE | I AV & agi .fr
§ W& eI & o & digr A
a7 g7 el w1 A g ) R ag gw
Al TEE B T 77 gl §, T
1 gh o7 @ wfgy 1 W@ oErew @
fora ot WA geew § 9 N W
I & aE ene [ afgd 1wy
faqy o aiew 7RI §, § 99 d€
AIT IFHA T W § | 7 IT AW
gade 5y @ dr gw gdam T W
g3 § A g qvad & mae fed
agg Y Fr§ o et o w1 @i
FET GF T T T, q€ 9T § |
oI qqU HIT 995 T F I
Fed § o wETEl o oF gt
W A E, IR TF qEL AT
T gArg gt T 1 gie #
qq g§ war ¥ 7T | 7 A fafmat
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W owd § o S ofr @Y ot &
e di @ gl | QT AT A g T
R enA G Tifgd, ef@ax ;g Wt
BT & AT HET WET WY eMA § |
G qIC TG A, TF G4 F7 97 §
g T § 1 o w WA g #
GT { qi d MR & a7 § o faemt
¥ e w57 W¥ § | W& AQ 99
W & 370 97 §T WiEHT & a5
T &0 AT A qF 0 Sw g, AFA
¥ F@ET W oEA Tt $% o WSt
e W ag W amd 3 g4 ar
&1 ErT X G g BN SIaT
qifed | WF & WY g Fal & F
fowr @A w3 § o wifg
®1 | 3 9 % § 7@ w7 = g

qifed |

q# 9 ¥ oy fom @ & fey &
W9 F J9TR aT g & §T W AT
oy AT § | g AT SERT TR
& Wi AR W § 1oy dge A fe
atg v 1 F smwm an g o sw
F qF 0% EF U fapan ok &
wrd=r v T g fe fem ewer g8
fraq o wiag aer a
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ot ¥y =T AW WITW FET
Frmefie Fafiawr g KA dr
e a e fadn AT faaa o Ay
G g

=t wqz Ty (Afrmren) gy
I qd @ !

st ¥gT =T @A77 I T AT
@wr o« Ak L L L,

wea . gEm R e zfaar
Y g o FaW AT dr ¥
gy frtedt A1 owT § AR I @
g £ oar g 9T
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ot JgT vy o #R ag foaT @
fa & 6% FT20TE F G aw sl
fagt s | qw% e v fre g fw
S B AT T@AT § 33X ¢ 1 5qT
RGN 0 IF F w0 TG ama fF
JT 9 &7 A Feaq |

Shrimati Jyotsna Chanda (Cachav):
Mr. Speaker, Sir, I rise to supvort the
Demands for Grants of the Ministry
of Works, Housing and Rehabilitation,
1 shall try to confine mysclf on!y to
rehabilitation for I feel at this junc-
ture rehabilitation of the refugccs who
are pouring in from January last has
become a national problem Mcra-
over, rehabilitation of the displaced
persons from East Pakistan whe have
come early has not been successfuliy
completed.

1t has been stated on pape 62 of the
Report of this Ministry that except
residuary prob'ems in West Bengzal,
the rehabi itation of displaced parsons
in Assam, Tripura, Bihar, Orissa ancd
Uttar Pradesh has been practicaliy
completed. I have no persunal know-
ledge of other States but, so far as
Assam is concerned, 1 would Lke to
draw the attention of the House to tne
fact that the rehabilitation of dizplac-
ed persons, at least in Cachar distrct
of Assam, has not been completed;
rather, it 1s a fai'ure. Rehabilitatu v
benefits were totally stopped from
1958 after a decision wa; taken in the
conference in Darjeeling in November
1957. Some of the displaced persons
were taken in the category of ITA
Scheme in Cachar to be settled in the
tea garden areas with cultivable land,
but most of them were not proviled
with any cultivable land—ther are
sti'l strugging with life snd deatk
This scheme has tota’lv f1mled: nro
other 25 istance was given to them
to rehabilitate them. I ‘emember
correct'y. on my request Government
ag-eed to set up an enquirv committee
to find out the reasnns for 1ts failure
1 do not know how far this ~ommittee
has acted. T would be glad if the hon.
Minister will give us some light
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regarding the findings of the Come-
mittee. I

[ IS

Financial as;istance has been sanc-
tioned to the tubercular patients and
their fami ies by the Centra! Guvern-
ment and money is to be distributed
thiough the State Government ol
Assam. But with regret I have to
inform the House that these T.B.
patient; of the Cachar district do not
receive mo.aey monthly to continue
their treatment. Sometimes tney get
it by the eng of the financial year.
Does this heip them anyway eitner to
cure them or to save them from star-
vation? The other day, the hon. Min-
ister of Heaith has stated in this
House that more attention is paid for
the continuity of treatment of the
T.B. patients. But, in the case of
displaced T.B. patients in Cachar the
continuity of treatment could not be
followed; rather, they are driven to-
wards death and they contaminate the
disease to others.

We hzve been told when the Recha-
bilitation Department was c.osed down
that the normal departments of the
State Government will take over
charge of the commitments of the
displaced per ons. The T.B. patients
of Cachar, when approach the Assam
Government they are informed that
the Cent a Health Ministry do not
release money in time for distribution
to them. When the Central Govern -
ment is approached, it says th2t the
A sam Gove-nment does not forward
the chemes in time. 1 do net know
who is at fault butl feel the sufferings
of the un’ortunat victims of T.B. and
their families. 1 request that some
ways and m2ans may be found to get
over such difficu'lies of red tapism
and committed monev -hou'd reach
their hande< in time to keep contnuitv
of T.B treatment and save them fromn
starvatinn.

1 wou'd like to draw the attention
of the Hon-a in connectinn with ano-
ther scheme, je the Centra’ Tractor
Organisatinn scheme which was taken
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up by the Central MiniStry of Rehabi~
litation in my district of Cachar for
reclamation of land for the refugees.
After wasting a few lakh; of rupees,
the scheme was abandoned; no land
was reclaimed or distributed among
those displaced persons. The fate of
these persons i; worse, and I have not
witnessed such a scene elsewhere. I
do not know on account of whose fault
such a colossal waste vf public meney
wag incurred and whether anybedy
was held responsible for its failure.
1 would humbly submit that the Gov=-
ernment should enquire and fix res-
ponsibility for sucn wastage of money.

for Grants

Regarding the stipends awarded to-/
the school and col'ege students, they -
have been tota'ly stopped. I feel that -
at least those students who are the -
liability of the Government, being ia'.
the Destitute Home in Silchar, should™
be given financial assistance to prose=
cute their studies till they are reha--
bi itated: otherwise, they will grow as
unsocial elements, which is a great:
los; to the country.

16.22 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

Now I wou'd like to deal with the
present influx of refugees. I am glad
that the Government have relaxed
some of the rules. I would like to
d.aw the attention of the Government
to the fact that some boys are comirg:
to Assam without migration certi-
ficates and they are facing difficulties
in admis ion to srhoo!s and co'leges.
Un’ess there is some directive from
the Centre to the Assam Government
to admit them in schools and col'eges
after proper examinction and test. I
am afraid these boys will be compelled
te give up studies

We find from the report that upto
?29th March 1964 in West Boengal 1
1~h, in Tripura 20000 in Garn Hil'e
75010 and in other dist-irtz of Assam
5100 refusees have already arrived
and the influx stil' continues unaaten.
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The refugeey are taken away directly
;hom West Bengal to Mana camp near
Rmpur More than 70,000 migrants
».re in the camps in Garo Hills More
ibm 2,000 labourers from tea planta-
tion area in East Pakistan have arriv-
¢d in Cachar. Some middle class
familles have also arrived in Cachar.

I am glad to find that all other
Gtates have agreed to settle these
unortuuate migrants in their respec-
tive States. Relief arrangements have
been made by the Government as well
as by the private agencies—such as,
Ramakrishna Mission, Bharat Seva-
sram Sangha, Shri Sarada Sangha, etc.

The other day 1l saw in the news-
papers that the hon, Minister of Indus-
tries of Assam had discussed with the
Central Government about the reha-
bilitation schemes of the plain tribals
who have taken refuge in Assam. But
I do not find any scheme being dis-
cussed for the rehabilitation of the
labourers who have come across to
Cachar. Tea is the only industry in
Cachar and it is not in a flourishing

condition. A few thousands of labour

are already unemployed as retrenched
labour in the district of Cachar. It
seems that road construction works
will be taken up in the District of
Garop Hills for the rehabilitation of the
migrant plain Tribals. It is a good
suggestion but one has to consider
that rainy scason breaks early in
Assam, even in the April. I fear road
construction work may be hampered
particularly in the Hill areas.

1 would humbly submit to the
Government for their consideration the
establishing of small-scale industries
fn Cachar to give employment to
those labourers and middle-class peo-
ple who have migrated to Cachar,
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Natural résources, like, cane, bamboo
are in abundance in Cachar. Frults.
like, oranges and pineapples are
available which can be canned and
preserved. There is a small fruit pre-
servation factory at Silchar which can
be expanded and developed to give
employment to those migrants.

I would like to make another pro-
posal for the consideration of the
Government. The railway track which
runs through the Naga area has
thick jungles on both sides of the
railway line and it is frequently raid-
ed by the Naga hostiles because of
which trains cannot run at night
through those areas, This jungle
should be cleared, two miles on both
sides, by the migrants who will have
employment and they should be re-
habilitated there. Land should be
provided for cultivation which will
yield more produce and would totally
stop the raids by the Naga hostiles.

I would request the Government to
consider about the compensalion of
these refugees from East Pakistan.

Before I conclude, I being a mother,
appeal to the Government through
you that at the coming conference bet-
ween the Home Ministers of Pakistan
and India a point should be made that
women who are abducted and mole-
sted by the Pakistanis should be re-
scued immediately.

Shri ‘Basappa: Mr. Deputy-Speaker,
Sir, having seen the intense feelings
of Members of Parliament, particular-
ly from Bengal, I would like to say
that it is high time that the hon.
Minister should take note of these
feelings and tears that have been shed
on the floor of this House and gsee
that something concrete is done for
solving this big problem. The magni-
tude of the problem is increasing in
a big way. Not only two lakhs of
people are coming here but, as was
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presupposed or predicted by some hon,

Members here, it may go even up to
million and I do not know, as the
feeling pxhibited by Shri Guha indi-
ted it this continues, even 90 mil-
on may find shelter.

Shri Melir Chand Khanna: ¢
million.

_Shri Basappa: Even that figure is
shocking.

How could this problem be solved?
Apart from the magnitude of this pro-
blem, the horrorg and atrocities that
have been committed makes the
problem still worse, Therefore the
conscience of the world has to be
aroused, Is it necessary to arouse the
conscience of the world? What is
the world's conscience doing when
things are happening like that? It
is high time that the big and great
countries of the world should take
nate of it.

In December last the new Presi-
dent of America, while speaking, said
that they have still belief in the
rights of man; the death of Kennedy
will not stop the object of ‘America
to carry conviction to the world that
they will protect the rights of man
whercever they may be. If this is
true then it is high time that they
shoud look towards this part of the
country and see what is happening.
They should see that they do not
succumb to the trick played by Pakis-
tan, but, on the other hand, they
should reverse their policy and stand
by the thing for which they stand.
Not only the Members from Bengal
but the Members from all parts of
India are alive to this problem and,
thercfore, the various States are
coming forward, including Mysore,
and they are prepared to help these
brethren when they come and to see
that they are properly rehabilitated.
When we are tackling this big pro-
blem, we should not be overwhelmed
by the staggering nature of it but we
must exhibit some sort of g courage
and on this lies the greatness of this
country. I would not like to em-
Phasize all these aspects though I
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come from that part of the country
but still all our feelings are with
them. It ig upto all of us to take
measures, when that Conference of
Home Ministers takes place here, to
emphasize on them that these things
must be put an end to. I do not know
how our Government will be able to
put forward their case, though righte-
ous before them, and whether it will
be possible for them to convince peo-
ple who are not to be convinced at all,

Now, coming to the Ministry's De-
mands, I would like to take the House
from that part to the other relevant
matters of the Ministry also. This
Ministry has to deal with two mighty
problems that have come after the
Independence, that is, the problem of
housing and rehabilitation of minori-
ties. The Master Plans for the vari-
ous cities and the rural housing
schemes cost us very much and the
way in which we are going I do not
know when we are going to solve
this problem. There is the shortage
of houses everywhere, The primary
needs of the pcople have not been
met even in these Three Plans. Only
Rs. 86 crores have been spent out of
Rs. 182 crores meant for the Third
Plan upto this time. That means
there is going to be a shortfall. Even
in the Mid-Term Appraisal, they
have come to the conclusion that a
comprehensive and systematic ap-
proachr will have to be made in this
direction. Even the National Deve-
lopment Council has stated that un-
satisfactory living conditions must
receive special consideration. The
helpless Minister looking to the
States says that the encourage-
ment from the States is most dis-
appomtmg He said that the other
day in answer to one of the questions.
Low priorities have been given by the
States taking emergency into consi-
deration and some of the amounts
have been diverted to some other
things so much so that the amount
set apart for the housing schemes has
not been spent and the conditions of
housing—these are the primary neceds
of the rural folk of the country—re-
main where they are, Of course, the
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L. I. C. is caming forward with some
loans and other things. All advantiage
should be taken from that, It is a
good feature that there are hous'ng
cooperatives coming up here and
there but they must be in larger
numbers, So far ag the low income
housing scheme ig concerned, the
progress is very very small and even
the rural housing schemes and the
plantation labour schemes are most
unsatisfactory. In these circums:.ances
it is high time that this Ministry
should give greater attention to the
problem of housing which is the most
primary need of the people.

In regard to some of the points
mentioned by the Twenty-fourth Re-
port of the Public Accounts Commi-
ttee, of course, the scope of mis-
management is very great in this
Rehabilitation work. Therefore,
greater care should be taken. While
we spend huge amounts on these
people, we must also remember that
the amount is a very precious one,
and, therefore, we should take great
care to see that it is spent well.

It has been reported in the 24th
report of the Public Accounts Commi-
ttee that the scheme to rehabilitate
660 refugee families in the Kotah re-
gion has been found to be a failure.
The Ministry themselves hrad admitted

that it was a bad scheme, and they
had abandoned that. Besides, because
a proper evaluation wag not made,

Government were put to a loss of
Rs. 16 lakhs or so, That is what s
reported here in this report. The
charge was dropped in the case of
the officer concerned, while another
officer wag allowed to resign without
any explanation being asked from 4“im
why he caused all th's loss, Even
because of injudicious purchases, they
were put to a loss. A number of
such things have been stated in this
report. I think that Government
should take care to see that all these

thingg are correctea.

Just at the time when the hon.
Minister has thought that the re-
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habilitation is complete, and when it
has been stated snce 1958 that no
more migrants will be given any
benefits, we find that this new influx
hag come in 1964. It has been stated
that the work on the residuary pro-
blem would come to about Rs. 22
crores. When that programme 1s on
hand, we find that another big influx
has come now. This has been regard-
ed by every section of the Hous: as
a national problem, and, therefore,
something more will have to be done.

The tempo of the Dandakaranya
project should be stepped up. Tt
has been stated that 10,000 familles
are to be accommodated there. I
would submit that not merely relief
should be given to them, but reset-
tlement also has to take place. In
these circumstances, the insinuation
made by Pakistan is that we are
trying to invite them here, That 1s
something to which we should strong-
ly object. The hon. M nis.er without
Portfolio, Shri Lal Bahadur Shastri
gave a fitting reply to this yesterdav
and stated that it wag not because of
any inviation that they were coming
here but because of the inhuman
treatment that was meted out to them
in Pakistan; when ther life was in-
secure, when ther property was in-
secure and whepn their honour was
insecure, what else could they do
except to migraie? If some good
treatment is given to them when
they come here, even that is mistaken
and misunderstood or rather not
misunderstood but they deliberately
say that we are trying to invite them.
I would submit that when the Home
Ministers of the two countres .neet,
these things should be pointed out
to them very clearly, and a fi-m policv
decision will have to be taken in this
regard, so that the problem of mino- .
rities or the communal problem will
be put an end to.

I think that the decis’'on that has
been taken about release of Seikh
Abdullah will go a long way in
patching up the communal troubles
and also in bringing about greater in-
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tegration of Kashmir with India hy
which s solid foundation will be laid
for solving .he problem of minorities.

This problem will have to be solved.
“The people of the world must look at
‘this problem not merely as a problem
relating to lndia but as a world pro-
‘blem. Who is right and who is wrong
must be clearly made known. The
publicity hag to be strengthened. This
problem must be overcome by all
these measures.

Mr. Deputy-Speaker: Shri Kamath.

Shri Mohan Swarup (Pilibhit):
“There is no quorum in the House.

IR afzuaE om (I9)
I Wiy, § wEL@ A& AT
gAT & grawT T i g FFoavw
far & amadr #1 faer 97 g1 § )
agr wid; FFr § 7T agT Saes g
& | T ST W gAY wET S FT
i faaT qmr qr 1 3t qx AT T
g AT A 1 g g  aw gf
FTIF AAT AT § | TS G WG TR G
w9 T gATT Wt s w X § 1
"I A SAE W AW & a9 T g
woorlaat & wiey | § e § agr
@ 9% § |

Mr. Deputy-Speaker: The bell is
‘being rung—Now there ig quorum.

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, in the presiding
deity of the Ministry of  Works,
Housing and Rehabil tation, we have,
by one of those happy quirks of fate,
a man who, in pre-partition India in
the North-West Frontier Province
worked his way up from humble be-
ginnings, rose to eminence, and sub-
sequently came to Delhi as one of the
unfortunate victimg of partition, a
‘refugee, a high class refugee though,
but again, I am glad to say, climbed
up and up; and I am glad to find that
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he has been completely rehabiiitated,
haviag become a Minister who has
so far, however, just missed Cabinet
rank. He tops the list today of
Ministers of State, I know that he
hopes to attain, and is confident of
attaining, Cabinet status ere long, as
hre securely enjoys the confidence of
the Prime Minister.

With such background, it is not
unnatural, nay, it is inevitable, that
he often appears to sympathise with
the houseless, homeless millions of
our vast poverty-stricken land, though
sometimes his uncharitable critics
mistake those sympathetic effusions
as crocodile tears. It is, however, not
the fault entirely for his critics either,
because I have heard that in his more
expans ve moods he is known to Le
fond of, nay proud of, saying:

“F qaTT g | F FArSraI g, v A

The Minister lookg after, is in charge
of, one of the three primary needs of
man, that is housing, We say in Hindi
roti, kothi aur dhoti. Out of this roti,
kothi and dhoti, he is in charge of the
kothi business.

Last year, replying to the debate in
this House in the Budget session
during the course of the Ministry's
Demands, he said:

“Attention hag been paid to food
and clothing, but the same atten-
tion has not been paid to housing.”

How true, and what a realisation did
dawn upon him last year! And 1
am gure he will agree with me when
I say that even today the problem
stares starkly in the face of Govern-
ment, that attention today perhaps is
paid to food and clothing, but not as
much atteation to housing, not sys-
tematic, planned attention to housing.
There is what I may call planmed
planlessness go far as housing is con=-
cerned.

Works and housing—you can put
them more or less together; they are

building and unbuilding, destroying
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and constructing. All these activities
go together—to' demolish quite a few
things and erect some thingg on those
sites or elsewhere, As has been
rightly said by Bernard Shaw, else,
you cannot build truly unless you

destroy. That, I suppose, is the
cue which the hon. Minister has
taken. Unless you destrov, you can-

not build effectively or beautifully.

1 am reminded in this connection,
before I pass on to other matters, of
the Constitution House, which  has
now passed into history, which was
demolished last year, You, Sir, are
also smiling. I think you are appre-
ciat'ng the matter, because you were
also concerned; as the Chairman of
the House Committee, it must have
come before you, It has alrevdy pass-
ed into history, but when I met the
Prime Minister last year.

Shri Panumanthaiya
City):

(Bangalore
It will take a new shapc.

Shri Hari Vishnu Kamath: It will
not be there, something else will be
there.

When I met the Prime Minister last
year, he was good enough to agree.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The hon. Member became a refugee!

Shri Hari Vishnu Kamath:
refugee even now.

I am a

The Prime Minister was good enough
to suggest that on that site where the
Constitution House stood, a plaque
would be placed to show that the
Constitution House, where the Con-
gress Party in the Constituent Assem-
bly held meetinggs for day to day to
discuss the draft ‘Constitution, stood
there. '

Shri Hanumanthaiya: The same
name may be given to the new house.

Shri Hari Vishnu Kamath:
that to you.

1 leave
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Shri Khadilkar (Khed): On the
plaque your name should also be
mentioned.

Shri Hari Vishnu Kamath: Will
the Anti-Corruption Committee of
which Shri Khadilkar is a member
look after it?

1 would only suggest that the Minis-
ter might consider this matter, and 1
am sure he will agree with the Prime
Minister in this respect at least, if
not in other matters, and see that the
plaque to commemorate the Consti-
tution House is put up where it is
needed.

The CPWD has been variously des-
cribed as the Public Waste Depart-
ment, the Private Wangling Depart-
ment, and the Plunder withont Detee-
tion dcpartment. I do not know
which cap fits him I mean, his Minis-
try or Dcpartment; I do pot mean
him personally, but the CPWD. It
is engaged in vast construction
schemes. Crores have been put in
the hands of the Ministry and the
CPWD, and I hope they will make a
good job of this whole affair,

In Delhi itself, with which we are
familiar, buildings are going up,
there is vertical construction; natural-
ly, there is pressure on space and we

have taken to vertical construction,
not horizontal so much as vertical
Big buildings, not skyscrapers

perhaps yet, not the American pattern
skyscrapers, but whatever they may
be some of them are eye-sores. 1
wish the architects had a better eye
to a little aesthetics, art and beauty
in construction.

There was the episode, 1 believe, of
Monsieur Clemenceau, who came to
Delhi in the early twenties. He was
ghown round the Capital, big things
coming up. He had a flne sense of
humour, may be a little cyni-
cal; he was shown round, he
admired the big buildings and final-
ly made a very cryptic comment he
said in French: Quelles ruines magni-
fiques! That is to say, what magni-
ficent ruins they will make! I am
afraid that these buildings that are
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going up into the air, from the ground,
will not even make magnificient ruins;
they may make good rubble perhaps.
As far as I can gee these constructions
are going up without any plan. On
the one hand, there is the big Asoka
Hotel which is showing some profit
now after running at a loss, I suppose,
for many years. There was some
trouble last year between the manag-
ing director and the directors con-
cerned whether he should be allowed
to go abroad with his wife. It was dis-
closed in answer to a question, Sir; it
is not a private matter. Therefore, he
resigned. I am glad to say that the
Government took a firm stand on this
matler. We would like morc details
as to what happened ultimately. The
Auditor-General took serious objec-
tion to certain expenditure incurr:d
\by the Asoka Hotel on the managing
director. Though he paid Rs. 500 only
for his catering his expenditure on
his and perhaps his family’s food and
lodging came to about Rs. 6000 and
odd per month. He paid Rs. 500 but
the expenditure on him was about
Rs. 6000. It must be cleared up as to
what exactly Government’s position
was in this matter.

There is another point. We have
got what I called heli-hole “ast De-
cember, that is the Lodhi House Hostel
one room tenements, which the Prime
Minister rightly condemned after
having been shown round them. I
do not know whether it was in connec-
tion with this but since then I think
better sense has dawned upon the
PWD. They are going in for two-room
tenements. A question was answered
in this House in early February and
they arc having a window and also
a jali opening—must be a ventilator;
I do not exactly know what it means.
But Lodi Hostel rooms had no win-
dC_'Ws at all; now they are having
windows with other hostels. It is a
step towardg progress, of civilisation
taken by the mestry

Colonies are coming up helter-skel-
ter: Lakshmibai Nagar, Sarojini Nagar,
Ramakrishnapuram, Netaji Nagar,
Kidwai Nagar in the south zone, 1
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do not know and 1 would like the
hon, Minister to tell the House as to-
what expenditure is being incurred
on the upkeep of these places, on
water and drainage on these E, P
and G quarters; perhaps they are
mostly G & F type quarters. It is
interesting to note that A, B, C, D, E,
F type houses in descending order for
Government employees quarters while
A, B and C in ascending order for
M.P. quarters, I do not know how
or why it has been worked out like
that. I understand that for the G
type quarters in these new colonies
in the south zone, there is no proper
arrangement for upkeep, for drainage
and water. I would like to have from
the hon. Minister comparative figures
cf amounts spent on the upkeep,
water-supply and drainage in these
colonies, poor peoples colonies contain-
ing F & G type quarters, as compared
to what I may call the Shahi buiid-
ings, the M'nisters’ quarters and the
so-called V.I.Ps. quarters in Delhi,
because even here I find, whatever
may be their socialist democratic pro-
fessions, so far as the CPWD build-
ings and housings are concerned, thera
is what I may call either aristo-bureau
or pluto-bureau. Because, I find that
the old classes which they have got
in the Council of Ministers—Cabinet
rank min‘sters, ministers of State, de-
puty ministers and parliamentary
secretaries—these are reflected more
or less, but in a different manner, in
the housing: Seva Nagar, Vinay Nagar

Man Nagar, Shan Nagar,
I think they have changed the name
of Shan Nagar. It is now called
Rabindra Nagar. But they have I

think Shahi Nagar, I also under-
stand, that there is Khanna Nagar. I
do not know whether it is named after
him.

Shri Mehr Chand Khanna: Not as
yet!

Shri Hari Vishnn Kamath: It is
not hig fault! Now, the Minister last
year said in answer to a question that
provision of housing for Government
employeeg is not an obligation on theé
part of Government but an amenity
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for the employees. Whatever the
legal position, I am afraid that this
is hardly the attitude a Minister of
a welfare State should take. If he
feels that this is an amenity even for
‘Government employees and not &an
obligation on the part of Government,
I do not know how he will try to
implement the plans with regard to
housing in the whole country, parti-
cularly in the rural areas. This is
an attitude which should not prevail
in a welfare State and more so when
he talks of the socialist pattern. What
I feel ig that perhaps it is not a
socialist democracy that they are
building but, as I said, it is an aristo-
bureaucracy or a pluto-bureaucracy
that they are building in this country.

Then I come to the cost of cons-
‘truction. It is very high in the CPWD.
@ would ask that an experiment be
made in the public sector and the
private sector: let the public sector
put up the same building in th2 same
area, of the same size and same di-
mension, and let the private sector
put up the same thing, and let us see
what the cost will be. The Minister
stated last November that it costs
Rs. 20 to Rs, 25 per sq. ft, to the
CPWD. I have heard from my
friends—I am not an authority he-
cause I have never built a house so
far—that at the most, today, the cost
of construction is about Rs. 10 to
Rs. 12 per sq. ft. But the CPWD is
spending Rs. 20 to Rs. 25 per sq. ft. 1
do not know how. Let us have an ex-
‘periment; at the most it should not be
more than Rs. 15 per sq. ft. My
friends who have built houses have
‘told me. Let us have authentic figure«
from the Minister later on whi.e he
‘replies to the debate

Then I come to corruption. The
‘Minister has admitted the existence
«of corruption in the CPWD. He did
-admit, last November, when we were
discussing the Lodhi House Hostel or
in some other connection, that there
{s corruption and he is fighting it.
But I am sorry to say that it has not
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yet been eradicated or uprooted. 1
would, therefore, appeal to the Go-
vernment, of which he is a luminous
light—the Minister of Housing—to
accept in toto, without any mental
reservation, the recommendations con-
tained in the final report of the
Santhanam Committee, which was laid
on the Table of the House yesterday.
(Interruption). 1 hope the Cabinet
will decide upon this matter and come
to the conclusion that they should, if
they have got any moral principle left
in them, in their working, accept the
report, just as they accepted the
major recommendations or all the
recommendations of the first report of
the Santhanam Committee with re-
gard to the Government emfgioyees
That is the sine qua non for a clean,
honest and efficient administration in
the country. (Interruption).  Shri
Khadilkar agrees; I am glad to see
that,

I shall now touch upon one or two
other mat‘ers. The Minister is 3 man
of great promise. He is a promising
Minister in the sense that he makes
many promises, He has made them
in the past and he is still making
them. 1 am told on reliable autho-
rity that during the last general eiec-
t'on he promised the unfortunate re-
fugees in the Purana Quila  area,
where they had been squatting for
10 to 12 or 15 years; he assured thern:

g 6% TN 1 gw £ A F@A”
e Ser 9@t @a 1

ot AFTHT @NT . FAAT I,
oY FIHA, FT I I IT [ITEE FEAT
3, 97 %1 qU g% & e ag 7 qfers
. w4 fafadt & qofees o o
T arfgT #X AT H 1 SF FT ="
gw o afeT w9 F ot
qiv s gafad F@x T W g
7@ g eI fE d Fe g T @R,
g Foe gl g |

Shri Hari Vishnu Kamath: Sir, the
time taken by him for this should not
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be debited against me. There was
another election recently. I think it

was for the Rajya Sabha: 1 forget.
There again, I heard from reliable
sources, from the voters themselves
that the Constitution House servants’
quarters. . ..

Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri Hari Vishnu Kamath: 1 am
the only speaker for my party.

I am told that the Minister also
went there—the servants’ quarters of
the Constitution House—with {he
candidate concerned. Either the candi-
date told them in the presence of the
Minister, which the Minister 4'd not
contradict, that it was by mistake that
Constitution House was demolished,
that orders had been nassed for de-
molition of Constitution Club. but by
mistake the Constitution House was
demolished.

17 hrs. Ty
[Sirr KHADILKAR in the Chair]

Shri Mehr Chand Khanna: The
hon, Member has got the right to make
remarks about my Ministry, its work-
ing, corruption and all that. But he
is making certain remarkg against my
honesty and integrity, which are
entirely wrong. I made no such state-
ment.

Shri Hari Vishnu Kamath: You
can deny that. You are the Minister.

‘ggAY T wa: §  qer”
The Minister sets the pace for his
officers, ’

Shri Mehr Chand Khanna: I am

only appealing to the Chair, on a
point of personal explanation.

Shri Hari Vishnu Kamath: 1 am
not yielding. There is no right of
personal explanation to you now. I
am speaking here now; you are not
speaking. You can say whatever you
like in reply.

Shri Mehy Chand Khanna: Will he
remember these words that I can
say whatever I like?
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Shri Hari Vishnu Kamath: Certain-
ly.

Shri Mehr Chand Khanna: Very
well.

Shri Hari Vishnu Kamath: Cer-
tainly, if you do not yield, I will

not get up. I was good enough to yield,
though I did not want to yield to you
then.

Shri Ranga (Chittoor): You
Josing your time.

are

Shri Hari Vishnu Kamath: That
is why I appealed to the Chair not to
debit that time to me.

Mr. Chairman: May I remind the
hon. Member to address the Chair?

I have
practice,

Shri Hari Vishnu Kamath:
rarely deviated from that
Sir,

So, I feel that so far as this matter
is concerned, the Minister made cer-
tain promises, Those promises were
made not in a private capacity, but
in his public capacity, as Minister. I
do not know why he should take ex-
ception to it. Therefore, 1 hoped
that he would have kept those prec-
mises. But unfortunately, I find that
the promises made to the rcfugces
of Purana Qila area were not merely
broken blatantly and harshly, but it
came soon after the sanctimonious cant
and humbug which was expressed at
the Jaipur mela of the All India
Congress Committee. (Interruption).

The Minister himself speaking on
the Public Premises Bill last year
gave this assurance in the House. T
will read it:

“The idea is that the people
should be removed from public
premises and there should be
orderly development.”

He omphasised on this—

“and they should be provided
with alternative accommodation.”
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But these thousands of refugees from
Purana Qila area were evicted, 1
am told, under the force and pressure
of bull-dozers, tractors and what not.
They were tyranically removed from
that place, without providing alter-
native accommodation.

I am racing against time and I can
only make my points. 1 hope, Sir,
you will be a bit indulgent because
I have spoken about corruption and
about the committee of which you
were alsg a member,

Mr. Chairman:

That will uot afect
my decision.

Shri Hari Vishnu Kamath: | would
then refer to the rural housing pro-
blem. The State Governments are
reported to have diverted—I do not
know how much, several lakh; per-
haps of the money which wag alloca-
ted to them for housing to other pur-
this. They should be warned not to
and he should put his foot down upon
this. They should be warned not to
divert housing funds to any other pur-
pose. He must set a target for rural
housing. I would suggest that by the
end of the fifth Plan, all the rural areas
must be covered. All the 500,000 vil-
lages must be completely covered and
the target for rural housing must be
attained by the end of the fifth Plan.

I would suggest, in this connection,
the establishment of a National Hous-
ing Corporation on the model of the
British Corporation which has been
set up recently. The second reading
to the Bill was given last November
in the British House of Commons. So,
I suggest the establishment of a Natio-
nal Housing Corporation with a net-
work of cooperative construction so-
cieties. We should have co-operative
construction societies and not thekke-
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dars or contractors who are, some of
them at least, neither honest nor effi-
cient, We must have co-operative so-
cieties with the National Housing Cor-
poration at the apex. I hope the hon.
Minister will give thought to this
matter.

There are one or two other matters
which I want to raise here. One is
about the Parliament Press. It has
been hanging fire for a long time. It
was the first Speaker of free India's
Parliament, the late Shri Mavalankar,
who mooted this proposal tor having
a Press for free India’s Parliament. For
ten years or more it has been hanging
fire. What is the position now? They
have just drawn the blueprint. Expen-
diture sanction for Rs. 145 lakhs for
the new press on the Ring Road, Delhi,
has already been issued. Detailed plans
and estimates are under preparation.
It is said that the construction work
is likely to start—wonderful!—within
the next few months.

Shri Joachim Alva (Kanara): We
have already badly printed stationery.

Shri Hari Vishnu Kamath: I would
request that the matter should be ex-
pedited. The Parliament of free India
is certainly not so shorn of importance
or dignity that it does not deserve a
free, separate and independent press
in the 14th or 15th year of our Repub-
lic. Even the work has not started.
The work should be expedited by the
Government.

One last word, Sir, and I have done,
and that is about the East l’akistan
holocaust and the hundreds of thou-
sands of refugees who are pouring into
our country. His own estimate is that
about two million—I do not say it is
his estimate, it is the Government's
estimate; it may be his estimate or
Shri Lal Bahadur Shastri’s estimate—
refugees will pour into this country
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within the next few months or per-
haps a year. Now, the best descrip-
tion of this holocaust has becn of that
of a East Pakistan journalist, one of
the local leaders. This 1s what he has
said:

“The shamelu] chapter that was
written in the history of East Pak-
istan during those black days of
12th to 25th January, cannct be
effaced even in a hundred years.”

It is a shameful chapter, and it be-
hoves the Government which gave an
undertaking to the minorities of East
Pakistan—minorities on the eve of
partition, to treat this not as a merely
administrative problem, but as a psy-
chic, psychological, human problem,
and these refugees who are coming
through the border in hundreds of
thousands should not be met by hide-
bound bureaucrats, sundricd and hide-
bound, hard boiled bureaucrats, but
they should be met with sympathy and
affection, I am told, in the early
days—I do not know what the posi-
tion today is—as soon as thesc refu-
gees came they were hustled tc go to
Dandakaranya, to Mana Camp and
then to Dandakaranya, They were
not even allowed to meet their reia-
tives and friends. They were hustled.
I do not know why this indecent haste
was there, It was to prevent them,
perhaps, from telling the people on
this side of the border their tales of
suffering and humiliation. This atti-
tude of the Government must stop.

Shri U. M. Trivedi: Why this in-
direct help to Pakistan?

Shri Hari Vishnu Kamath: One last
word, Sir, and I will finish. The Min-
ister has been there personally. I
know he can inject if he wants to,—
because he hides a soft heart behind a
rough exterior,—that spirit into the
bureaucracy which is in charge of the
administration. I asked him one ques-
tion two weekg ago, whether he can-
not issue an appeal to raise resources
at home and abroad, to philanthropic
organisations at home and abroad in
other countries who have been moved
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to the depths by the sufferings of
these refugees. In foreign countries
also their conscience has been roused.
I hope the Minister will appeal to those
foreign organisations also to contribute
their mite for the relief of the suffer-
ing of this uprooted humanity.

As I said, it is a great psychological
problem and a human problem. I
hope, the Government will not treat
it in the manner that they are doing
but will bestow on the solution of this
problem more imagination, more sym-
pathy. more tact and more affection
and try their best to raise the resources
at home as well as from abroad. Then
only this House will be able to say
with confidence that the Government
is alive to this problem.

The problem was brought on by the
act of the ruling party itsclf. The
problem is because of partition. The
hon. Minister himself was a refugee.
He would not have left Peshawar and
North West Frontier but for partition.
He knows it. Therefore it is up to him
to tackle this problem in a more seri-
ous and humap manner, and seec that
all these millions of refugees are treat-
ed as human beings and not as mere
one, two, three, as so many numbers
of refugees coming from an alien land.
They are our own kith and kin, blood
of our bleod and flesh of our flesh.
Let the Government approach the pro-
blem in that spirit. Then alone will
success attend their efforts and thus
alone can they claim to have done
wel] their part.

Shri P. R. Chakraverti (Dhanbad):
Indeed I must thank the hon. Minister
for the outspoken statement that he
has made in the Report in its chapter
on housing. He says there that, for
the Second Plan, the original provision
was Rs. 120 crores but this was reduc-
ed to Rs. 84 crores in 1958. Then he
gives us an account of the projects
which have been sanctioned for the
construction of houses in the Third
Plan. The target for ithe Third Plan
was for 4,35.000 houses and. up till
now, we have got only 1,25,000 houses
sanctioned. Then the hon. Minister
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deals with a vital point, where I am
also prompted to endorse the fact wny
the housing scheme could not be
brought to its planned fruition, s\nce
it depends on the ability and the wil-
lingness of the States to spend on
housing roughly the proposed amount
within the ceiling of the annual Plan.
And he poses a question, nramely, that
as yet there is no law which can com-
pel the States to spend the sum al-
lotted on that specific purpose. They
are generally in a mood to divert the
funds contemplated for expenditure on
housing. I woulq suggest that in view
of this experience, the Ministry should
come forward with a strong appeal to
the highest authority that there must
be some rule which will prescribe that
these allocated funds must be spent
only on housing and on the particular
projects for which they have been
sanctioned. There is no other alterna-
tive but to compel the State to abide
by this.

We find that, for the viliage hous-
ing projects scheme, only Rs, § crores
have so far been sanctioned by way
of loans to villagers of which Rs. 4
crores have been disbursed. A rather
very unfortunate picture has
been portrayed by the state-
ments which have been made by
the hon. Minister and as such, I would
request the hon. Minister, through you,
to come forward with a positive re-
presentation to the Government that
specially the weaker section of the
people, who have been so long denied
the privilege of living in houses, as
has definitely been pointed out in the
Third Five Year Plan, should not be
deprived of the little chances, of faci-
lities which are likely to be made
available to them in terms of the Plan
on the score of lack of this provision
in the law.

Now, Sir, I come to the main ques-
tion, which concerns me most, that is,
the question of rehabilitation. This is
a very big question—unhappy outcome
of Partition—which had been accept-
ed several years earlier. I would cnly
recount one clause in ihe Partition
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Council's statement issued on July 24,
1947. It was definitely recorded that:

“Both the Congress and the Mus-
lim League have given assurances
of fair and equitable ireatment to
the minorities after the transfer
of power.”

The two future Government reaffirm-
ed these assurances . . .

wft wgata : FAGlT qEy, grew
T FRA A5 E

Mr. Chairman: The bell is being
rung . .. Now there is quorum.
The hon. Member may continue.

Shri P. R. Chakraverti: As [ was
stating, it was in 1947 that the two
future Governments reaffirmed their
assurances:

“Both Governments wish to em-
phasise that the allegiance and
loyalty of the minorities is to the
State of which they are citi-
zens and that it is to the Govern-
ment of their own State that they
should look for the redress of
their grievances.”

The Calcutta Agreement of April 19,
1948 was another step in this direction.
It embodied mutual assurances that:

¢ . .. there shall be no discri-
mination against the minorities,
whose cultural and religicus rights
shall be fully safeguarded.”

Then comes the Nehru-Liaquat Ali
Pact signed on April 8 1950 which
states:

“The Governmeni of India and
Pakistan solemnly agree that each
shall ensure to the minorities
throughout its territory, ccmplete
equality of citizenship, irrespce-
tive of religion, a full sense of
security in respect of life, culture,
property and personal honour,
freedom of movement, freedom of
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occupation, speech and worship
subject to law and moraiity.”

Only yesterday, the Minister without
Portfolio was kind enough to accept
the non-official Resolution relating to
the problem of refugees in an amend-
ed form, because he also identified
himselt with the feelings expressed by
us in respect of that non-official Reso-
lution. It becomes obvious that all
these pacts, all these agreements, all
these solemn declarations, have come
to nullity. Even in the context cf
that, in a particular year, the Ministry
of Rehabilitation was practically
coming to a close—the word ‘Rehabi-
litation’ disappeared, There was n¢
name of rchabilitation in the Ministry
ang was only named the Ministry of
Works, Housing and Supply. It
reached this stage because of the mis-
reading of these factors which accru-
ed and intensified develop the agony
ang distress of millions of people
Today, it has been accepteq that rcha-
bilitation has to be treated as a
nationa] problem. ] express my gra-
titude to all the Members in the House,
irrespective of their party affiliations
or the States from which they come,
for having accepted thig proposition;
it is not merely West Bengal but all
other States also have expressed
themselves fully that this rehabilita-
tion problem is a problem which
cannot peter out and no deadline can
be fixed. The earlier mistake has
now been remedied. We have now to
take up the practica) problems of
rehabilitation. Rehabilitatfon means
economic, social political and psycho-
logical rehabilitation, Those refugeecs
must feel that they are the citizens
of India, and are entitled to share the
bliss and the fortune of India and also
share the obligations and responsibi-
lities which as full fiedged citizen: of

India they have to discharge. Indeed
every migrant today has expressed
unequivocally that he is going to

accept al] the obligations and all the
duties. Omne Christian Reverend and
church dignitary, while making a
statement the other day, said “We
asked the Christians whether they
were likely to go back if al] the sense
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of security was assureq to them, they
saig unequivocally ‘We are never
going back’.”. So, it hag today dawn-
ed on the people of the world that
no non-muslim is safe in Pakistan.
Some of our friends are doubting the
genuineness of the feelings of western
powers, Still, we expect that, human
nature ‘'being what it is, e can
attempt to lay bare the tragic happen-
ings is all seriousness to them and
try to make them share our feeling
that these people, who are doming
out of Pakistan today are not going
back.

Yes, they come, in numbers—endless
flow of human beings, It cannot pos-
sibly be counted just in terms of
lakhs. The hon. Minister has made
a statement that about 5,000 people
are coming per day. One hon. Meni-
ber has said that about 2 million peovle
would come, I know Pakistan pretty
well.  Ten million people are there,
ten million people have to come;
otherwise they will get killed. Each
of them is determined to come to India
at any cost even crawling on his fours.
Tt is not a question of counting in
terms of 2 millions, but it is a ques-
tion of 10 millions of human beings,
who have been kept there as so many
hostages, whose life-blood to be squeez-
ed out at any moment on any pretext.
The other day, President Ayub Khan
had made a statement seeking to equ-
ate the sufferings of the Xast Pakis-
tan Hindus, Christians and Buddhists
with the sufferings of the people who,
according to him had been driven out
of Assam, Tripura and West Bengal
If this is the attitude of the highest
dignitary and the executive head of
Pakistan, we must fully realise the
situation. Here is a  responsibility
cast upon India for securing the re-
habilitation of the millions now
coming here for shelter.

The problem of rehabilitaion has
been accepted as a problem of India.
and it is really very heartening to
know that all the States have come
forth with offers of whatever help
they could render.



9339 Demands

[Shri P. R. Chakraverti}

So far as Dandakaranya is concern-
ed, I haq the occasion to visit it, ana
in the light of my visit, I have got
some specific suggestions to make. A
large number of families are now
being sent from West Bengal directly
to the Mana camp and also some
other camps in its neighbourhood. It
is a tremendous job. One cannot sit
here and merely criticise but one has
to see with one’s own eyes what
arrangements are being made, the
manner in which the authority have
tried to solve the problem, instead
of leaving those people in the lurch
and uncareq for. 1 am a displaced
person myself from East Pakistan,
and, therefore, I claim to know the
people’s feelings. I went through
many villages in Dandakaranya and
I found that indeed some difficulties
were there. T would submit that those
difficulties shoulg be solved.

There is onc misunderstanding so
far as Dandakaranya is concerned.
The nice pamphlets put out by the
Ministry say that it is a place which
is 32,000 square miles in area. That
is not so. It ig only a small area of
land which has been allotted by the
Government of Madhya Pradesh and
the Government of Orissa.  These
lands have mow been reclaimedq and
some portion of the lands have been
allotted to the displaced families,
whose number up til} now ig less than
7.000 families, Out of the reclaimed
lands, 25 per cent must go to the peo-
ple of the area, namely, the Adivasis.
It is really a happy augury to see how
the Adivasis have accepted the people
from my side. They are living toge-
ther amicably. They have no griev-
ance on that score. When 1 asked
them, separately, individually, ‘How
do you fee] about them?’, I was real-
ly happy to learn what they said. They
accepted them as their own people.

1 have only to point out one or two
things in this connection, When differ-
ent areas are taken up, for resettle-
ment of refugees, sometimes it has
been found that the Adivasis are left
within the reclaimed lands in villages
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isolateq from the rest. Some two or
three villages of Adivasis are left
over there and these people have to
take their cattle, two or three miles,
to reach the place where they have
to cultivate. That was their difficulty.
They say ‘When all your machines are
working round about the village, we
are the people who find ourselves
marooned within a small area encir-
cled by large tracts of lands reclaimed
by D.D.A. This factor has to be taken
into consideration ang it has to be
ensured that their ways of life, their
integrated society are not disturbed
on the score of rehabilitating these
Eas: Pakistan people there.

But the main question which in-
terested me as a student of economics
is this, that this agriculture-oriented
rehabilitation is no solution to the
problem. The original idea was that
all the agriculturists woulq go over
there. They will have landg allotted
to the extent of 7 acres per family.
They have come from areas, where
the rainfall is annually between 200
and 250 inches. Here, they have been
given langd in areas where the rainfall
{s 50 inches, maximum 60 inches and
the rainfall is there for a particular
period, extending over only three
months. So, there must be better pro-
vislon for irrigation facilities. That
can only be possible if they could get
wells dug up in their flelds. Seven
acres make 21 bighas anq these must
be Irrigated. Then they have to have
dairles, poultries and so on,

I saw there 1,000-acre farms. There
are two such big farms, where there
is mixeq farming. Of course, if these
farms also demonstrate how agricul-
tural development can be made possi-
ble, people will take to it undoubtedly.
At the same time we must make
provision for industrial development
there. Initiative has to be taken to
set up some cottage industries and
alsc small industria] units. There
shoulq be systematic plaming. In
that way, we can develop some in-
dustries and integrate these people’s
form of living with that. If that Is
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done, they will ultimately find them-
cclves in a position to settle in life.

So far as railway connections are
concerned, I have a definite suggestion
to make, because I have seen the set-
up there. There is no railway line
connecting  Dandakaranya. Some
lines are there on the perephery My
definite proposal is that there must be
a railway line from Sambalpur to
Titlagarh, then Raigarh-Umarkot-
Kondagaon-Jagdalpur-Bailadila. There
should be a line linking Vizianagaram-
Salur-Koraput-Borigumma; then an-
other, Raipur-Dhamtari-Paralkot.

If these railway lines are construct-
ed ang if the prospects for establishing
industries are also examined and pur-
sued and definite schemes organised
and put into execution, I am sure this
rehabilitation question, though it is a
very stupendous question, will not be
so difficult to solve, specially with the
sympathetic and compassionate treat-
ment which is being meted out to the
refugees from all over India from all
the States. So it is up to the Ministry
to proceeq in that direction.
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Our erstwhile colleague in the Con-
gress, Shri Kamath, was showering
encomiums on Shri Khanna. I would
say this Ministry today is assuming an
importance, irrespective of the ques-
tion of the eastern frontier or western
frontier, and an eminence, that can
hardly be belittled. Tt is in the fitness
of things that the Minister must have
the rank of a Cabinet Minister who
can run the show and have his say
in the hierarchy of Government

Shri Hari Vishnu Kamath: He can
be elevated to Cabinet rank.

Mr. Chairman: Shri C. K. Bhatta-
charyya.

Shri C. K, Bhattacharya
ganj): Mr, Chairman....

(Rai-

Mr. Chairman: He may contirue his
speech on Monday.

17.30 hrs.
The Lok Sabhq then adjourned till

Eleven of the clock on Monday, April
6, 1964|Chaitra 17, 1886 (Saka).
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